Saturday, April 29, 1978
Vaisakha9, 1900 (Saka)

Sixth Series, Vol. XIV—-No.47

LOK SABHA
DEBATES

Gl reYa

3 : \ " "4

N X 4
(Fourth Session} i i; e

’ -!WI Az

(Fal X1V contains N os. 41—50)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rse 4400



CONTENTS

No. 47, Saturday, April 29, 1978/Vaisakha 9, 1900 (Saka)

COLUMNS
Papers Laid on the Table . . . =& & . 8 s 1
m fﬂ)ﬂ R.’Y. s.bh' . . * * . N . . 2
Tnsolvency Laws (Amendment) Bille .
Swossed by RejyaSabha . . . . . . . 2
Calling Attention to Matter of Urgent Public Importance—
meyofbombeanulmeﬁlmSnﬂcn and also
under Railway Bridge d 2~—10
Shrl Rajshekhar Kolur : . e . . . 2,35
Shti Dhanik Lal Mandal . . . . . . . 3, =6
'Shrl Ram Vilas Paswan . . . .. . . 710
Business of the House . p . . ] . . . . [0=II
Finance Bill, 1978—
Motion to consider ) " . . . . ) . 11=6§
Shri Mrityunjay Prasad . . . . . . ' II==[8
~- Shri Amrit Nahata e . )
ShiRaffZalRshi . . . . . . . . 23=28
Shri Ram Sewak Hazari . . . . ‘ . ‘ 28=—30
Shri Jyotirmoy Bosu . . . ' . . . : 3042
Shri Rejendra Km;i- Sharma . . ' ' . v 42=—45
Shri K. Lakkappa . N . . . . . . . 4547
Shri Cn No vmm . . * . N . . 48""53

SheiH.M.Patel . . . .+ « « .« . . s3=68



(i)

CoLyMNs
Clauses 2 to 4o and 1 65==114
Motion to pass, as amended 114==34
Shri C. M. Stephen . . . v 114=18
Shri M. Kalyanasundaram . . . . . «  118=20
Shri Vinodbhai B. Sheth . . . . 120=2I
Shri Roop Nath Singh Yadav 12125
Shri Govind Ram Miri . 125=29
Shri H. M. Patel . 129==134
Deposit Insurance Corporation (Amendment and Miscellaneous Pro-

visions) Bill—

Motion to considers=

Shri H. M. Patel . . . . . . 3 . . 134==36

Clauses 2 to g and 1 . . . 136

Motion to pass—

Shri H. M. Patel .



LOK SABHA DEBATES

LOK SABHA
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Saburday Mag(s:z,r}%! ‘aisakha 9; 1900

The Lok Sabba mat ol five minutes past
Elewn of the clock

PMr. Sezaxer in the Chair]

& g feew (WEEET)
weae o, Wi A fasmr @ F 8
TWC HAZT XA FT R §, W=
e ...,

MR. SPEAKER : As I have already
méntioned, there is no zero hour as such.
VYeu must take my permision before
you say snything. Unles you give
e in writing, Twill notallow. Papers
to be laid.

oft g fewwy : : A7 W9 Lol
atfen  fea, faw st 2 gm0

rneb hrs,'l)
PAPERS LAID ON THE TABLE

NAVAL CrREMONIAL, Conorrions oF
Samvice AWpD
(Aumnouswt) Racuiatiow, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): On behalf of Shri
Jagjivan Ram, I beg to lay on the Table
a copy of the Naval Ceremonial, Condi-
tions of Servico and MisccHancous
(Amendment)  Regulations, 2978
(Hindi and English versions)
published in Notification No. S.R.O. 106
in Gazette of India dated the 15th April,
rgg8, under section 185 of the Navy Act,
1937. [Pleced i Library, See No. LT-
aazg/78].

B4y 1.8

2

MESSAGE FROM RAJYA SABHA
SEGRETARY : Sir, I' have to report

Secretary-General of Rajya Sabha :—

“In  accordance with the provisisas
of rule 111 of the Rules of Prece-

dure and Conduct of Businessin
the Rajya Sabhs, I am directed to
enclose a copy of the Insolvency

Laws (Amendment) Bill 1978,
which has been passed by the
Rajya Sabha at its sitting held

on the 26th April 1978."

————

INSOLVENCY LAWS (AMENDMENT
BitL ¢ )

As PASED 3Y Ragva-Sasua

SECGRETARY : Sir, I lay on he Tuble-

ment) Bill, 1978, as pamed by Rajya
Sabha.

1107 hes.

CALLING ATTENTION TO MATTER
OF URGEN‘T\NP(I}J:LIC IMPORT-

RECOVERY OF BOMBS NEAR GULBARGA
RAILWAY STATION AMD AL UNDAR
A RaiLway Brinoe

SHRI RAJSHEKHAR KOLUR -
(Raichur) : Sir, I call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and
I request that he may make a statement



Recovery of bombs

THE MINISTER OF STATE IN THR

aﬁucue was repntred uude the Indian
Explosives Act, '

Wlnle further investigations are in pro-
both these cases, the

ll' nnd are harmless,
ll'mrm-' pau“liag in the area has been
iubenllﬁed by the local police.

wt T WY Ty "EET,
w1 g WY Hl AHIT A WA 4 F
JaTqT &, T A% FO I9T H wrar &
wr€ 7§ ST qqrr F par A W §)
1 AT I WAIN qHA lrﬁ_q‘l'flis
qg @ =wodl Wlew & 37 @, 7 A0
2y ¥ 70T %Y v 34ifE gt wrE
Wwwﬂaﬁirmmﬂ%fm
R M S | R SR 9T A E
aq faxy | oF 18 Ao w1 A uﬁ*
Zae 19 7@ 1 A ) A7 g7 awi
F g8t 9T WM T 99 T §, BY AT
T, €5 & AT F 4 FATAG T
iz prct W waww T 3 ) 4w A%
FYwrw & e an frdr § Wi ¥ e

fei wr & Wl ag gaia Y v § fr-
ﬂﬂtw*tw@wuw&‘&wﬂ'

7@t Y Wi A F@T | UK FT AT
ZqEeTEN ¥ QWi T q@ w3 qama
I FAE F1 |E GA 7 F9797 {7 A
T & wla a1, 0 ga‘thb‘ﬂrrr

APRIL 29, 1678

near Gulbargg Rly. 4
Station (CA)
ATt W& wolt A & amar «v G
EATR 976 14 WU dqwa § @R 11
gare e o § W gw ST T
¥ v o afe for wd w1l § | et
fefrwaer W< @i T SR
wie W gt & WY grer Y § o W
™d 9T reaw g @), o 94 ¥ fag
TR @TE WY v feqr T & A
#qmmgfmw\ﬁ{ﬁ
# % for vt 7Y ? g dus F qg ot
wrar § fe gfew ol &1 s £
AN WA@Y ﬁzwwhw-ﬁ
e % & vy & q@AT WEAT FFI&' _
wet @ firfedY qeaefass toa dw
I ¥ W@ TR § A e ues e
TEARTH ©CT § W IT01 =18 o Wit
& g e § Wi 99 97 0ERE W
et § W T BT aw w3 ww 9
TE wedt § afew ¥o Wiy ww a@ aF
2wl T Er TRt e e % fa ar
A G FE ST TR & fe, @ F
TR WY 7w 6 o f % g
it T W § 6 T @ vl @
fa¥r o &, =0 feir 717 & o waf
7 xrg wr o T o wat faa g, o
a1 T 7 fegew wr=i A faar @
o J 7 f wv% at ¥ wg A q
#1¢ wrE qrerd € § 1 X wEEr
7 YT v wiw ¥ oY w1 S w1 o
T fearf 37 & 1 ww gy % fam
mhmwaimﬁ#m
firer QF@EE | & WY 39 WY @) qam
T § 1 ug e 7 faar mr @ fe e
faee g ™1 | T SET &t
AT WE T AT AL AT HC AT
g | awfow femma § it w0 A
WEF T T aT whAl § ) @
TH ATE BT TTAT T AACEH FAT T00F
g1 W wE ¥ Wiy sy ¥ faw g
T e AT F WA fedw @i ¥
Q0T & 1 S ¥ gride W ¥ At o
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nmmdmuvmmnm(m)mrmmm 6

fire et & ¥ ag & 1o X e
Fir e Ferg oo e g
wx oot fiew ooy & Sva g §
T W IR e fowr mr g

fedw Sifgw wrwrf W Ffae we

AT & ATAR G ATAT § &Y T qTRI
HTE ®E e ISTCAL a1 T AT oy
g 1 & foomrd 3 ¥ w0E =Y
a’@r{n"‘ TR T wATT
&1 &%ar & 1 w9 3% bk qand T
AT FTE iR & Hy wgt qeAg ) &
for & wgt ox @& @, 7 9§ )éww
wH T TEr g7 v i 7 iy
AW A TR AT | W ¥ g @
fe¥agi o gud ) et Aol
o g Tfgr | aw A ¥ g
far g @ € fr wrea ® e wrow
i@ v ol § ) T
1877 ® ¥ wdw % Ee
AT AT | T TN qET SR 6T TR
¥ | AEPUT AT A I WTH STAT
WNEAT WX FET fr ogawr Ay 6@
fremr\aar fer smom ) W T
oo g ersax T fear )
WY ag Fam fis v w2 w9 = ST
ngmm"rmmﬂm?rt
ﬁqrmmﬁﬂi‘rm{wﬂqm
&t & &€ gar &7 ? W ¥EP ¥ W
wiY wgt A1 @ @ ag W "y /970 7
wgi 7 2 frago Wik fre narde
] & 7T qg W AT TG

ot ufre wre viww © T fRdt
mﬁﬁvmmaﬁmgaﬁr
ug & wreet fowarg feemar § 1 duw
greTe fafl qear ®y g Y Y 3
srEefY + formr faaft wear wT A &
IaAT €Y Agew gaw faar g figy,
T oqrar WY 7 wa)) 8w § fe
¥ antw 3fr azow ¥ fadr % 1 g
w fof qmry wTmr g &

Station (CA)
w & wr wao WY ghar ) fooe ag

- e wreft W & ot :
mx\rﬂ'tw# .W%n

ﬁmﬁmm@maﬂ
whmw T w1 fET W o qr
Tt 8, gfew fawmr ¥ & & i fedw
forwrr o e ko r o cil
wwﬂmﬂgs ¥ QAT ww
g .:'f

AT wae ¥ %@r § (% ww7
FET E ¥ wAEE g &1 =W
for T gAY off ¥ aEw TwT AT
fear a1 1 ¥ ot fawarm famnan g fa
W & aw FA|T #€ @aTw ALY
= gheaTs g€ § uF Ww F7 | T
fore & wreiw § e GaE ewr &, W7
faft # Ot sy A & 1 feafor ov
gt Frdaar ar far &0

MR. SPEAKER : You have not ans-
wered his -question, how did it come
about, how was it found out ?

d\!ﬁmmm:ma‘mm
wiw agi g oy & gfew fawrr aur
feda fawmr €t o1 & 70 a% 39
WY T @Y AT g1 wwaT & 1 TW
acg ¥ T 9 qw & oF feww ¥ g@T
# 7 g wa § griawar & fx
PUHEAE F FTOT F gl
qwaE S A nf g fr
W § T g & aae faw aw £
fafoeQiia #11 & s o ond g arow

Cemwa a1 T A

# T T E@T & 1 9T & W
g ¥ v wefmat s w6 v §
BT W ¥ oFE or Fwar g1 7
W ETOTH TR § ) g A E g
8 fx porcteie &t ooz X frlt &
dm y afremg gt



oy o forrer SvemeTy (FTYY) ¢
maﬁ.mmiwﬁﬁw

adf ¥ foaww /o gt Ao
a0 ¥ ATy €, ford g o wiafofar
£ oad & g9 A wy € ) & dar
o g} a7 afew ag fafeey &1 aw a7,

wrefeforett % a & wor oy

7w W & WgAT g e HelY W
# ¥ w3 K aw W Y 1975 § wgw
&g gwn, e ot A W T gw
s e g gY @ fr oy weel)
I 1eT wW 4T | A ag i
afere aromer fox FY T e W@
a1 1 A I oft ag Wd
T & w9 aw faene gur
at YT ag fafed o1 o a1 | A
W e e wE | 22 %Y W v
W 23 arder wY wfere any Y o
&t 7 | wafod om aw H1§ TeaT wewr
Y & o= aF TERT gEwT WA o §,
afirr o9 wEET W ¥ g ot
& &Y g 3w & Fadr anfares e € oET
& ot 5w wear wr i fawwi &

g Y, AT O AmET & At § qg

ared ¥ gaet T R, fedaber oy
¥ w7 wiay gean Wavem ¥ gEwr
ey § WK gfs W@ amw o<
*H T :m%«m w A
g e § :

wﬁmf**ﬁiﬁr-’z'w
& $6 7 ¥o wardt ¥
wiifie wre ag ot ff wg T e Waw
RT WTHT EWIT 4T A W FJwT fr

wiwgwmy Wl it ow
Wt ey &) w< ey § oY fafiwr
w ¥ Iy & Wy g
fr 5w anii wt gyafe & oy § )
¥ www 7l s fr B w T
# wrgafe ¥ & oy { | g s
oft wwrdh fie sy ol awyy ¥ fa
ag fiwdfy ®Y am & oy ) gwfe W
7 A Y St ¥ wmwr mer
| YT ST g FY weamd ue oY €,
‘ﬁ[mmﬂmmmm,
Hx 39 o= ofy sy o fis o fegfa )
i =Y fed, v W& s )
W W ¢, off <@ sty ¥ s
areft &, o @ orfidz e &,
faaeft yomarer ¥ sy ey § 0 TR
¥ &y ot faor WY wgw X wreETRe
fear, ga om wrerew § W MY e
i gart wE oft ofr ey § @Y g WAr
greasn § 1 i fedt w=ar Y 2
drr @Y T | I & gwd e adey
H 5 wradr we wy toR owdhdz W
oW efia WS wErgl Wt @ e
¥ & g e T a1 1 g o
ot om fardw ¥ ¥ o wiw v W fw
N WA T 92 A Her ag
) A I I il T
wrfgr 1 st wgiea fasge oy
% g vy § o gfomt s oAmar
wrar o7 fire 7y gt fawmr 3 gfcomt
wt qu sfafafeer off far o @
a1 vak o ¥ P g 1 st Ay
¥ o welY o, g W &Y, ar
wefy &, & awr it § wgor g oo
wiwerfat a< amr ®Y 7 Sifedr wifs
o RN 47 faverer e e o
¢, ag = =1 e € e wwa
g HAE  vowe ff &) gafey
o % W EETE ¥ & Frd Ay A
WOl oW & S A e | pafar
oy g § i wifrd a5 oramadgy



RW VAISAKHA 9, 1000 (SAKA) B.OH, 10
. figar i s ;
fon (CA)

wfgd | T o oY gF A TR H
g ¥ § o o wvaey @) o e
o W 9T wwy § ek aua Tf g
wiftr sTwedT ¥T waew qw F o ¥ §,
feda &% fawrr & o filt acg WY
wE Wi wear 7 g2 | & qEea
g f% g9 @ o< wmaw @) W g,
WA T AR g A
w1 o o & fred o g fy frwy
Fx ¥z & T, v d¥ WET AT
arrer geaw § man, fadely gaaTw ¥
e | AT ag A AW £
%% 39 far oY w7 9T, AU oA T
art § fr 5w 2w § B gl frdg
2 faad wreea 7 ard v & &
21w e ywmats fefeeset &,
W9 SUTHA & SR WA wgy TG 8,
q afeariie # wgy # frowwd
daverer w1 ATIET AE

¥ wew § 5 w7 qoRT 7 qar
sy § fr oy gt & A9
fesly wafen Fg &1 g9 & sk v
FOFIT qg TATTHIA, FGiTw qg AT
Tl far war, 26 ardw & 29
ardre § e 74y iR aar HAmT Wi,
afay a8 g wgw fF oy
ardr §, & wewr wftarvarg ) & ady
TgEa & wraar amgar g fn o oeod
Tl Y &, o s gEm § fe
© Awelrdw &7 ARTET ¥, OIS WA
;N Aot 8, o1 @ AW OO
T &, faaah Awieia & s
og WA 9 ? v Wiy 41 qent &
T WATRT Wi 5 & R qE w6
i, I AT A g 7

it afw ore dgw ;. FEAE TR
1 78 wat § fr =% 9 B wm
frigt Naeere s T §,
Faverer w1 ww wC g § 1 dar woft

2 oy, < s wear §, gad ey
# g wefre At g, A 8
7 W ¥ fs oo & O Mefre
WfaT Gt wmw g owilfe
gfera fawmn o fadew farerer & wie
¥ wiw @ W@ ¢, Afew e & oW
qar §, AT wEeq WEE SER
% 0 7 TR fe ag & g e
i &, a8 fegdw & s ¥ wmar &,
Hwx e o v § Wi g qow
& ford &1 wed e @ @ et 2,
frfr Y qrmr xad Y g wwar
¥R 78 faw Eede aff § 1 fen
13 5 s Tk 8 w1 daerer
#t oo ey o T ¥ F¥4w &
e grar 7 fis Zf amen foad
w18 e g fom & 1 fox ofr #R
AT wEer ®1 5@ fF 9@ aw saey
wiw gt et &, & v oAk S
wififae 7 & 1+ wiw g Afew,
@ 7 & it & fafrae =1 & st
STTEret IR |

=t Tw faere qrewmw 0 wew
()

MR. SPEAKER : You are making it
a habit to ask a second question, I am
not allowing it. He has said that the
matter is under investigation, he will
not be able to say anything at t

prima facie it does not look like
t

ot TR fame qremr s
vy & T & wrowy sl g,
g1 frv =@z &1 snawrdr difwd

11'23 hrs.
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMENT-
AND LABOUR



11 Finance Bill, 1078

[Shri Ravindra Verma]

that Covernment Business in this Houwse
during the week  commencing the 2nd
May, 1978, will consist of ;—

(1) Consideration of any item ' of
Government Business carried over from
today’s Order Paper.

(2) Consideration and pauing of :—

(a) The Electricity (Supply) Amend-
ment Bill, 1977.

(b) The Coal Mines Nationalisation
Laws (Amendment) Bill, 1978.
(c) The Reserve Bank of India (Am-

endment) Bill, 1978.

(d) The Khadi and Vil Industries
Commission (Amendment) Bill,
1978.

(3) Discussion on the Draft Five Year
Plan 1978—84, to be taken up on grd
May, 1978.

:,&{ hrs.
FINANCE BILL, 1978-—conid.

MR. SPEAKER : Now, we go to the
legislative  business. We take up further
consideration of the following motion mov-
ed by Shri H.M, Patel, namely,

Tt e B e e
ment for the  financial ycar 1978-79,
be taken into consideration.’

Shri Mritunjay Prasad Vermu to con-
tinue his speech,

ot Ao wwre () oA
sgem, & o war ar f5 faw Wl

=9 a0 39§ ANE g 0 v A

RIAT ATV E TS §T 97 ¥ 7g fredww

fopar a7 fF tFe o o T oqMAT

37 & grat & gf o, 5w fog & qwe

wrEo @Yo ¥ A ¥ Fo AW AT IT

I wgAT WTEAT § | WX qE AG 4N,

AY sarer g gt | g # oo

FTam g fr oY g & wim, o w6

AT I} T ATW IA Aw G &F, 9

=% qTa #1791 A Y faer AqA wgew

% ga< ¥ w9 wr fr oh feedt

v g TE F )

APRIL 28, 1978
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# Qe wThe -ﬁn_m.m #
frr wt o fog & wrg freg
ar AR e SywI A ¥ ow §,

. oY gTeTe Y 9 § oF age &t ober

TUN FAUE] BT AR, IA€T {9_,
Hroriz ¥, frer a7 ) A a7
RN wrgoa T 7 22 ¥ TN
FOHIT WY UF qET gear et o, fo
§ ww wiwar agw w981 ®W, $T GY
oY, 9 &7 &% F9 a1, fAtET  wr
Amwie ot a1 steE qr, shifvaw v
a1, WYX Aramfay & o, of g <
aferfi-gieest aga Swet 6 | §Y S
drar wafaal & or e qg @7 Wi
FETC T S fagr 1 WX 22 TET & I
o I W wr grew & 7 shifwan a9
T &, qifet s 2 T ST Ak
& | wEnfes tTww aw g
AT Jz-my qrfeelt ot < T & Tk
T qTE ¥ w15 g @ aedY ¥ ) g
1§ afer wis wareet Sfigw e
a7 91 Fafeswr g1 amar ar—gs vt
¥ gadaff 1 dfrr e g wfag oz
syaeqr FX & vk & fr wme w1 19
Al sifager ot 3 3 a@ o 9@
fafeamr 7t &) awar §—sw & daw
T gar ow aw fr ag 20 shfas
TEE | g0 ATHo &Yoo #T AL X ¢
qifeft s=dwen #t gréemse agY far
grem & w9 gfewr & Atk o
Y fearar T @ wife & wwAT
ard & 1 FYE T Iy w7 wwar oy o

dramarfat w1 awiw a1 Fw 0T
1956 ¥ wgX A1 @ st ¥ faar
qr—3a Ty yafmt of—x R
1976-77 ¥ faur mur §; =¥ ar 20
adt a% FTET IGY W ¥ AA| g
AT @ I ae d qai a
ey fafeir @, ov fag fafedm
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worrr wifeew g, fare oy sve o oY
o ey @ e e
e
A0t ot | T ¥ wrware w o T |
1::-73*11““% 20
Wiz ®, 1976-77 ¥ & W WU 26
woie gY T 1 e 22 T AT WE
oY wodt ootk & Ag ¥ 29 wET
R FIC ThY v el ofF

. W WM™ wew siee) ¥ omed
Wy wg W g dfed 0 owfew WY
*gNT WY W ? wgd § fe wreet
w4t | oY g 7 mfvet & e
¥ g oty fom § 1 wifeed &
mmwtmﬁm:m

I qeigfer st I Bl
TR R § | 3 W 2 e
aff ¢ 1 0 AW ¥ T A ¥ ¥
fed 2 & s ol Ao ) g
famr  &T 2500 9w fumw §—
e "o AT IW ﬁ}mw

&—, wafv wifew gefcdie w0, w'i;..-,.

ﬂﬁm&twmm& _
400, 500 %97 wfyw frad §—aw
FY HUTE 920 ¥9Y firerar §, W Ao
Te 4T A7 wife faam ¥ 4 2000
wq% & Taw ey § | ¥ At agew
W =€ & g, fowdy qar v e fear
T & 98 WAL ITHT AT & | QY aw
wat 93T § f wmfsac wY wWforr
FEF TN A 400, 50059 ¥4 Py
§ | Y f57 Y7 =fem wifeae a9
wweaTr ?

& ow wifsas s amaT g 1 17
T qgY ®¢ ara §, Rfar IR
97 ame wg fear fs @ e
wifraT & o 9X oY ¥t gveT W 8,
wife Tav 7@ @t ¥}W & T W
ARATT EAT 1 7 A wrieE ¥ wrhens
® 9 9T qHw o I gk | few

wry fiedt e wY sfeee wlf e
r et §- g g Y e §—
wiife I 400, 500 8T T JHTT
Ehr]ﬂ“ﬁmﬁmﬁﬁ?

Y feufy ¥ GoeTe fow awg &
®T WY warA i  roye erfeeT ¥ @
% ot draie ¢, g oo & o AT
Ty WY erare W &, Coror & it
girndﬁimmvﬁm‘mtl
X ard, ot wfee< 7@ & Swa &
fe g & 2% vt ?7—3 g ot
5T A awy, Wi g7 aomT T
g, W QAT qAT & w Y
o, Wit ag 378 g0 # ) § I
& frq agx wiwz & 1 agi = 7 A ey
el f & w7 feew & 1 9 fee
sm Ay w7 7y wrowr § Fa Foreor
R -4 sz g ar T § 1w
wTeor § fe wat o gt wafa @Y W@
& 1w e F R e [efr
frwwr €, Afer areafaear o5 § v
1975~76 ¥ Yoy ¥ w1y 7 fawvra
1976-77 ¥ FAGAT & WYX 1977-78
Fatso-s1 @z e 1 qw &

L8 aF wror ag W ur fr SRwwHE

wifred &rew 9T @, For HAF aw
IT Y gEATT FAY |

RKWWWO qrie #Te ¥
&t Y &, F%Y 7 W 35 Y grw £,
IR Iq ¥ fe2e amew @Y ) g
qT vt ¥ ot & wawar g—
FaT #Y € @ qR I% F 7 #r
e At &, gwrt iy g g
HTHTE IUFAT oY P& &1 wl &, 37

*iﬁ&ﬁ'ﬁmmﬁﬁraﬁﬁm

[

2

wrR e fam——aga  oeer
fear, afea oo ¥ WY goeTe @ W
uF At | FTETC § A waww daw
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{ fr xtow e i)

adam oeTT ar dww g 3 goer
Tty afw g A € 1974
3% wre & 97 & g ow gawar frgr—
¥ AT & Qo WTko Wio & TTH
& &rq ganYar gwr, dfwT 1076 ¥ 7g
AT £} wXAT wAY T, WiE 7
1978 ¥ THA AT AT | WA FHA
AT £ 3@ #t v foar | A7 gAY
W g€ o @ s T ¥ wy W@, ghm
Wi & TR reaT oftar sroww it
¥ wm & 37 %) < @ w1 g fean
-:ﬂfnmwgtﬁsﬁmmm

TR ATT T WE I
w%m a1 far v ¥ W,
¥fgr At N qo= A @ 3w
* ¥ we 22 ¢ fe wg weRRE @t
o EL § A @ W s
AN ®Y I ww § a1 S 8
Ay W § FeAmh A T o 8, w@
A ey § ggwe 22 g
Fg #Y feafy w0 aw s9F avt § 7

ww § o zg fyoqi o aww
W g TeR dm H N gE A A
gz € &, 7% fa¥ am # gy
v g | AP Tt avaeg ¥ &) wmAi A
ST & W19 F7 <arE wEfTd w0 g
g | Jad qgelt am oY & awfa wE
I # wgAT WgE g——vwa ¥ Fraw 13
¥, ax & gfqar wre sga aza W § )
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SHRI AMRIT NAHATA (Pali) : Mr.
Speaker, ﬁrz I want to touch upon three
points—Excisc, inj b
maﬁg ::»d: tul.P]:um:ﬂ tial of economy in

Sir, the very attitude in our Income-
tax, Excise and Customs Administrasiton
is primitive.

‘The basis of all civilised law is that a per-
lmn lhol?ld be assumed t;“ge innocent un-
e otherwis: proved ty beyond any .
doubt. But here, in the Excise Administ-
ration, the assessee is asumed to be
guilty unless and until he proves himaelf to
be innocent. Now, this whole basis should
be changed. The whole attitude must go.

I can understand customs having this
attitude when a is crossing the bord-
er becausc once he escapes the net, he may
net becaught. But here the man whe
pays excise is a manufacturer, He owns
a factory. He produces something.
He is a produccr. He is not going to run
awayatall . But the excise people go in
police uniform and treat the manufacturer
and the producer ax a criminal, The excise
officials must .E:etyh:w an  civilians, not as

i . are not criminals.
‘They are _going te the producer, whether
he be  a farmer or the owner of a factory.
He should be treated asa  responeible
citizen of India.

Also T wish to submit that the excise
officials are armed with vast discretio
powers. The result is that corruption
very much rampant. [ say it with autho-
rity, with  personal  knowledge., The
amount of corruption thatis prevalent in
Fxcisc Administration is coloasal,

This is because of the wide discretionary
powers enjoyed by even a petty official. I
will give yououne exampie,

Now, some  excise official goes to some
tobacco grower and says, “You canmot
remove your stock, there is some  dispute
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_about the excise and 0 on’ Now, the

knows that by a few drops of rain,
Ewh.ole tobacoo stock will be destroyed,
‘and he will lose the whole tobacco. The
encie official also knows it. ‘This is
used as & blackmail. He says : “If you do
met pay money, your whole tobacco stock
willt ruined” This is -what happena,
Now, this is a very common practice with
the excise  officials.

. They can hold up ~ any goods for their
‘s cﬂ;d' invmipn%n. This “so called’ in-
vestigation goes on for months and month s
and years and years, His goods are mean-
while locked up. His coapital is blocked.
The manufacturer, the producer, has to

appease and .grme the palms  of these
excise  officials.

The trouble is thet there are a large var-
iety of items which are manufactured in this
country. With the development of modern
science and  technology , innumerable
items are being manufactured. The Ex-
cise Department never apecifies such arti-
cles because they don’t have the technical
expertise available to them. There in
always aroom for misinterpretation and
different interpretotion in the list of items
subject g)celcile with the mu.lt] that some
excise official imposes excise duty ona
particular item in one place and another
efficial in another region doecs ol impoae
this excise duty on it,

Somewhere set-off in  given, Soe -
where clse this set-of is not given. The
excise procducer is almost foolproof. ‘The
person who pays excise is really a colleetor
of excise  acting on behalf of the Govern-
ment. He has to charge it from his custo-
mer. Haruly anybody  pays excise from
his own cket. The excise burden is
always shifted by the manulacturer 1o
the: custumer, and the man who pays excise
te the Governmentis really acting as
an agent of the Government, He
pays the tax to the Government and
@ogcts it from the customer. Now. what
happens after a particular person has paid
the excise is this, After one year or ten
months. he ix told that he has paid les
excise duty. Now, wherefrom he will pav
that? Ile cannot pay that from hisewn
porket and he cannot collect it from his
customer to whom he had sold an item at a
particular price,

Now, tnis practice of charging less anel
demanding more excise on items already
pald must be stopped. In  Income-tax
mmwm, for exampls, thereis some
a ity or cell to whom the income-tax
payer can go and seek clarifiration and the
imterpretation given by him v considered
final. But hrre, there is no such mech-
amism in the Excise Department. The same
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excise  official revises his own .earlicr
opinion, And there is so much of diver-
sity of opinions ; there is no authority whe
interprets the  technical composition of
particular items; there is no authotity whe
h{l with finality that this particular isem
will attract 50 much of excise. As a result
the people who pay excise have to face a
lot of hardships. is no provision for
punishing the official who al his au-
thority, The person who Elyn.he excisc
honestly has to undergo a lot of hardships.
In the Income-tax  Department,
assessee is Lreated with respect as a citizen
but here, he is treated asa criminal and
the officials are no less coi t. As a matter
of fact, I know the excise ials going to
people and saying ‘¥ou are l'oog“.%y
are you paying s0 much excise ? ‘What
for are we here.'  They are  far miowc
corrupt. It is they who actually make the
people corrupt and make them  dishongst.
Honest e, large numbers of manufac-
turers, want to pay the excise dues, But
these days, things have changed.

Under the British rule, it was different.
They were treating the Indians as  crisar
nals. The same tendency, the same attitude,

iats in the Excise ent  tn-day.
]t is very unfortunate. So, if the corrup-
tion which is rampantin the admims-
tration is checked, excise revenue  will go
up by leaps and bounds, It is because of
this corruption that there is a colossal leas
of pevenue in the Excise trment.
Ifonly these two things are ne—1lix
attitude muat change and excise  officiad
must act as civilians and not as  policr
officials; there must be some provision for
punishment for the abuse of wer  amal
there must be some Central authority whose
word will be final—a lot of corruption
that is rampant in the  Administration
can be checked and excise revenue can
alwo go up.

Ower the years, excise has  become not
only the most major source  of revenur
but it has also become a wvery important
instrument of policy. We hear 5 much
about rationalisation or simplification, thi,
that and the other but we find that in
every budget, with every advance in  tech-
nology, the whole structure of  excise  in
becoming more and more complex.

‘The House has never been taken  inte
confidence about the recommendations of
the latest Committce., We are told  that
one of the rrcommendations is that  sinee
90%, of exoise is collected om 15 to 20 items.
the excise Department in Government must
concentrate only on those 15 to 20 itenm
and e t all other items from the excise
levy. This would lead to a lot of simpli-
fication; this will also curb the corruption
that is prevalent here; also it will diminish
a lot of confusion that is prevailing in this-
sector,
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Now, it is the declared policy of the Gov-
the small-scale

articles. Now a new pri
introduced, namely, those having Rs. 30
Jakhs turnover as a criterion. ‘e hbave
made a distinction in the criterion between
small-acale and industries, Fix
any criterion for them~—fix it up as a limit
of investment—Rs, 25 lakhs, 15  lakhs or
10 lakhg —but that investment  should be
the criterion for the smalls cale,
indus We have rural and urban
industries. Now, a new concept has been
imtroduced namely, the of turnover,
This has nothing to do with scale of an
] An el ic industry may be

i V.
a Cot ind whose T ma
go be;:gud Rs. 30 {akhs. A small colt.lg:
and rural industrys turnover may go even
beyond Rs. g0 lakhs whichis engaged in
cutting and polishing of jewellery,

So, this concept should be given up and
this Bat increase of 59, or 29, of excise levy
should be ned only to the large
scale industries, All small scale and cot-
tage and rural industrics must be exempted
from this.

As a matier of fact, I am firmly of the
opinion that all small-scale industries must
b= totally exempted from all kinds of excise
levies if Government is  really sincere
in encouraging the amall-scale and cottage
imdustries, ere should be no excise levy
at all on them.

Sir, I willsprak a  few words  about
sknonctisation, Ido mot think the
e-monetisation of high-denomination notes
had a very large impact on the economy ur
en the black-money or _parallel economy.
Sir, while the budget is inflationary due tn
ceriain  compulsions itis  very esential
certain_de-flationary measures should be
taken. Demonetisation is the most import-
ant de-fationary measure. It would
freeze the parallel economy. I am con-
vinced unles shundred rupee notes are
demonetised the black-money in our coun-
try cannot be eurbed and controlled. I am
all for a painless and non-violent method

1 isati Vol y  disclosure
schemes have been tried but they have fail-
ed, D isatian of th d rupee
notes was successful but it had a marginal
rffrct. Now, let us combine the two that,
is, stick with the carrot. It will not create
any hardship it you give a pretty long time
ofone month ., Letus say for example
that, the present hundred rupee notes will
®ot be the legal tender after one  month
from st June. During this one week
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25 years of these
teunmqumhmmuld be asked,
OF pardan the biach-money " il be chan
s ney chan-
mm;mdutiw pu?amndpmtl'
the black money will get diverted to pro-
ducti It would be a t
deflationary measure and it will
:_ou:eﬂﬂ. It will not create  any hardshd)
the e,

Lthe poople.  Soma  mch

ed to,

Lastly, Sir, I would like to say a few werds
about ce expenditure. The Defence
budget is to the tune of Rs. 3,000 crores.
Can a backward developing count?r afford
expenditure of such a tude? I do
not say our defence c ty should be
reduced, I do not say our defence p:e%ln-
should be reduced. But, Sir,
in USA when Mr. Laird was the Defence
Secretary he set-up a committee to recom-
mend economy in Defence ¢ iture
without affecting defence  capability.
That Committee recommended 10 per cear
reduction jn  Defence expenditure. 1
am of the opinion that the amount of use-
less unproductive and wasteful expendi-
ture in our Defence forces is much more
than 10 per cent. Nobady can say there is
no corruption in Defence forces. Nobody
can say there is no wasteful e_xf‘endnm
in Defence forces. Iknow wi what
carelessness petrol is consymed or sold in
black-market. A I\igh-go\md Committ-
ee may be appointed to
cconomics and savings in  the Dﬂ‘cns
expenditure, I am sure we can save up
20 per cent.  Another 2o per cent can be
saved if the three wings are united. First-
Iy, T would like to say that professional
armies have not won any war after the
Second World War, Secondly, there are
countries where the three wings arc scp-
arate and yet there 1 have been military
dictatorship. While there are countries
where three wings are_combined and yet
there have been no military _dictaturship.
So, it has nothing to do  with military
dictatorship. My suggestion is if they are
combined in our country we will save ano-
ther a0 per cent. Therefore tSir, I want
to emphasise the scope for savings to the
tune of hundreds of crores of rupees with-
out affecting our defence capability.

In our Defence expenditure, if we save
Ra. 300 crores or -Rs, 400 crores or Rs, 500
crores, much of our deficit would be met
and much of our Five Year Plan finance

would be covered.
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%l wqmT fifwg | wrw, &t feEre
HTHTT A WO Wi Y AT @ 7w
FT € & 1 fagre T & A9y 30
wXIT W) AOT E G ) GO HT TG
% fs fws da ¥ gw smafawar d4)
wrea § waw frost da faae & qt
fagre & wow 7t & o1 wiw & & IWA
AT ekt wat w1 7 snown g wliw
i wfen o faew Iwer fawrw @
a% | A qoerL ¥ famior & Al
w21 gry fagre w1 w@r & | fagr Y Am-
aw® @1 & Afwar fagre ®1 wro A
FT@®E gew ST we R E K
wigw fs fagre & fawra & fag Wy
= qft wfer €

TRl Wl & @19 § wTeT F@E
f& wrdm faw 547 fagre g foiw
v Fi WY 3aE fawra & fam a0

SHRI JYOTIRMOY BOSU  (Dia-
mond Il'buur&'; Sir, rixing to apeak
on the Finance Bill, covering !_.hr grants
in the Budget, I am constrained to say
that the Budget that they presented is not
much different from the budget that we
have been accustomed 1o secing. The
Janata Government very holdly boasted
that there will be no  deficit  [inancing.
St y, enough, in 1977-78, though de-
ficit financing was shown as Ru. B2 crorgs,
the actuals came to Rs. g75 crores
*That too, including Rs. 230 crores for alls-
cation to Central plan schemes, prune
If that amount been added, it wo
have come to Rs. 1,205 crores of deficit
financing. Is that what you meant to say
at the beginning , or is it agsin the same
old case of a gap between promise and per-
formance?
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Ra. crores in indirect taxes. Most of it
is Central excive, that is what you flecce
wut of the common, starving man in the
sountry. Plnance Minister sought to
postify it by saplog: 3

-l —
“The base for direct taxes 18 extwremely
nerrow mdr the funds required for
. nations] regquir ta not
" be raised by a direct taxes.”

He has lhod:t:'md;—hhe hes wg;:;?t
bng last— i why we canno y
ﬁmd on direct taxes.  Therefore, Cen-
excisc is the thing thatcan be only
Mﬂbdh out of ‘hcthe el :;1!:!'5 o
t wea ions,
is mﬂmwm. Patel's taxation
use Mr, Patel since the time he was
born has never known what the common
man’s difficulties are.

In spite of this massive dose, the deficit
stands at Rs. 1050 crores. Winyh it that
ihe tax base is not widened? We know

- the clasy character of this Government and
-the class character of Mr, Patel. There-
fere, direct taxes will annoy the classes
whom they belong to, whom they repre-
sent. ‘That is the main theory.

The Economic Survey, 1977-78, & Gov-
.emment publication, says at page 51 :

“The predominance of low incomes and
poverty in the rural areas should not
make us overlook the fact that income
distribution in rural arcas also is uneven
and that there are well off farmers who
dnnumtpnyofdiragt lTxenmdwlmm
a number of agricultural inputs at con-
cemional prices.  Therefore, Ways
should be devised to make this section
also to contribute its fair share to the
exchequer. Otherwise, the country
wouldnot be abletomove forwardsuffi-
ciently fast.”

Now, Mr Patel says tim} there is no field

Srt we can get  taxesfrom. FHe is not
willing to  annoy the wealthy «lass of the
tural areas because if  he docs o, he will
Mave toface difficulties, he willnot remain
in power,

How rich is the rural rich? 1 will give
ml simple example. According to the
t that arc available, total
Mscts of the rural rich amounts to Rs.
z. 131.6 crores, _And what is the pattern
I distributior., Iquote from the Draft
Sixth Plan, page 3, para 1.12. !

_ "“The distribution of assets has recently

surveyed comprehemively. The
resttles for wrban houscholds have not yet
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boen  published. Mhz-ﬁ"
holdh it dhowsthat 2o pér x
of asets, account ll:mk

Account for 1t
ammm‘am;w'ﬁﬂ'
amct-values of Rs. 50,000 or more own
over 30 per cent.”

In that not revealing?

You have been claiming big things
about reforms hgml
that you want to bring, but the

I am quoting from page sto0:

“Decile Group o—10: Average vilue
of assets ’1961-&—139-61 and 1971-72—
237+ 52"

Let w come to the top figures:

“go—1v0: 1g61-62—31524° 92
1971- T

That is where you are Mr. Patel. Ther
fore, you cannot touch them. -

v

‘The composition of the rural
houschold is like this. 1 am quoting ¥
the source “‘Reserve Bank Stafl Occasions #
Papers.” \

“Number of poor rural houschoMs.
in lakhs: 1961—206: 6 and 1971—270-8'

What sort of glorious e the

Finance Ministers have tiing in
the past and present is rcvugrn;“gom
“:.:1.::. You cunnot possibly take us fur a
Tl

Morally, neither the urban poor de-
serve direct taxation or indirect taxation
and I could guote from the same brilliant
journal.

“In fact, if account is taken of the
abolition of the tax on the interest
income of commercigl banks, the benedit
of which the banks have been ordered
to pam on to their borrowen in the

direct tax posals in the
pndﬁtwill:emltin a revenue lom of
Rs. B2 crores.... Even with te
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isproport i
of development ered by them. The
proliferation oJ lavish spending and
the multiplication of the uction
and consumption of luxury consumption
and services of every sort are
proof, if proof were needed, that there
exists very comsiderablr scope for addi-
tional taxation of even nun-agriculrural
incomes, both through a rise in the rates
of tax and through the closing of the
innumerable exemptions etc. cte.”

It is crystal clear that Mr. Parel is not
going where he ought to go. Further
icture of the other side is like this. Side
E{ side you see, this is where the Finance
inister comes from. I am quoting from

a reply to a questisn of mine:

“Cadbury Iudia Limited—Shri Prem
Pandhi is the Chairman of the Com-

1y.”" He is a director cf the Reserve
E::'I.k also guiding the Reserve Bank's
policy for whose interest ?

“Year ended: 1-1-1077 —~Remuneration -
Rs.  1,41,445/-" Forget all the perqui-
sites thal come to 200 per ceat.

Or top of thiy, come o Mr. D. W,
McPhie, Muiaging Director of  the
company. His remuneration for the year
ended 1-1-77 is R. 2,10,460- l"ur%r.l;l]
the peorquisites—200 per ceat. nion
Carbide India Limited, Shri P, . Baner-
jee—-almost the same position. What
does he get ? —salary, company’s contri-
bution towards provident fund, company’s
contribution towards Pmion fund, gra-
tuity, meadical benefits for solf and Mumily,
leave travel concession, leave, furnishe
accommodation with services, free use of
car and free residential telephone. All
these top men consume not  less than forty
to fifty thousand a month in this country
whereas a man’s per capita income is above
the lowest in the world after go years of

Independence.

Culgate Palmolive (India) Private Limi-
ted. ﬁ: H. Rai, Managiag Director of
the company got Rs. 2,12,424/- as remu-
neration for the ycar ended 3i-12-1976.
As per the information available with  the
Registrar of Companies, he is entitled to
a of Rs. 10,000/~ per month, 2 bonus
of Rs 5:,1?.[0}- cvc:ly year besides the
actual trave inf and cntertainment ex-

wcs, medica _beneﬁl.l, unfurnished/
mnilhcd residential accommodativn, 1mo-
tor-car, telephone expenscs, rovident
fund, gratuity, supcrannuation fund, in-
surance, cic.

Brooke Bond [ndia Limited the same
position. The Chairman of the India

847 LS—2

Tobacco Limited which is a hard core
criminal offender has been drawing in
cash and kind not les than Rs. 40,000
a month. He went on retirement. Now, he
is drawing a pension plus the full salary.
The second man aso is now wanting to
have the same concession. I am quite
sure that with the lobby that they maintain
here, they will be able to get it. This is
the type ol economy..... .

SHRI SHYAMNANDAN MISHRA
(Begusarai): The Minister of Company
A;I‘l;n‘:r:‘ had promised tv do something
about it.

SHRI JYOTIRMOY BOSU/: Nothing
at all can be done. If you touch them,
"i:;.“' will not get returncd here again.

is is the type of economy; this is the
type of democracy. Mrs. Indira Gandhi
had allowed it. This is what was in vogue.
‘What are you doinuw ? What is the
mandate that has ught you here 2
You promised a change. What was yo ur
m to ? You have forgotten it. You
}vill not be ull'_"ﬂ-‘P in’ tl’}n cushioned scat,

warn you, Mr. Patel, You give lip service
to people. -

I would quote some figures from M/s
Mahindra Mahidra —therc is a whole
list with me; I will not read that; T would
?uol.e just a few —about executive wages,

Lis a new privileged class; new mehorajas

and nawabs have been created under the

tronage of the people sitting on the
ury Benches. I quote:

Rs.
“Mr. G. Srinivasan , i 97,322
Mt. P. S. Mahindra . 102,254
Mr. B. M. Chopra , . 1,065,138
Mr. I. Chatterji . 1,81,3509
Mr. P. G. Dastoor . . 1,15, 546

Mr, Harish Mahindra . 2,035,227
Mr. Keshab Mahindra 1,73.558

This is the type of equality that the
Treasury Benches want to have. This was
done during the last 30 years of the
Congress rule. Why is it that you are not
undoing it 7 You had one good year in
your hand. Can you show any example
that you have taken some steps to bring
some sort of justice to the people who
are struggling for their survival ? My
amdwrr to that is, no, not at all.

Mr. Patel’s roads lcad to the fleecing
of the commoa man, Central excise, noth-
ing but Central excise. T'his is the state
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ment showing amount and percen of
indirect tax to the Ceniral Government,
tax revenue, indirect tax (Gross). In
1g61-62, the total Central Government tax
revenue was Rs. 105973 crores and in
1977-78B, it has risen to Ras. 9005° 49
crores, As the amount and

centage of indirect tax to the Central excise
duty to thc tolal Gentral Government
tax revenue, in 1961-62 out of Rs. 1053° 73
crores, it amounted to Rs. 712'97 crores
and in 1977-78, out of Rs. goos 49 crores,
it amounted ‘8% Ras. 6413;}? ‘I_roru, re-
presenting 71+ per cent of indirect taxes
most of \yZich is Central excise. That is

position.

In reply to a Question, it was stated:

“Central Excise duty for gone on
account of exemptions granted under
rule 8(1) of the Central Excise Rules,
1644,

1971-72 . Ra. 244-84 crores

1975-76 . Rs. 446-70 crores.”

1 can tell you, while T was the Chairman
of the Public Accounts committee and Mr.
Patel was a member of the PAC at that
time, he will remember that in two eascs,
the Customs' exemption wus granted,
one to the Imperial Ghemical Industries
and the other to Kilachand. The total
amount was Rs. 234 crores. No explana-
tion has come so far with regard 10 this,
1 would like him to enlighten the House
as to who are the persons-—the lisy should
be placed on the Table of the House;
Mr. Chairman Sir, your obscrvation will
help —who have been furtunate in getting
the exemption. Sir, on Lok Sabla record,
it is there. Mrs. Gandhi was charged. She
accepted RS, 3 crores for giving this con-
cession. It is on record. 1 am not reitera-
ting or saying anything about il. The
consumers are being Aeeced with Covern-
ments' connivanee. For example, take
the case of Cadbury and Plizer What
arc the propuositions ? Their profit on

-4-75 wai 113 per cent un the capital,

n 1-1-1977. the profit had come up to
420 per cent on the capital. Plizer with a
paid-up capital of Rs. 2 lakhs only in one
year 1976 made a profit of Rs, 2' 65 crores.
That kind of socialism and jmtic::}yuu are
showing in this country. As far as Hindus-
tan Lever are concerned, they are handling
a lot of esscntial commodities which we
require to survive. Their rcmittances are
Rs. 30,99,4885. As far as Glaxo is con-
cerned, their remittances arc Rs. 86,44,134
ete. ‘Chere is _absolutely a loot by these
multinationals and the private forcign
companies,
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Mr. Patel, would you kindly hear us?
Do not make this country a victim of
neo-colonialists; do not make India a
Latin America for the Americans and a
happy hunting ground for those merchant
adventurists. Hindustan Levers remittance
has been the mam'ﬁum I h?d quoted the
figure just mow. They are letting loose a
reign of terror of its v{ctiminﬁ:s. When
we are most troubled with the problem of

, their it work
faregfaubemreducedﬂftmuggootuﬁxm
‘Their profit has been inc . The other
day, in their Ghaziabad factory’s com-
pound, a tanker load of adulterated til
0il was found for manufacturing of dalda.
In this country, if we have money, nobody
can touch us. In the soap that they are
mhng,bvthey have redhyuudth mt fat
content by a5 cent e 8 laid *
down by the mim Standered Inatitute’s
Panel Committee which was headed by the
then officer of the Hindustan Levers itscif,
They are cheating the customers and that
is how are sending so much fit
aborad. This company needs to be E::u-
ght to book. They arc mounting lobby in
Delhi; they are bringing so much pressure
on people like us; they are approching our
friends ang relations. This company is a
nolerious gster. They should be looked
into wﬂgiﬂ’; Y

MR. CHAIRMAN : Only three minu-
tes more,

SHRI JYOTIRMOY BOSU : 1 will
take little more time. I have gol time
for the third reading.

MR. CHAIRMAN : Three minutes,

SHRI JYOTIRMOY BOSU : 10 min-
uics.

MR. CHAIRMAN : Five minutes.
more and the Minister willreply at 1 P-M,
S0, I request you to finish quickly.

SHRI JYOTIRMOY BOSU : There
is production beyond the registered  licen-
Ii:(j capacity and you are a silent spectator.
You are regularising them. As far as
Indian companies are concerned, they
arc having their idle capacity and the
forcign companies are producing far in
cxress  of the licensed capacity. They are
M/s Burroughs Wellcome, M/fs. May &
Baker, M/fs. Roche Products Ltd., M/s.
Plizer Lad., M/s. Wyeth Labs. Lid., M/s.
Cyanamid Labs., M/s. Ci i Lad.,,
M/s. Bayer (I) Lid., M/s Scar| cl?ly) Lid,,
M(s. Merok Sharp & Dohme (1) Lid,,
and M/s. Heochst Pharam Lid. 1 have a
complete list of these companies.  As far
as (zlaxo is concerned, they are producing
below their registered licensed capacity
far ateyl, whatsort of Government do you
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What is the licence meant for. As far as
Britannia Biscuit Company is concerned,
Mr Patel, I am verysorry in 1078 January,
their over production was 2828 (M T per
Annum) and it has been reg to
‘8600 and in respect of their Calcutta
factory from 3,218 tonnes to 15,000 tonnes
the capacity on the licence in
January lggﬁ Mr Patel, itis this Govern-
ment which has regularised the thieves of
their thieving process. Why then isue
licences and permits at all if they have
behaved so shabbily ?

‘The Indian big business th rate is
also something ic. The asets in
1972 were Rs 4,223. 82 crores, the turn-
;\::r Rs 4 770" 40 crores and gross t

‘91 crores white Vi
n.bou?mb?u:t y; it mm
the money or even ?our:ir:m the money.
See the difference from 1972 to 1975. The
assets in 1975 were Rs &m-,ﬁj’rmru;
the turnover gone up from Rs. 4,770
crores to Rs 7,500 cores, gross profit from
Rs_ 207 crores to  Rs, s15  crores,
This is the type of socialism we have
Been sampling here.

The Janata Party promiscd that the
growth of mon y would be stopped,
Now, what are the new licences that have
been given ? Birlas are topping the list
Rs 7308 crores, new licences. LK. Ra.
20° 07 crores. Thapars Rs 18 45 crores,
Tatas Rs. 9-03 crores, cte., efc, Big come
panies, especially forcign monapolies, are
allowed diversifications in lhw  priority
profitable area. This has been done conti-
::uog::lty. You l[uvg glluv:&l thot( ‘adbury
o start an apple juice plant in Himachal
Pradesh What a sll:uRr:!

The arcas reserved for small scale sector
are intruded upon. Tall promises are
made, but the performance is very litle,
next 1o nothing. There are scrious mal-
practices. May & Baker are controlled by
persons who are related to cach other
maritally, through marriages, and they
have got about ten hogus firms, dum
firms, to houdwink the MRTP. Mr. Patel,

were in the Committer. What hy

ened to the case of National and Grindlays
Bank ? You can casily earn Rs, 175 10 20
crores in taxes, They were caught evading
taxes, they were caught evading losses of
remittances. They are hardened criminals.
‘Why is it that the Reserve Bank goes be-
fore them with bended knees ?“Why is
Govearnment so timid ? Why they are so
afraid to the National and Grindlays Bank
I do not understand.

In industrics, the whole planning is
lopsided. I do not wish to read from
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of agriculturists. But it is nothing

becase the time is short. The
m&nyclﬁmmbelhcyu:chw
mmﬁm. What have they done

in one year ? Sugarcane this time has been
sold at Rs. 3 per quintal. They have been
burning You promised

all  sugarcanec,
that you would do good to the rural eco-
nomy and the agriculturists. and this is
what is going on. Tabaco has been sold at

ment. That is why the tabacco fmwuﬂ
bave been allowed to be minced like this.

The icutlure Minister has made tall
claims about ction. Now look
at the production figure of ricr, lock at_the
production figure of coarse cercals which
arc taken Iz poor

uction figure of pulscs and oilsceds.

¢ whole thing is gleemy. The figures,

in fact arc actually mueh lower. I

would not quote because that will take
time, .

They talk about Green Revolution.
do not understand this. Perhaps my know-
ledge of English js less. Where is the
Green Revolution ? How much arc you
paying for a kilo of pulses ? Is that Green
Revolution ?

About cash crop production, I have
told you. This year the cigarette makers
will make a windfall profit of Rs. 50 to
6o crores—what the tobacco growers
lost. Here I am making a concrete sug-
gestion, Here is a source where you can
mop up the additional profit without
allowing them to incrcasc the price of
cigarcttc because tobacco has been sold
at Rs. 18 per quintal. Therefore, that
moncy should go either to the growers or
to the consumers: we cannot allow others

to get it.

Now, we have been examining jute
prices. In regard to the calculations by the
Ecomomics and Statistics Dircclorate and
the Agricultural Prices Committee, we
had no other alternative than to under-
stand it clearly that they were working
in the i of jute ty Now, the
jutr gorwers have showed their cost of
production as Rs. 100 per quintal and after
the renewed excise by another Govern-
mental agency we found that the cost was
Rs. 334/. So, there was a cheating of
Rs. goof- for cach quintal. How n}':llanjr
crores of ru, the jule rs must have
been chent!:;e'in tljam E::w‘;tatu. There
should be special isteps for maintaining
regional balance and the most importan
is rescarch in agriculture, I am not casting
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any aspersions but I am only requesting
a review to be done of the I top
scientists and that the Gajend s
recommendations should be implemented.
There are the two things I am requesting.

Now, we have been wanting a shi
inHlldilmdwemtnﬂm
Orissa also. There was a specific recom-
lation by the Baweja C i in
February 1973, The West 1 Govern-
ment wan a cupy of this but
they were refused. I have got hold of a
. I have given notice to the Speaker,
I have given a copy to the § r and
I am laying it on the Table of the House.

SHRI P. K. DEO (Kalahandi): Is it
& secret document ?

SHRI JYOTIRMOY BOSU: No, it is
a report of the Government. I am quoting
from it: The recommendation says:

“From the conclusions set forth above,
it will be clear that the Working Group
has donc its best to consider, preciscly
and specifically, the isues arising from
the terms of reference i to it,
In the light of these conclusions, the

up recommends that—

(1) There is a clear case for the estab-
lidl:nment of dat least one add.lum.h 1

i and even two more ship-
ynﬂ-:ﬂtring the Fifth Plan.”

‘We want two shipyards, one in Orissa
and onc in West Bengal.

*(2) Haldia qualifics itself as a very
suitable location for such a shi
yard and may be sclected for U
purpose,

(3) The proposed shipyard at Haldia
may he designed 1o cater for the cons=
truction of tankers, bulk carriers etc.
up to the size of approximately
100,000 GRT.

(4) A special project tram beé set up to
undertake the requisite investigations
and prepare a comprehensive ?;‘rcuect
Report along with detailed cost csti-
mation and ecconomic evaluation.

(%) The said Project Team he advised
clearly that the Planning of the
shipyard to be s0 done as to keep
abreast of modern concepts of ship-
building and ship repair.”

Witk .1!‘"'“ permission I am Ialying it
on the Table of the House and I thank
you.[ Placed in library, Ses Nv, LT-2231/78]
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Wi
Speaker will decide.

SHR1 JYOTIRMOY BOSU: No Sir,
I have quoted the Rules. 1 have given
an advance copy. No Sir, it cannot be
done. (interruptions), You may kindly make
an announcement. . ..

MR. CHAIRMAN; The Speaker will
examine it.
'I‘hscﬂnl YOTIRMOY BOSU: No. no.

was glven a copy long ago.
ing to the Rules....

MR. CHAIRMAN: It seems it has
been seen by him this morning and he
told you that he will examine it.

SHRI JYOTIRMOY BOSU: No Sir,
he did not tell me that.

MR. CHAIRMAN: Mr, Bosu, You
need not worry....

SHRI JYOTIRMOY BOSU: No, it is
laid on the Table of the House. It cannot
be done like that. Advance notice was
given,

MR. CHAIRMAN: You see, Direction
118, ...

SHRI JYOTIRMOY BOSU: No, please
Rule 369,

MR. CHAIRMAN: Direction 118, sub-
clause (1) says that if the Speaker permits
a Member to lay a paper or document on
the Table , the Member may, at the

iate time, lay it on the Table. If the

aker permits.

SHRI JYOTIRMOY BOSU: Pleasc
sce Rule Nothing can supersede the
Rules of ure except to the Consti-
tution. Rule 369 reads:

A r or document to be laid
on the %‘.al:ie shall be duly authenticated
by the member presenting it.””

I have duly authenticated it. All papcrs
laid on tht Table shull be cana?dnmd
public.

MR. CHAIRMAN: Yes, Rule 365
reads:

“A paper or document to be laid on
the Table shall be duly authenticated
by the member presenting it.”

SHRI JYOTIRMOY BOSU: I have
done it. can do it in your presence
once again.
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MR. CHAIRMAN: Speaker has alread
inﬁrmdyouthﬂth.ilwlllbemninez

1 SHRI JYOTIRMOY BOSU: Eﬁir
regret. I again rise on & point er
I am les proficient in English. Let the
House guide me what it says. Rule 369 is
wvery clear:
“A paper or document to be laid on
the Table shall be duly authenticated
by the mecmber presenting it.””

If 1 have declined to authenticate it, you
could have said that it cannot be laid.
But I have duly authenticated it.

MR. CHAIRMAN: Has the Speaker
permitted you ? Speaker's permimion is
required.

SHRI JYOTIRMOY BOSU: er
is a creature of the rules. Speaker’s elees
tion itself is a1 per these rules. He cannot
break the rules,

MR. CHAIRMAN: This will be done
to the rule.

SHRI JYOTIRMOY BOSU: You said
‘according to the rule’. Which Rule,
Sir ?

MR. CHAIRMAN: 1 have already
ed to you. If the Speaker permits
it—that is the point,

SHRI JYOTIRMOY BOSU: You said
“according to the rule’. Kindly quote the
rule.

¢ )hm CHAIRMAN: Direction 118(1)
2).

SHRI JYOTIRMOY BOSU: For all
purposes you are the Speaker.

MR. CHAIRMAN: Would you please
look to Direction 117.

SHRI JYOTIRMOY BOSU: What is
that ?

MR. CHAIRMAN: Direction 117
says:
“A private member may lay a paper
on the Table of the House when he is
authorised to do so by the Speaker.”

“When you are authorised by the Speal
then only you can lay.

SHRI JYOTIRMOY BOSU: Let me

make my submimion. A Direction cannot

clear ioms of the rule.

It does not have force of the rule.

Rules are eme in this House next
only to the titution.

R. CHATRMAN: The Di
h.w o bo shided ;y rections will

SHRI JYOTIRMOY BOSU: You
oeﬂllnly e by it. You take it home
ndlh.debyutumunhnmmt.
:u‘:l here the House is regulated by the

es,

MR. CHAIRMAN: Directions have
to be adided by.

SHRI JYOTIRMOY BOSU: I do not
believe in Kaul & Shakdher.

MR. CHAIRMAN: Mr. Bosu, please
take your seat. I have already called the
mext speaker, Shri Rajendra Kumar
Sharma.

wtowm gw wf  (TAR) :
sfirssrar wgiea, st soft of & grer
o forer fordme s=q fear.ar B 7 &
Ia% awdw ¥ quy fr=re sy we
wE

AT, WTX T ¥ WY OF
wT'FT gHET wd §, 0 e § &
& wreRt & et § @ Farawt w=i wror
o W AT wT §, O gHT oW TR w6y
TEREF FAREF T o &

wrae, fre®r 30 w91 & W AT
T § TARNT g LT FIU FAAATL
w10 ¥0Y o od-FwTT AT WH-
Fowmz § 1 fm U §F 18 w0%-
v T gT, &1 I8 U ¥ gR]
wT-avr-mr W e Ao frg e &
qE T ¥ A wwr g wewr &y
frrall & qomT g g ? & W i T
Lod o

F aod faw sl ot & wmAT STEAW
F=—WTTT W97 A9 WA 7 & faey
fagus § #Aw-mdr o frower v
¥ fori,, Y€ S wEm s ® Ferd Y
wgr 1 fooy freawid o whw
TOFTT IW AW § wel—ag faw g
q g€ O, 9% dww swe-nd o
W FT§l §9 a8 § O WY woxTey
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[sfr wrdter Far< wA]

gUT——30 AT AT HaT CF Wi
¥ qre FeT, woriew | qrar v | f
et ot T AT ATRAT f—RW ARG X
Bw & wea< o WAl wear ghaw waw
& =i ¥ arw ogr gr @, 9w ax few
FeZ ¥ A7 g wet @y far se-
&t erorw fafoda dar§ omady a1 gw
FETH SET |

FTFAT AT H A, T 4 A
Hifer i w1 T FI, AW -
74T F wrarT 9¥, FErLi wy Py A
Hifrer 773 § 1 " dT IF WErE 97
i T TR 3 & wRT WA dar
FT Er-E, Frove-AriT FrEATT 373
&1 wiforor w97 W@ 2 1 gAY wERAT
fifrrFrmas A =0 § woF
2 £ grasawar g1

Ay, & qreiy gl @ @
WATAAT AW AW F WL A
W& T4 FY sATH-HAT &, TAHY Frwerary
& fa7 v wer wvd AT Sega A
g7 afz i, @ § A% vl wEar
s gue forr e 9 A1 %1 pafer
g fogir fredr z0 Wil & grim
& "reTey ¥ gw qan qar fean g g
TR AL AT Tyorr L e St g wet
HF-HAT F1 W T G g@w
gofanr oW % ag AMGT——ITR
we & AN | WT WL W F W=
grafam £ yAmr uF 99HT ©F ¥ oy
gt d ) Feitd v @rafesr 1 aomre
[OAT AFF GO GIET WA WA F Ay
a5 % A7 frwwar & @t 1oooar
B00 TTY AET & 79 fFUT F7 Iuw
aFm wgt faaar & gafed afz ww
T A7 TT 309 FIW ISAT a7 Iy
I § "EEI WY GWET FT GATIT Y
qrAT R
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gare faer e off T way awe §
¥q.a% w1 wrf wmaeqr A4 W § fw
faax Tz qraddrT g, 9T w§
faasafuar st smaar ) fawaw@ ¥
g ATHIT ® qAN FGAT AT
ferar stra g, o} feafa ws ot forrur
T 1T I ¥ gEAT ATET ER 99
¥ gawa Zi fw wr WY I IRl
grar, wfasrdr 3 qr & @1 e
g1 @ &1 afz g gEvArT 1 O
& fair $1f sr7 wEw I3 FTANAT
TE AT wrAr, ot gardr Fwrd A G
Y & & Tl = wAA

guTY FAT HaAT A S #y fw
AT gz gafaw W, wfngy,
R & fad gfger aowe & o ¥
R R % fad 6 w7 v &g
gU &, ww IF SiE FTEAF 6 FOF
TR FTROFUTP TN I RAIWME
e wtiE F #W F g AT swAr
frag T d—ag ag AT WY AT & 0
% awg fuw a@ ¥ & w1 fer
T, g & g faware fear
I AYerATaE & ¥ srber wedy =nfed

wTor gurt #m & wret ot MEET
[T E—ag T oY ol A g
OTH EATY GO QoA & A% grdT Fgy
& fir dw=d womaw & fod Foswa g
wifed, afrorit & fodt  wim-S-nfis
g s #Y ST Tfgd—aw o
e Ty ot f fe gar qm & o
OO AT oA 1 19768 ¥ AL
R e f qedfergwy 376 TR
oY, afFT gl oo 1w W & w=w
gl & TR FrET , Suhrddg
g

wrga3, § ag fadsT wor

feM g e mitdFfiwdfow
a¥y arf a=m &Y v §, 9 s WO
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w4 oY & wx oTg WY gasarsl F7 WY

wOx ¥ forg | w7 ¢ sy FY o gAwT

2, ag Wy odr AT a7 1 & mrAdTe dAET oY
& ag AT =rgar fy & 3w & fag qr
wx Ar @ § AT 7 7F gewlerafaay
g, &% T w9y &, I & gat v
Erg¥ezT wC FAfym wrgeec € R
Jax & A9 9T AT 5,000 T7F AY &
fFpr g9 & [or @7 q9rw,  O9E
g v &Y 7YX gfagrd 9 Ay Y wf
Frza T gm s far v
fafezt gras #ar w20 93717 § 7

# |47 oY & ag WY SAAT AIEA
f& wa¥ W ¥ wHT § ¥W I FY
frmaz % fis fae¥ 30 291 ¥ A= R
Treg ¥ WA FAFAST ¥ ITT THA-EH
S S S O L
W Y 1 qgfaat woars v §, 99
Y gAreA Fw * fAn wYT ¥ A wEm
FTHRT T 21 79 AT T & Fm
ag ISTY a9 & qaar F FrA¥ O
g4y feafer wre fs aw gt aram=wr
A a¥%

ol ¥ wrg F gArH FW@OE

MR. CHAIRMAN : Now, Shri Lakka-
t‘;:a. You will pleasc take only two or
ret  minutes.

steram Sy IRs  (wamag)
¥ grars wwT # 5 39 sremy oF
szt Wi agy faar sy o

MR. CHAIRMAN : It has already
been decided.

SHRI K. LAKKAPPA (Tumkur) : Mr.
Chairman, Sir, I rise to speak on the
Finance Bill. Sir, as per the report of the
Raserve Bank of India, the financial posi-
tion of the country is very poor. It says
that the budgetary position of the State
is "&m’ deteriorating and the financial
heal iuvﬁ:aor. This is given in your own

y I am giving out all this
tion is that I want to highlight
all those points. The report has shown

how the deficit between the Zaggregate
receipt and aggregate disbursement has
been growing at a galloping rate. The
States had an overall surplus of Rs. 75
crores at the end of 1975-76 but the follow-
ing year, that is, 1};76—-7}', saw them in the
ﬁ to the tune of Rs. 41 croresjand the
1977-78 found them in a deficit of
ﬁ' 25 crores. The worst is that the States
are losing the vitality to meet the situation.
That mcans that the financial set-up is
uneven and it is discriminatory in charac-
ter; it is imbalanced and there is no equit-
able distribution. Your progress and deves
lopmental activitics have come to a stand
still. The report obscrves as follows 1—

“Such unauthorisca w.er<dratis have
been a matter of serious concern to
the Reserve Bank and the Bank has
rapeatedly urged the States to so plan
their finances as to aviod such re-
course.”

Sir, this Ministry has failed to take note of
the various suggestions and recommenda-
tions to restrain and constrain the distri-
bution of money through the financial
institutions im:ludinith: privalc banks
and the Public bhanks.

ing the financial institutions
controlled the big busincss my hon.
friend, Shri Jyotirmoy Bosu, has already
narrated ceriain points and I will not
repeat those points.

1 want to speak only about certain
fraudulent practices indulged in by some
of these banks.

I want to show how the control of the
Reserve Bank of India over these financial
institutions is deteriorating.

13 hra.

Now Sir, since the timc at my disposal
is very short, 1 will not elaborate these
points. T don’t want to go into the details
of all &mk; but I will deal wil._hﬁcr.;]ni?
certain 3. 1 want to speak speci y
about the banks of Rajasthan. Take
for example the Bank of Rajasthan. This
may be a trivial matter but still T would
like to bring to notice, The Reserve
Bank of India no rontrol over this
financial institution. Look at the way how
these private banks are operating and cat-
ering to the needs of the vested interests,
black marketeers, hoarders etc. Now,
vou are going to appoint Chairman to
pnplem‘ banks. I am told 'h:.:ithufdmhe

are going to be a in they
are now o?;.r;rum:g thmn:li? the backdoor

‘entry. You were criticising the previous

Government very much about their pat-

‘ronising them, Now what is it that you

are doing ? I am told that in various pri-
vate banks you are going to appoint
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Chairmen. You must look to the an
mudthepm?&eb_e&gedningnut
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SHRI K. LAKKAPPA : 1 can quote
many such instances to show how the ]
money is being utilised over which my hon.

iend, Mr. Patel will have no control. 1
mujdl&cmnkﬂ&imwhethetl‘wwillm‘

Sir, in the entire Karmataka State, no
banks are financing the needs of the weaker

equitable distribution is made to them.

With these few words, Mr, Chairman,
I conelude.
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I}IAN:NW,&:MM-

MR. CHAIR
. ter will reply. (Interruptions)

SHRI C. N. VISWANATHAN (Tiru-
ppattur) : Sir, I was not called.

MR. CHATRMAN : I had called you
but you were not here.

SHRI PURNANARAYAN SINHA :
Mr. Chairman, Sir, the other day, when
the Finance Bill was to come up, the hon.
Speaker had permitted calling the names
of the Speakers as per the list. (Fnterruptions)

MR. CHAJRMAN : The time has been
allotted by the Speaker himself,

11:5:!1{1 P'URN;:“NARAYQN SIN'HJ:d:
Mhﬁ' meEn are m Im‘ -
This is something most extraordinary.

MR. CHAIRMAN : It was
that the Minister will reply at 2 O* 1
Now he will reply at 1 O'clock.

SHRI C. N. VISWANATHAN : Sir,
T want only four minutes and I will nish
within that time. I am from the Anna
DMK Party consisting of 19 members.

MR. CHATRMAN : Mr Viswapathan,
you were called by me; you were not
prescat,

SHRI C. N. VISWANATHAN : I
had e out at that time, Please allow
me minutes only and I will finish
within that time. (Inferruptions)

MR. CHATRMAN : T am calling the
names according to the list. I cannot go
beyond that. ﬁe&pﬂkﬂhum!w
for extension.

el vl fay ;TR TR AT W2
%7 &aq Iy fewr a0 1 grow wEar ¥
aY fax wront T qrow § 1 S oY
¥ fergn 2 ¥ 1 9 o3¢ omEr I
QAT R 1 GO ST T AR A |

(Ineerruptions)
ww wwr oedia wrd swrew ¥
e (st W W) ¢ fafae
Teawdr W ot o wer an§ o
W IHEY POE ¥ Wy w1 fomr 3
¥WE AT WINT (T [JTH ¥ o F )
2

et wonlfre fag : TEd Wit wmet
oft § ¥fier Ju% avom e e
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wgrT T § 1 ww R ¥ o grew w0
AT § | v qgd ¥q 9 fefaw & 0

MR. CHAIRMAN : Mr. Vishwa-
nathan , you can speak on third reading.
Speaker has not for extension.

at is the whole trouble. When the
Speaker has not agreed, I cannot allow.

{Interruptions)

st T frw arR%eY © BET ST a9
§ fe go qx QY w2 W waw Iy fear
AR | W ST argw Yo | TS
FrfmwmE §iagrammga
¥E ¥ w1 "l & | W1y YR T g
T g Tq w8 wTE

wierdt wenite feg - 951 w1 o
W ded ¥ o) oy 4 § Wi
AT Wiy & fie Y w2 wr wAg
fear wmg &t fT wrowr QAT
@ AT A R e
T wgr e g 1| gaw) dfes
firar wr wer § 1 wTC prew wrger §
&Y FeT wTaET Far gaTw ¢ |

N

58441

MR. CHAIRMAN : Extension of time
has npt.been granted by the Speaker.

(Interryptions)

THE MINISTER OF PARLIMEN-
ARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA) : Mr.
Chairman, it is known to all hon. Mem-
Tom, “Shrougts a1} stages sodey Maelt a0d
pass all stages today itsel

accoxding to that time-table, 5 O' clock is
the th.la.ino—-'rdin‘ into ideration
the timg to be spent at different stages as
well as the necessity to send it to the other
House in time, all the hon., Members
are aware of all these  considerations.
‘The Basiness Advisory Committee, after
taking everything into m_rmidultéon.
recommended L) certain me
uhednb.&’fhu l-!n:‘qcm;n its wﬁm‘_n
accephed report Businesa vi-
sory. Committee. Even yesterday, the
hon. Speaker made it cloar that the total
number of hours available for the consi-
deration and pasing of this Bill was 15
hours and the recommendad to the House
certaip division for the thres different
L ., Therefore, I would submit, on
- of the Government, that the

)

otherwiso the business would get upset
and this is the kind of business which Ggv.
ernment cannot afford to get upset, §o
1 will make a special appeal to all the
hon. Members of this House of this side
as well as on the other side, to enable the
Government (o complete the business
according to the ule.  (Interruptions)
Therefore,  whatever allatment has to be
made within the time-limit for the
different can, of course, be made and
if it a question of 30 minutes or %0, it
may be done, but otherwise Government
be r ded to the House or
to the hon, Members any extension
which weould affect the time-schedules,

(Interruptions)

SHRI C.M. STEPHEN (Idukki) : I
want to make one thi very clear, As
far as we are concerned, we are interested
in the clause by clause discussion and we
must have the full time for making our
points during the clausc-by-clause dis-
cussion. That is where the ition
is interested. We would press for divi-
sion in certain clauses. We must have
the right to Not one minute ouwt
of the time allotted can be cutinto, That
we object to. But if you bave got same
other time, you can give that. My
second point is that many hon. Members
from the ruling &3{ benches are raising
this objection. y we are
under cortain constraint. I, for exampie,
as the leader of the Opposition, wan [
speak, But I was told that the time-
limitation is there and 1 agreed, There-
fore, I have given my right to speak. But
I find that the Janata Party Members
have taken much more time then they
were allotted. Asfar as we are concerned
we have ined within the
not that we are not aware of our rights.
If morc time is given, then the time
which we would have lost on account of
this, must be made up and the whole time
should be allotted to us, not to them.

1313 houps,
[SummaTs  PARVATHI KRISHAN in

time-limi

SHRI HARI VISHNU KAMATH
(Hoshangahad): May 1 submit that
according to the bulletin ........

MR. CHAIRMAN : Mr. Kamath, I
would request to be very brief,

SHRI HARI VISHNU KAMATH :
I:m not. apelk.i::gon.tbe MLB:{’:.:
only speaking on the points raised t
Minister of l’-rlil-ment-ry Affairs.

MR, CHAIRMAN : T know  that.
Bat still I would request you to be
on that.
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SHRI HARI VISHNU KAMATH : ) §
would be brief, precise and and concise. I
refer to Bulletin, Part-11 of the gth March,
1978. It says that the Finance Bill 1978
would be taken up on the 27th, 28th and
agth April. Now, Sir, there is no sacro-
sanctity about the time—I mean hour—
of the day. Apart from that, according to
the Bulletin, three full days arc allotted.
But duc to a slight bungling of the Gov-
ernment, on Wednesday afternoon. ...

MR. CHAIRMAN I think you
have made your point.

SHRI HARI VISHNU KAMATH 1t
.+ .On Wednesday aficrnoun, a part of the
time on Thursday ie., yesterday was
taken up on the Appropriatinn Bill, I
do not know how many hours were taken
up in the Appropriation Bill ?  There-
fore, il this House is willing to sit bevond
6 O clock. ....

SHRI C. M. STEPHEN : Wr are
not preparcd.

SHRI HARI VISHNU KAMATH :
Alright, upto six. We arc sitting upto six.

MR. CHAIRMAN : I have got wour
point. Please do not have another

dialogue.

SHRI HARI VISHNU KAMATH :
The BAC is the creature of the House and
so is the Speaker, and the House is
supreme and this House can decide to
extend the time and sit longer if it wants
10.

MR. CHAIRMAN : Now the point is
you are asking for extension of time an
Mr. Kamath, your argument I am
afraid, does not hold because this  time
allotted for the Finance Bill was announ-
ced by the Speaker when the Finance
Bill was taken up for consideration,
after the Appropriation Bill and
had been already pamed. So, it does not
arise. At that time the use was
fully awarc of the time allotted for the
Finance Bill including the division,
first reading, clause bv  clawse and
the third reading, Therefore, there is
no question of extension of time and I
might point out particularly that when
Members are wanting extension of time,
they cam at least sec that other Members
of their party confine themselves

within the - time given. They overmtep |

the time and as it stands it now, parti-
cularly the Janata Party and other parties
have finished their time. To only one
party, which was not here, I am allowing
the member two minutes that his party
has got. But miy I warn  him
that after two minutes, the bell will be
rung? After that the Minister will reply
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and then we will have clause by clause
cony ideration. Mr. Viswanathan,

(Interruptions)

MR. CHAIRMAN : This cannot go
on cndlessly. Mr, Vishwanathan,

SHRI C. N. VISHWANATHAN
Madam, on behalf of our party....

(I'mterruptions)

SHRI RAVINDRA VERMA : Madam,
it appears that somc hon, Members
are perhaps overlooking the Rule 219
{2), which clearly says that on a day
allotted for this, the Speaker shall at
seventeen hours on the allotted day or the
last of the allotted days as the case may be
forthwith put every question necessary to
disposc of the  outstanding matters in
connection  with the mtft or stagrs for
which the day or the days lhave been
allotted. Therefore, Madam, at 5, O'clock
it has to be put.

H
" MR. CHAIRMAN : Yes , that has
to be put. Mr. Vishwanathan.

(Interruptions).

SHRI C. N. VISHWANATHAN
(Tiruppatiur) : Madam, I would like
to ml]);mit only two points on behalf of
our party, AIAD . The ficst is

rding the telegram sent by the Chiel
mister of Tamil Nadu on 2-4-78 on the
imposition of excise duty at two paise per
Kwh. on electricity generated as' propo-
scd in the Fimanco Bl Ten per cont
concession has been announced by the hon,
Finance Minister, but this would hel
the development of industries which wuuls
muia‘l‘{ affect the small scale industries,
The duty of two paise per Kwh. would
therefore mean an average increase of 2-
]:aiuc per unit on en sold. This woul
ave to be recover mainly from the
incustrial sector and this would ecom-
pletely ruin the small scale sector. I
request the Minister to consider this and
immediately withdraw the excise du
that is proposed to be levied on the electri-
city generated.

The Ganga-Cau Canal Scheme
should also be mnsi‘:ltzn?'cd by the Finance
Minister, They are running a train viz.,
Ganga-Cauvery Express. We know that
there is lack of national integration at

t. If this Governmeunt is interested
in nationsl integration and alse in the
unity of the nation, they should
immediately impl the Ganga-
Cauvery al me, which m‘::

cost Rs, 1000 or 2000 crores, In

South, water facility is not available and
the agriculturists  are  suffering from
drought, Shri K. L. Rao's Plan, con-
necting Ganga and Cauvery must be taken
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up.ﬂmﬂwlmdslnﬂoulhmllbﬂwme
fertile and ture  will

fruitful. Theeutmlybeh:gb Bul:ﬂbe
thna:hﬁnhmmuﬂ.uh initial steps

with forelgn ion
the élngw—(hu Gnnll
Thardly, the Co 1 coast
line l-ml not still t1aken any lhl

This line would connect \-’ing
Cape Comorin and it would m
the mduslu.ll highways, increase
possibility of export and also mmmer-
cial g mmg;m This must be con-
sidered by the Finance Minister.

Lastly, I am aware of the fact that
threr days before J. P.s close  friend,
Mr. Govinda Rao Dwsh Parek made a
statemnent that recently  smugghing hm
increased throughout India. The hon,
Finance Minister has bern saving  that
many stepy have been taken 1o reduce
smuggling. 1 pequest the Finanee  Minis-
ter tn say what arc (h= steps that  have
been taken to eracdicate smuggling and
othry evils which are spoiling nur national
economy,

THE MINISTER OF FINANCE
fSHRI H. M. PATEL): Sir, we have
had three stimulating days of discussinn on
the Finance Bill. We have also had wtll
high elght wecks of discussion on
budget. I am indeed glad that the Imd-
get wh::h I had presented to Parliament
at the end of cbmaryhus gmmtcd
keen interest and
I have benefited by a t !Iu.mbﬂ' of
suggestions, of which are certainly
constructive. members of the
House will appreciate that I was fully
responsive to the need to make suitable
amendments to provide adequate
relief w!:lcrc\rcr these were found

r; May I ex my gratitude
to all the membl:n of the House for their
wvery positive reactions to the budget ?

I must particularly compliment my
distinguished friend, Shri R. Venkata-
raman, for having made a speech on the
Finance Bill in the best traditions of parlia-
mentary democracy. He has without
doubt carcfully studied all the issue
and has quoted chapter and verse.
He has been fair enough to reco-gnise
some of the solutary measures which
I have introduced for which I am thank-
ful.However, he has alwo raised a number
of point. Itia wmy duty te offer
my observations on them. The hon.
member has taken strong exception to
the fact that last year’s  accounts
have not been given at all, with the result
that we do not know whether there has been
any variation between the revised esti-
mates and the actuals, I am mot clear
about the difficulty that this position has
created in the proper undemstanding  of
the bud rary situation regarding  the

Slﬂi\rmklmmwlw under
the impression that there has been a
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departure from ous practice in this
regard. I hlewmfmm the hun.

nunhcrthutherchubemmchw
hats mthn tter as compared to

If

looln;cd into the bud
with care, he would have noticed that the
annual financial statement before
Parliament on 28th February, 1978 gives
the account figures for 1976-77 under the
the various heads of receipts and expendi-
ture. Further, the detailed demands for
grants for the current year, which have
been laid on the Table of the House,
give the details of expendilure figures for
1976-77, The actuals are not given in
the main demands for grants, asit would
be a repctition. The figures are provi-
sional, as the final accounts for the year
ended March, rgy7 arcnot a\-mlabie at
the time the budget is under preparation.
The final figures are given in the final
accounts which usually become available
about 5 to 6 months afier presenta-
tion of the budget. "This, along with
the report of the Comptroller and Audi-
tor General, are considered by the P.A.C.
whose rt is available to Parliament.
Shri Venkataraman is, therefore, not
correct in -suming that Parliament is
inforr about Is of a

zm and variations from the estimates

that year.

I am, indeed, wvery gratefu! to the
h:gd - Member for his referml ce to the
or economy measures. 1 can assure
him and all the Members of the House
that the Janata Government is very earnest
in sceing to it that the economy in ex-
penditure to which it has given the highest
Mty is achieved in fact. The economy
cﬂm:fhuod by tg:fe Finance Ministry
in respect of creation of new posts, expen-
diture on  travl, both domestic and
foreign, and reductions in  overtime
expenses are all being implemented with
sincerity. For the first time the Govern-
ment is also taking a close hard look at
the enormous res  which have
arisen over the years of subsidisation and
the small, but ificant beginning has
been made in reducing these subsidies to
toler  able limits. Added to this, we
have launched a dn;_re ﬁ;:l- i:he mpmmt
in the tions o sector corpora-
:; view tl;“ cnsuring  better

mtums on our investments and preventin

a situation which unfortunately existe
in the past when such undertakings

were a drain on the public eschequer.

SHRI L. K. DOLEY (Lakhimpur)
Madam, I am on a poaint of order.

MR. CHAIRMAN : What is the rule
under which you raise the peint of orde?
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SHRI L. K, DOLEY : I have a
point of order. Has it been the L
of the House that the Finance inister
should have come out with a  written

reply ?

MR. CHAIRMAN : Yes, there is
nothing wrong. There is no point  of
order. Please resume your seat. You
may continue, Mr. Minister.

SHRI H. M. PATEL : I do not
understand why this insistence upon written
or oral reply. 1 can, and I am per-
fectly capable of giving you an oral
replz also. But it is very important that
in the tter of fi y n fi
matters are concerned, we give fairly ac-
curate and precise replies.

Shri Venkataraman has come down
very severly on me because I was frank
enough to announce to the House a
deficit of over Rs, 1,000 crores. At
least the hon, Mcmber will admit that I
have practised no “‘subterfuge”, &
which he has used on more than ome
occasion in the course of his speech,
totally unjustifiably, as I propose to show.
I did not hide the deficit by any mani-
pulation of the figures. It is my belief
that the economy of the country requires
a larger investment and if this larger in-
vestment is to take place , I have little
option to raising resources by additional
taxation to the extent possible and to
operate a reagonable and containable
deficit. My budget has becn a judicious
mixture of these two strategies. 1
presume that the hon. Member would
not haveliked me to increase taxes further
in order to reduce the deficit; nor surely
‘would he have liked me to cut Plan
expenditure and investment in high pri-
ority areas, such as, mdm: irriga~
tion, power and rural lopment, in
order to avoid a deficit. What is most
important and on this T am entirely
in agreement with the hon. Member is
that we must ensure that the  invesment
made is in directions which are fraitful
and constructive so that the inevitable
resultant deficit financing dees not result
inBour losing control over the economy
and entering into a phass of high infls-
tion. I have given an asurance to the
House that this will not be allowed to
happen and that we have instruments at
our disposal today, such as, the foreign
exchange reserves and the excellent
buffer stocks of foodgrains, which will
enable us to maintain the priee line in
spite of the deficit.

There has been some criticism regarding
the future trend of orices and in this con-
nection, not only Shri Venkataraman
but also Shri Mahamava Prasad Sinha and
Shrimati Parvathi Krishnan have stated
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that prices continue to rise and that the
claims of Government are only on paper.
, in a large country likc ours

there must be some definite  and agreed
yardsticks for l-uu':g.tha level of pricés.
We have two such y ticks--the wholesale

ice index and the consumer price index.

have not invented these indices, nor has
the present Government worked out the
items which go into the two baskets
or Ihc‘J:vma:dum for calculating the indi-
ces. © continue to use the very yardstick
which had been introduced to the country
by the previous Government. ‘What do
the indices based on these yardsticks
reveal ? In the case of the wholesale
price index which in all the countries of
the world has been taken as the basis
yardstick of inflation, M\;e : can Fl:im
with pride that the wholesale price index
at the time when we of]wdﬂ“ hlud!:‘:
representing one year anata rule w
exactly the same as when we assumed
office. There was in fact no inflation at
all. This has been recognized all over
the world as a remarkable achicvement.
The hon. Meml;eﬂ Uil:ndﬂut:; 8] ~
ciate that after ’
there has been no mﬁon that the
wholesale price index has gonc up.
Indeed, it remains remarkably stable
The consumer price index remained ltetdy
at 130 p for October, No i
and December, 1977. It fell to 325 po 1A
in January, and further fell to 320 points
in Rebruary 1g78. All this would surely
indicate that the alarmist reports c:'d”cdprlcﬁ
incrcases can only nt  isolab
instances caused by local maldistributio®
or . . short-term
demand for some consumer items. ye
do not at all represent the general trend
of price levels in our country.

Shri Venkataraman has referred to
the accumulation of foreign exchan
reserves and he doubts whether T shal 1
be able to utilize these rescrve this year
more than what I wasable to do
last yesr. Let me first of all very frankly
concede that last year although 1 had anti-
cipated that the foreign exchange rescrves
could be drawn down ; this mhc&plhm}
did not meterialige. In my bud.{cl ol
last year , T had taken credit for a loan of
Rs. 800 crores from the Reserve
Bank of India against the drawing
down of the foreign exchange reserves.
Since these reserves were not in effect
drawn down, I did not not take advan-
tage of the RBI loan. At lemst Shri
Ventakaraman will recognize cmethi.?.g
I may not have achieved my anticipation
of drawing down the balances last year,
g apd 1 franily sdmiviod to
te an| t to
a«% that I wouldynot utilize the
RBI loan and rather than that, T would
take the House into confidence that we
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had a deficit of Rs. Rs. g75 crores. But
mt:bl:‘ utmuuigt:ieﬁumisthmwc

to manage cconomy despit
this deficit without any d.i.ltuﬂ;nm l;
the price equilibrium and indeed with a
=gro inflation.

Sir, the utilization of foreign
reserves is by no means a simple'matter. It
involves certain basic cha in national
policy so far as import liberalization is
concerned , and it also presupposes the
the stimulation of investment in our

Y. . are aware that
the Government has taken very far-
reaching teps to liberalize imports. The
recent announcement of the Commerce
Minister of on the 1st of April was,
1 believe, widely welcomed  in  the
country as a steps in this direction, In
my Budget proposals, I have also  made
substantial concessions in the reduction of
customs duty for this wvery ohjective.
However, the foreign  excha reserves
cannot possibly be used unless investment
goes on at an aocclerated pace both in the

ublic scctor and in the private sector,
r;t has been my attempt o achieve pre-
cisely this through mgll- Budget. I
have sought to finance a Plan which in-
volves major investment and to  create
conditions which would stimulate invest-
ment on the private side.  Let me, how-
ever, urge a word of caution to the House.
There has been a great  deal of talk that

foreign  exchange  balances are
accumulating and that Government is not
utilizing balances. I need

not remind the hon, Members of  the
manner in which the sterling balances were
liquidated in the vears after i nce,
For the firnt time now, we have able
tore  build our forcign exchange reserve.
These reserves  represent to-day about B
to 9 months’ valueof imports.  Let
us not, therefore, bhe under any false
illusion that the size of the balances is
enormous, They are reasonable and
represent a good insurance policy against
any untoeward development in the future,
Certainly, itis not this Government's
intention to squander this source mercly
for the sake of liﬂuidating the  balance.
Woe propose to utilize these  reserves fruits
fully and purposefullyv and in direct rela-
tionship to the  investment  needs  of
our country.

On the question of gold  seles, Shri
Venkataraman has described  me as the
prodigal son  of India. T have not  the
slightest doubt that he  will, the honest
man that he is describe me at thr end of
the year as the provident son of Lndia.

SHRI R. VENKATARAMAN :
(Madras South) : Prudent ?

SHRI H. M. PATEL : Provident and
prudent.

He has accused me of starting up on &
course of action, which would [ritter away
the gold reserves  of the country which,

ing to him, are a vital item in war.
Tam not aware of the basis on which
i Ventataraman has come to the con-
clusion that gold was ever used by our
country intimes of war, Tothe best
of my knowledge. it was never used in
any of the conflicts we have been enga-
ged in. T must reiterate that the Gove
ernment’s [dintention i“ril %ns?:-
mencing sales is primarily to t
and to «-mﬁhe evil of gold smuggling.
This evil has had a very perinicious in-
fluence on the cconomy and has encoura-
law-breakers, blackmarketeers and
oreign exchange racketters. Tam in
confidence that we shall succeed in ending
once and for  all the evils cf gold smug-
gling, and our success in this respect will
convince even Shri Venkataraman that
the Government’s gold sale  policy s
sound and so should be pursued in a
sustained manner,

May Inow turn to the remarks of
the hon. Mecember, Shri T. Pai ? While
Shri Venkataraman describcd me as  the
_gmd.ip.l son of India, I find thai Shri

. A. Pai has described me as  the angry
man., I begin tolearn more about my-
sclf as I listen to my good [riends in the
opposition. Shri Pai has himsclf served
in the Government and has held important
portfolios and by all accounts he was
reputed to be an efficient Minister.  Curi-
ously enough, most of the things which
Shri Pai has accuscd me of, and the Janata
Government of, are precisely the  kind
of things which he ms his eolleagues in
the jous, Government onght to have
uckE.d.

Shri Pai spraks about the slow pace of
plan implementation and he wants me to
produce beforc the House a detailed break
up of why implementation of projects has
been slow, where, why money allocated
has remained unspent or has been spent
with little to show for it. 1 hope Shri 1.
A. Pai recollects that we have had  for
three decades this situation of slow pace
of  project implementation and
it s t of the legacy which we have
inherited, and it is we who are determined
to sec that matters are rectified.

Shri Pai speaks about subsidies and he
has madc a remarkable suggestion  that
the Government should sctupa Sub-
sidies Corporation. I think I have the
right to ask who brought in this concept
of subsidies in the national  economy.
Should the House not know in  how
many different items there have been
subsidies? We were subsidising the people
of the country at the expense of the tax-
payer of the country. Whatdid we do
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as a Government ? First of all, we
located, identificd and uncarthed all the
the hidden subsidies in  the t, all
artificial props and crutches, which have
been built up over the ycars. Thrre were
subsitlies on food, subsidies on fertilizers,
subsidiss on exports. There was an artifi-
cial pricing  situation, such ax the unduly
low price of milk and transportation in
Delhi, which islower than in any city of
the country. All these subsidics and arti-
ficial pricing situation had been concealed
in the previous budgets and, if I may
quote my friend, Shri Venkataraman,
once again, it was this subterfuge—it was
this hidden and concealed subsidy which
was in fact a subterfuge—which had  not

accd correctly before the Members  of

arliament the truc state of national
finances. Having identified these  areas,
this Government has every intention of
examining with great care the nced  or
otherwise or the genuineness  of  these
artificial props,and il we do continue them,
to indicate very clearly 10 lh_c House where
subsidies are being  paid.

Mr. Pai has referred (o the inefficiency
‘of State Governments and to the inefficiency
of clectricity boards with a low capacity
utMisation, Surely, he should have twld
the House also what he and his party which
had been in powcr lor so long did 1o
improve the situation.

1 am, however, gratcful 1. Mr. Pai for the
strong support which he has lent 0 the
Government's gold sales policy.  He has
undoubtedly appreciatcd  the objectives
of the Government. and T will bear in mind
the conatructive suggestions which he has
made in this regad.

T find that Mr. Pai has also referred
to the question of deficits and he has been
fair enough to  concede that deficits are
not something which 1 have invented.
Mr. Pai has spoken about Janata deficits
and Congress delicits and has come 1o the
contlsuion that, now that he is in the
opposition, delicite are inberently  bad,
I would reprat that delicits are neither
bad nor good. They are merely an in-
strument for nrh»lrrnl;ng d(\'("u[!l:rlf.‘nt:l]
investment, and so long as this Government
uses the instrument ar its disposal lor this

urpose wisely and we ll, it will be possible
or us to operate delivits with intelligence
for keeping 1lie inflationary forees under
contrul,

Mr. Pai has referred to the Jha Com-
mitice's Report on indireet 1axes and has
alleged that I have only aceepted portions
of the report. The recotnmendations of
the Jha Committee are very far-reaching,
and a few of these suggestions are indeed
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aceeptable in_ principle, but the change-
mln.pracﬁcc Id obviously req
some time. They would involve a very
major overhaul of the " of excise
duties.  We are cxamining with great
care these detailed recommendations and
their impact on the structure of the excise
law. Itis my hope that we will progress-
ively be able to implement many of the
suggestions of the Committer,

I do not, however, under any cir cum-
stances, accept Mr. Pai's statement that
we have neglected the small-scale industry
:?‘ the :funer Il:’c-l excise reliel. The main
thrust of my get was in support of the
small-scale industry, and the country has
widely welcomed the major concessions
which have been made in the reduction
of the burden of excise duty on smaller
units and, what is more, the simplification
of the procedures that the smaller units
found very difficult to ohserve,

I listened with very great attention
to Mr. Pai’s vicews on the operation of
COFEPOSA. He has cautioned me
about the d.m%cn of the misuse of
COFEPOSA  for political ends. I
think history will priovide its
own answer. The plrevious Government
with its infumous ciergency has misused
enactments like MISA and COFEPOSA
for political ends. The kinds of fears
which Mr. Pai is expressing today are by
no means illusory, they have actually
happened in this country. Whatever view
my goud friends in the opposition may
have about the Janata Government, they
cannot, with any cear concience, accuse
this Government of stifling pulslic opinion
or emasculuting the freedom of the Indian
Fcupic. We have, in fact, restored these
reedoms, but surely Mr.  Pai will re-
cognise that with the restoration tw the
people of this freedom, we cannot allow
offenders against ihe law to indulge in
their nefarious aclivitics und 0 get away
unscathed. The COFEPOSA
will be used by this Govermuent for the
purposes for which it is intended, namely,
to deal sternly with smuggbrs and anti-
social clemrnts.  In order 10 ensure that
the COFEPOSA will not be waornglully
uscd, we have made the following pro-
visions :

(1) Growmds of detention  will be
communicated to the detenu within g
days of dutention;

(2) all cases of detention will be
referred to the Advisory Board within s
weeks of detention ;

{3) the advisory Board at the Centre
has been reconstituted with  sitting
Judges of the High Court at Delhi; and

(4) with the lapsing of the Presidential
r under article 35¢(1) ol the Consti-



tution, all detentions are now to
judicial scrutiny by. the High Eum
in writ petition.

Today we have 160 persons under actual
detention under the COFEPOSA Act.
Of these, the Advisory Boards have con-
firmed detention in 10: cases and the other
cases are under their consideration. The
fact that three High Court Judges consti-
tuting the Central Advisory Board have
30 far, upheld every detention

placed before them is a clear and unmistak-
able indication that the Government's use
of COFEPOSA has been judicious, pure
poseful and fair.

Mr. Venkataraman, Mr. Pai and
several other Members of the House have
commented about the duty which I have
imposed on clectricity and on enal.  In the
case of electricity, the burden of the criticism
is firstly that the measure is of doubtful
legal validity and secondly that it would
push up the costs of electricity and is,
therefore, unfair.  So far as the legal
position is concerned. I can assure the
House that we have taken the step after
obtaining firm legal opinion on the subjeet.
Under Entry No. 84 of the List T in the
Seventh Schedule of the Constitution
which defines the powers of the Centre to
impose tax, the Union iz comperlent to
levy duties of excise on all go manu-
factured or produced in the country except
alcoholic liquors for human consumption,
opium, Indian hemp and other nareotic
drugs and narcotics,  The levy of excise
duty an clectricity produced in the conntry
is thus within this constit 1| provision.
In so far as the States arcfeoncerned, they
are competent to levy taxes on the con-
sutaption wr sale of eleciricity, They cane
not levy a tax om the production
point.  Similarly, Centre cannot levy
tax at thc  comsumption or sale
point.  The other question is  whether
I was justificdd in imposing this levy, Mr.
Pai himaeell' has been severcly eritical about
the losses of 1L Stare Eleetricity Boards,
How do these lowses arise P They arise
for two reasons liestly ax Mr, Pai hiwsel(
has pointed out, the efficiency levels are
lot adequate, caparity utilisation requires
to he raised and the total operation of Suate
Electricity Boards musi show  signilicant
improvement,  This will bring down costs
and reduce losses,  But the second  reason
is cqually viud. Electricity i+ being
under-priced  considering” its “cost of -
duction even at optimum levels, 16 we
dor not want artificial  subsidics. then a
natural priee for  electricity must he
charged. 1 have already pointed out
to the House that we have given topmost
priority to the investments in power,  Over
Rs. 2000 crores have been provided in the
current year iteelf.  To mv mind, it is
perfectly reasanable that the beneficiaries
of these investments must make contribu-
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tions towards the investment and it is in
this el‘ﬁm that I have imposed the excise
on tricity. T have already made a
direct concession for such electricity as is
consumed in ulture and extended an
amurance that I would examine the impact
on power intensive industries in order to
ensurc that prices do not go out of hand.

The hon, Member Shri G. M. Banat-
wala has laid great streas on the need to
develop labour-intensive industries and he
has drawn my poinied attention to the pro-
miscs made in the Janata Party manifesto,
in this regard. I would like to to tell the
hon, Member that the question of en-
couraging labour-intensive methods and
disco: ng capital-intensive schemes s
not merely a question of tax policy. It is
essentially through the instrument of in-
vestment policy, that this desirable objec-
tive can be reached. In my schject I have
made massive provision for agriculture,
irrigation, rural development, rural water-
supply, rural roads. Thrae investments
will nwt only bring prosperity to the rural
arcas but finance casentially employments
oricnted  schemnes which will creaie jobs
in the countryside and prevent migrations
to the big cities. When we speak about
discouraging  capital-intensive schemes, I
must urge a word of caution that there are
some kinds of projects-—very essential pro-
Jects—which are of necessity capital-inten-
sive,  Surely, the hon, Member will agree
with me that major power plants, fertiliser
plants. petro-chemical plants which are all
very essentinl (o the country's puiorities
can only be done on a eapital-intensive
basis. What is, therefore, essential s
that our prioritics should be right and this
the  Mmwe  will agree  are truly  ro-
flecwed in my budgen,

I am grateful to Shri Dhirandranath
Baw for having drawn my attention  to the
heavy pendency of loans n,;pliral.inm from
the agriculturists to the banks, T have taken
note ol the detaisl which L has furnished
and 1 will certainly look into the matter.
I would like to exiend an asurance that
the public scctor banks which have a clear
responsibility for providing loan funds 1o
small-scale inclustry and to the agricultural
arcas discharge their responsiblity in these
respects efficiently and well

I was very hapry, o lisien to the
sprech of Slei Pabitra Mohan  Pradhan.
He has spoken of his many years of experi-
ence, buth as a parliamentarjian and as a
Minister and he has camtioned me about
the pitfalls  of bhudget  management. T
fully agree with him that it is not enough
that we should make financial provision
on a larg- scate for various schemes,  Tris
our duty also to ensure that these schemes
are implement.d ard that public money
is not, to quite his words, *'mis-spent, illis-
pent and exiravaguntly spent.”
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catircly asrec with him that what is called
for is better administration, an adminis-
tration free from dclay, lﬂﬂlll‘q]’. indis~
cipline and corruption, It will be our
endeavour to provide such an adminisitra-
tion. But it will take time. I would,
therefore, urge patience,

Shrimati Parvathi Krishnan in  her
characteristic style has made a  fiery
specch.

AN HON, MEMBER : Sheisin the

SHRI H, M. PATEL : Pardon me,
Madam, but | have to, She tells me that

my t is not people-oriented and that
it is cretented towards the privile sec-
tions and veated interests. 1 see also now

that Mr, Jyotirmoy Bosu in his own
characteristic style has also said so.

May I ask Mrs. Parvathi Krishnan
what is her pt of people-oriented” ?
Is a budget where investments wer: being
divertrd towards agriculture, rural deve-
lopment, rural water l\l?;)ly, rural roads,
not “people orcinted*? Is a budget
which has protected, encouraged and
fostered small-seale industry not “people
oriented ?  Arc the investtnents which
we are making in power, irrigation and
other emcntial scchmes not  people-oriented
Would  she take  the view that
the d?mh n:!cnt should rrtdure plan

ng e of reducing taxa-
:E:n“ and :'uuld MM this to be
*people-oricnted" ?

Shrimati Parvathi Krishnan has laun-
ched a broadside against black-marketers,
hoarders and other anti-social elements,
1 am glad she has done so because T fully
agree wilh her views on these law breakers,
But of course, it is very curious to find
myself in the position of being acrused
vn the one hand of not taking action against
anti-social elements and. on the other
hand, being accused by the other members
of continuing 1o impose COFEPOSA for
the same purposc,

Mrs. Parvathi Krishnan has made a
specific mention to small-scale industrics
and, in particular, 10 hosicry i.dusiry
I would, certainly, bear in minct the points
which she has raiscd.

1 listened with great delight to the
speech of Shr Sart Kar, muost signi-
ficant point, which he has made and one
which  bearms repetition  is thar this
Government is pot wasting time in laying
foundation stone, It spends, time  on
feasibility reports.  'We do not believe in
shouting from the roofsttop,' “Caribi
Hawo".,  We would prefer to implement
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practical programmes of comstraction of
wells, construction of rural roads, develop-
ment of minor irrigation. This is, we
believe, what the people want and this is
what my budget seels to achieve.

Many bers of the Hi and in
particular members from my own party
while commenting Enmuly on  the
pragmatism of my Budget have drawn
pointed attention to the need for effective
implementation and for improving the
standards of gover | administration
1 am indeed greateful to them for having
drawn poinnegl attention to this issue,
There is no dobut whatsoever and I accept
without hesitation that we have to
improve efficiency and we have to ensure
that promises are tramslated into
practical action, If we are try achicve
this there must be collaborative effcrts
between political leaders, M mbers of
Parliament, Civil Servants, technocrats
and thesc who were at the grass-roots.

of engineers,
, planners who are dedicated to
their tasks. It is upto us to give them
encouragrment support and trust. We
cannot create a positive atmopshere in
the: country if we distrust them and do not
encourage them in their endeavours. The
development of our country must be
based on partnership and not on con-
frontation. Of course, we need to improve
systcms, we need to cut red-tape.  This
is precisely what the Gcwnmxm ?Cl!‘d WI:':I‘
tinuously engaged in.
mproved

decision making has i

recognition, We ap;;oinlrd a Committee
to into im icensing procedures
md':hhin a fcwp::-h onf’ tl::! Commitiee's
Reports its recommendations have al-
ready been implemented. We i-
tudhﬂmﬂnill:ctocxmi:;thc i ial
licensi procedure  a once in
witin l:l'rm werks of the receipt 3"13
report, its recommendations were imple-
mented. The Hon'ble % M;lmbml \:ig
appreciate that I personal ave worke
in administation and ‘Iy.u.m therefore
aware of its strengths and its  weaknesses.
Let me asure the House that it will be
my prime concern to bring about mauch
highrr standeards of administrative and
manegerial efliciency in our country,

Mr. Chairman, Sir, I may be forgiven
if 1 do not have time enough to reply to
all the individual points, many of them
extremely valuable, which have been made
by Hon'ble Members of the House, both
from the Government and the opposition
benches. 1 am indeed most grateful to
them for the pains they have taken in
dissecting the budget and jbe Finance
Billand in comirg forward with valusble
criticism and  constructive suggerticrs.
1 will certainly bear
in mindin the managements of the nalional
economy for the coming year.
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ﬁepﬁnn:w's,ﬂllheﬂdﬂ

by the House.

 MR. GHAIRMAN : The  question

L
mulmnm:‘muo the

cﬁf'?" haﬁ:ln into euuum

The molion twas odopled.

MR. CHAIRMAN : Now we shall
taktup 3. |__‘.| Y ]

Cianwe 23— (Ircome-tax)

SHRI VINODHBHAI B. SHm H
{Jamnagar) : Sir, I beg to move*
Page 5,line 41,—
add at the end—

“including ‘Hotel Industry’ approved
by Central &mmt“ (6)

The main purpose of this mdmcut
is to include the hotel industry ms
industrial manufacturing concern. W‘hm
Schedule IX w:awpmcd thisi
was not there. Even under Schedule I
Aiber the amendment last year, this

dustry does not find a place. 1
like to have a Cllr:lﬁﬂﬁml from the hon.
Finance Minister whether this industry
can avail of the benefit of industrial in-
vestment allowance. If the Finance
Minister agrees that investment allowance
will be given to the industries which are
cnl;:nz foreign uchnngem amounting
to 250 crores  wil w:expnru.ng any
goods, I shall be happy.

SHRI H. M. PATEL : I would suggest
that Shri Vinodhbhai Sheth t con=

ider this question that hotel
;l not treated as an inm company,

and thec
gum:nhlzindum of industrial
companies is not appliublewmpanm
such  companfes are

SHRI VINODBHAI B. SHETH : 1
would like to withdraw my amendment.

Amendment No. 6 was, by leave, withdraon.1

“That Clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clamse 3— (Amemdment of
saction € of Income tax Act)

SHRI R, VENKATARAMAN : Sir, I
beg to move® ;

Page 6, line 37,—
omit ““who is rendering service outside
India and" (ar)

SHRI H. M. PATEL : I beg to move :*
Page 7,— .
omit lines 4 to 5 (g8):

DR. V.A. SEYID MUHAMMAD
(Calicut) : I beg to move® :

Fage 6, line 37,— )

Jor “rendering service™  substitute—
“deriving income™ (51)

SHRI R. VENKATARAMAN :
hnnepomtwhidllmuldﬁhelheumim
to consider. The bhas overlooked
dut upar.-t In the ‘Explanation® it is

a citizen of India, 'who is render-




Ployment, ctey they will b ovtiged t sty
ent, etc., they wil ol to stay
abroad. I am asking the ister to
consider this aspect

SHRI R. VENKATARAMAN: 1
seck leave of the House to withdraw my
amendment.

Amendment No. 21 was, by leave, withdrawn

MR. DEPUTY-SPEAKER : The
question is :

Page 7,—
omit lines 4 to 7 (g8).
The motion was adopted,

B s ameadaat by e, Syl
one more ment 3 i
Muhammad.

DR V. A.SEYID MUHAMMAD : I
Rl e e ar

ation and the toit. Instead
of the'u’wdc ‘rendering service' 1 hah:c
sugges ‘in to derivi me' so that
those who are self-em, 16, or are doi
business may also get benefit, The
Proviso to the Explanation confines it to
e who have been sponsored by the
wrnm:;;at. I th? logic of the ex-
pression “‘derivin, ncomr” is accepted,
then necessarily Proviso will have to be
amended.

SHRI H. M. PATEL : I am I
cannot agree to this because the whole idea
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you preming your amendment
DR. V. A.S EYID MUHAMMAD :
Sir.

.

§

Amendmant No 31 was, by laave, withdrauwn

MR. DEPUTY-SPEAKER : So now
we take up the Clause because the others
are all identical things which have been
disposed of.

The question is :

““That clause 3, as amended, stand
of the Bill, " : ' i

The motion was adopted.

Clause 3, as amended, rwas added to the Biil.
Clauses 4 and 8 were added to the Biil.
Clause 6-—(Amindment of section 35B)

MR. DEPUTY-SPEAKER : Shri

Baugata Roy is not here Shri Tulsidas
Dasappa is also not here.

Mr. Patel may move his amendment

SHRI1 H. M. PATEL : I beg to move*
Pages 7 and 8,—
{iﬂlhugsmpn }mdﬁ:r
ines 1 to 6 at page 8, substitute—

6. In section 35B of the Income-tax

Amend- (a) in sub-section (1),—

mentof (i) in the proviso to clause (a),
section the and
g5B letters “after the 28th day of

February, 1973", the words,
u:‘d ct:;u “but hd'na;e

the xst day of April, 1978™

shall be irserted; o

*Moved with the Recommendation of the President.
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&mnbu—l'or thc purposes of this
tion,

e O ) s, AEE LS S
the n nl
O ures and Jotire™, wher section (1) of section 80 MM
such is incurred
‘:ﬂs"muw atthe hﬂwm‘% to “ L2
1 b. luct!nn n »
(2) in sub-clause (iii), the words, . () of s (99)
figures and letters, where
such ture is incurred MR. DEPUTY-SPEAKER : The
1t day of guestion is :
1978" shall be at
end; Page 7, and 8,
) '.' ib .:ﬂl nnl n, thefolim!lw' lines 38 to 40 at page 7 and
gt I be d ﬁru:w“ﬁn‘?ng: B.Wiﬂiudt—f"
“(1A) Notwithstand| anythi 6. In section gs5B of the Income-tax
(I dgunulnu.i in Ma{ Act,~—
thall be allowed in  relation Amendment of Section 35B
Ber s 3t diy of Mamch
r it da i —_
1976 unl s‘hm ™ (=) in sub-section (1),
tions are fulfilled, namely :— (i) in theprovhotochuw (), after the
(l]t&elm'rch'ged to in :thd'dnd‘!'m mg;
t sub-section engaged el:nury 1
fa=" ) Before, the Tt da u‘im° B?13 .";3’ ,
ore the 1t day 1978"
{i) the bu.nnau of ul' shall be inserted; ’
goods and is i a
a bol-;:'led an Eq)ort (ii) in clause (b),—
; ot c"‘“—‘“:: (1) in sub-clause (i), the words, figures
the busi etters**, where such expendi-
(Ilmnof'mulmh ture is incurred before the
tow, or the render- 1t day of April, 198" shall be
ing of lefvitn:s in connec- inserted at the md’
oD rith | the Jpeovision (9 i sub-cluue (i), the words, igures
persons outside : and letters ere such expend
hid ) ture is incurred befnre the 1st da
{b) the expenditure referred to in of April, 1978" shall be i
that sub-section is incurred by at the end ;
ﬁ:el for the ’Mdo??ﬂ'; (b) after (1) the foll
or LIt I (-] lowi -
'Yen to in sube sub-secyion shall be In-ned)namey 1— i
chmbe(.l} ﬂ!::cl:' he ca:c:_ (IA) N tmﬂmnnd.mg ythi tai
ii - o anything contain-
:’l::se (.l)."'I use (i) b-mion (1). no sdaducnm
this section allowed

in rclation to any l:xpcndim in-
curred after the gist day of March,
19768 unless the following conditions

(a) “‘small-scale exporter” means a pu-m are fulfilled, namely:—
who exparts goods manufactured =
produced in any small-scale mdmlrhl (a) the amtessee referred to in that sub-
undu-tnkib' orak ng or undertakings owned section is engaged in—
i) the business of export of goods and
Provided that such person @ is cither a Imll]-wulempurwr:l
aoh: m ::{ industrial m% holder ol' an Export House Certi-
W a small-scale iﬂ,d].
undertaking; Sostesion
ii) the busi provisi techn
(b) "Ex‘port House Mﬁuﬁnﬁ;m a @ h:mh:w?: the r:;d‘:ln ":tl'
Certificate issued services in connection with
I:y dae ief Controller of Imports vision of technical hnw-hw,lpz

and Exports, Government of India; persons outside !ndia; and



[Mr. Deputy-Speaker]

b) the expenditure referred to i

()mmu‘zhimmm:

rrwh‘-

Ei w.uﬂu?-?mybe
8,

Explanation—For the purposes of this sub-
section, —

(a) “Small-scale exporter” meams &
peson who exports goods - mamifa-
ctured or produced in any small-scale
industrial undertaking or undertakings
owned by him:

b

Fil

perton does not own
any industrial undertaking which is
not & small-scale industrial under-
taking;

(b) "E.rport House Certificate " means
Export House Certificate
the Chief Coatroller of
Imrom Exports, Government

(c) “l‘raviliou of technical  know-bow™
as the asmigned to it in sub-
nectmn (2) of section 8o MM;

(d) “small-scale industrial undertaki
has the munin&e to it
clause (2) of below
sub-scction (2) of section 32A."." (. 99)

The motion was adopted.
MR. DEPUTY-SPEAKER : The
question is :

“That Clause 6, amended
of the Bill. » stand part

The motion was adopted.
Clause 6, as amended , was added to the Bill
Claase 7—(Furtion on  neo  Seclion

355C0A)
ARENDRA P. NATH 1
(]uaagadh] I beg to move®: WANT
Page 8,—

Omit lines 16 to 26. (8a)

SHRI VINODBHAI B. SHETH :
I beg to mave *:

Page B, line 15,—
Add at the end —

SHRI NARENDRA P. NATHWANI:
Sir, sub-section () says :

") o Tasta 10 o7 Swocte-

wh!di has the undertak
(a) o its owﬂ:l'n:ﬂ dmhl:

mmt and
(b} Which is for the time bein, ed
in this behalf by the prescri autho-

rity.
m:'al’ q.evelopmt and, wooudly! that

not m an
two
g’hle because in wdnt th.ll wnhi.n
ction (:) it is necessary tl.nue-ee
y expenditure by way of payment
of puymem of any sum to an
tion or institution to be used—mark the
wudl—qm.ld tion or institution for the
Pulpﬂe urr;nng out an’ T amme
of rural dcvulopnem npprzvfdufy the
authority. So, before giving
uin]y it has to be seen whether that
ar asociation or imstitution is in
pwum' to carry out m
d rural devel ent. y chl:tim
why sub-section (2) should be deleted is
f mbecaue it raqu;:u the mgum
or time bemg to approved in
lgu prescribed authority,. Why
should t condition be there ? When-
association comes forward as a
donee to whom this amount is to be
handed ovcr, it has to satisfy the cond._lﬁaul
prascribed in mbﬂtlm (1) That is the
only-purpose, not want further
power to be 'wc.n w any officer or any
authority of the Government that they
Bive a TI to the uur;tuﬁnu and that
will continue 3 years. Why
m it be like that ?

SHRI VINOD!H.M‘. B. SHETH :
The main of my amendment is
that Section CA was introcuded to
satisfy the the rural

*Moved with the recommendation of the President.
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25% must be spent in the district
which it is located. You may be located
in citics, Where does the district come?

Scheduled Castes and Scheduled Tribes
ate expenditure, And
the objective in view can be achieved

mmes rural development by the pres-
cribed authority which would provide that
a substantial portion of the outlay on
such programmes must ensure benefits
to the bers of the Scheduled Castes
and Scheduled Tribes and other economi-
cally backward communities in the area.
Finally, the proposed amendment is also
defective from the drafting point of view as
also in certain other respects.

£
2

mt‘r'nlgﬁ_l-l ol heduled Castes
and Scheduled Tribes, While it may be
pomible ' to allocate 4 specific percen.
tage of the experditure on prog of

I NARENDRA P. NATHWANI:
I also withdraw my amendment,

MR.
pleasure of the House to

Amendmemits Nos. 7 and Ba were, by leave
withdracwn,

MR. DEPUTY SPEAKER: The ques-
tion. is:

“That Clause 7 stand part of the

Claase B—(Amemdmmi of section 7).

SHRI G. M. BANATWALLA (Pon-
nani): 1 beg to mowve®:

Page 9,—
qfter line 33, inseri—
“(am) * te expenditure™ shall
mt{ ’)' :m?: P o incurred
by the asscssce on advertisement and
publicity in any newspaper or periodi-
cal}? (ll;

Page 9,—
gfter line 86, tnseri—

‘(c) “publicity” and “sales promo-
tion” shall not include any expendi-
ture on personalised sales promotion
or field publicity by representatives for
bringing the product to the educated
attention of related profemion or
the knowledge of the general public.’ (2)

. SHRI VINODHBAI B. SETH: The
hon, Finance Minister has given more
than what I wanted, I am, therefore,
not moving.

*Moved with the recommendation of the Pluldmt



SHRI R. VENKATARAMAN: 1 beg
move®:

to
Page g9,—
after line g6, inserse
" finan-
SR T e

Page g, line 37,—

Jor *'(3B)"" substitute  “(3C)" (a4)
Page 9,—

omit lines 3 to 36 (45)
Page g, line 7,—

after “'so much of "' inseri—

“the excess cxpenditure rupces
forty thousand or'c‘ [£31)] over

T will make a ch on these. This is
a matter on which we are going to press
for Division.

MR. DEPUTY-SPEAKER :  Shri
Vayalar Ravi is not here.

SHRI H. M. PATEL : I beg to move*:
Page g, line 7,—

Jor “twenty thousand rupees”,

substitute—"forty thousand rupees” (100)

M 9y
after line 36, insert—

“(3B) Nothing contained in sub-
section (3A) 1 apply in relation to
any expenditure incurred by an assessee
Ol

(i) advertisement in any small news.
paper;

(ii) advertisement in any for
recruitment of personnel;

lif) the publication in

(&5 d’mwnoﬁue rqdlmum
bed Ev or any law;

CAPRIL 20, 108 Finewos BN, 1990

vii icati and distribution of
¢ )ﬁnmb':luh.“uulmuorprhelhu;
("iﬁ}m?ﬁuimum,hpn-

]
g},madvuﬁmt A newspaper 1
to be an tin a
Hon. of pu mewpape In B yeur- g
W] l)“tl:.u pub-

Explanation 2.—" Average

in relation to any newspaper, shall be
taken to the number arrived at by dividing
the ate of the number of copics
of newspaper  circulated )
year by the total number of days on which
such newspaper was published in that
year.

(sC) For the removal of doubts, it
is hereby declared that nothing contai-
ned in sub-section (3A) shall apply in
relation to expenditure in the nature
of entertainment expenditure incurred
by an assessec in connection with adver-
tiscment, publicity or sales 1
and such expenditure shall be governed
I(w ﬂ):c provisions of sub-section (zA).”

101
Page o, line 37,—

Jor “(3B)", substitute *(3D)". (102)
Qe A A
ty ause e

Finance Bill is with respect to the dis-
allowance of a part of expenditure on
advertisement, publicity and sales pro-
ﬁmmmpﬂgmriﬁ;“ amendment

to exempt ty n
and journals from disallowance m
The Finance Minister has been  lea-
sed enough to an certain concemsions or
exemptions with respect to the small
newspapers. We must thank him for his

*Moved with the recommendation of the President. ' i



impact of this tax or dissllowance in its
o far as the
Paper is comncerned.

y
prexnts a very queer picture. It is an
ocon; the selling price is alway'
lower the cost of production. This

gll' case of all is filled

advertisements and icity in news-
1s. Now, if this owance continues
if it affects the ty budget of

upon, the independence and the econemic
visbility of the newspapers. Therefore 1
have 1o say that basically from the point
of view of the freedom of the press also,
the disallowance of expenditure on ad-
'm:ld!emem and publicity in newspapers
is .

t out to an i t judgment
Jw“wﬂhmudfheguwmnm
where 'd.ann;h:wlhebme
o pres d
freedom of is also related I‘O.::e

g

i
.
HE
th

“Laws which single out the for
hmmumu,.&ﬁ'ﬁ“
burdens....which would restrict the

therefore  be

struck down as unconstitutional,”

The basic idea is that if a propesition comes
"-z‘ to be restricted or ated,
that is & mensure which is bad in law,
From the constitutional point of view I
harcial b aint et It Io the oo
ts - are
ghhﬂu@tﬂmumum

1

ad
of business “udltkhdnlmmd_ﬁrttﬁ
o e D
with that may be
ceagial® coneept fresdom ' of

point of view, as well
as from the point of view of the iar
ecomomic condition of the newspaper
industry, I this very concept of
disallowance of any
tisement and publicity in any mcwspaper
industry.

However I have thanked the hon.
Minister for his 1 ~heartedness in ﬂnl:
h to papers;

it is a belated large-hear

Sir, 1 have also moved my second
amendment, but I will not speak much
about it. My second amendment only says
that publicity and sales promotion shall
not include any upﬂidiﬁt:!l':l on e t:;
on_or
e e

t?:t'be educated ltllu—lti;n ‘of the related

Finance Minister has now L
And, therefore, 1 will not be pressing my
amendment,



there is &
is a glut in the macket, goods are not
and that they are not selling.
there is recemion. Therefore,
mhaw-b-dinpco_dm

in the shape of advertisements in the T.V.,

» employment of salesmen there-
by pushing the sales all round 1o that they
do not cut-back the production. Larger
production reduces the unit cost of a pro-
duct and, thereby they are able to sell it
to & large number of people.

On the other hand, in our country,
when there is & recession or there is a fall
in demand, the people here cut-back the
production thereby making the unit cost
of production high. The cycle of recession

on and, therefore, this is tly
the time when we should not cut-back
expenaditure on sales promotion, on adver-
tisement and all these things. Therefore,
I have msked the Finance Minister to
consider this aspect.

There is another aspect which I would
like to place before you. If you look =&t
:‘l;:‘ rlm-e'lope:n:u;lntrhl, you will find

t Targe arger employment i
in the tertiary sectors like 'h;nkin;:
insurance, marketing, transport, com-

i
i
E]
H
1
*
'

§
i

£1
§
&

E
i

i
i
:

dhjil
istels
e
;E %53 ;E
E;u :ﬁ n.E

onv:dvert:hemu and divided among the
States.

‘&'cwvm: They have said :

“An ng;!niis the tax on l.dve-atilemmt
blished in newspapers some States are
gfutheviewthltmehux would affect

of this levy and have pointed out that
the burden of the tax would all on the
advertisers and not on publishers....... i

Having said this they say that this is a
tax which is divisible among the States?
‘This is what they have said :

“Nevertheless we coasider that this is
prima facie a reasonable source from
which additional revenues ble to
States could conveniently be raised.”

Therefore, I say that this is really a source
which belongs to the States.

. Immmuplili;tlmtwhen lm:‘l't?::

word ‘subterfuge’. it is only in

that T.used it and I did nbt e the word in

mtuf the deficit or any other thing
the Finzsnce Minister has done in the

Budget. But I-used the word 'subterfuge’



that further production is kept up and larg.

t in princi

think, it is a totally wrong tax and it is
*w:u“lylﬂid'ltdlhdmnadthﬂcbw
I press my amendment,

are low ri:eii_ m;i:g the lower i -

. refore cannot raise their
ﬁﬂ'& price. With paper price and all
that going up you are
also this is an additional
support this.

As far as the industry is coneerned, with
his concern for small scale industries, T
think the Finance Minister should bear in
mind the consumers and bearing the
consumers in mind, I request that
heshould accept our amendment of dropp-
ing this charge altogether.

SHRI H. M. PATEL : 1 regret very
much that inspite of their el
tion of their points of view, I am not able
to accept the amendments they wish to
make, which in efect would mean that the
tax should be withdrawn.

The hon., Member Shri Bantawalla
made an eloquent plea ony the ground that
this was hitting the freedom of presms and
freedom of speech. 1 am afraid, I find it
somewhat far fetched. I do not think that
the freedom of s or freedom of speech is
'ulnf to be a in the slightest as a
result of _this particular prowision. I

is no reason why wasteful expendi-

ture should be indulged in be at the
of the public mhequer.m * eont

Shri Venkataraman said that under article
259 and so on it becomes a mx.
Article 270 provides for the distribution of
taxes on income other than agricultural
income. Sub-clause (2) provides :

xn) Such percentage, a3 may be pres-

bed, orthcnetgrom in any financial
year of any tax, except in so far
as those

luments, shall not form of the Con-
solidated Fund of lndi.npll::n shall be

to the States within which that
tax is leviable in that year, and shall be
distributed among. those States in such
manner and from such time as may be
prescribed.”

Since the additional tax attributable to
sub=ection (3) (a) referred to above is tax
on income, such additional tax also will

become distributable among the States in
accordance with the pmviiml of article

nwm and as such no separate
e hon. mc'mbf:. It may ;’e pointed ﬂ
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{Bhri H. M. Patal ] For the ocs of clause
that subssction 9(s) of secton, 37 of che ".‘:.mm-

m uo--lv:-' tion of suth ne "%ﬁe:}hﬁm
m On the mm it only dis- ndwed-:::nt been published, is
ture on My not m&, m%‘

The guestion is :
Page 9, line 7,—
Jor “twenty thousand rupees”, substituls—
“forty thousand rupees” (i00)
Page5,—
after line 36, inserl—

iﬂ) Nothing contained in sub-section
(gA) shall apply in relation to any ex-
penditure incurred by an asscssce on—

(i) advertisement in any small news-

papers ;
}s‘i) dvmuemt in any newspapers
or recr of p 1;

é;_n’) .I:l;enﬁ::iuﬁm in anewJu

by or under any law ;
iv) the maintenance of any office
of advertiscraent pubhch)r

orn[u promotion ;

yment of salary defined i
('}the du:dml)]wlrym o
t, publicity or

u.upmmo
(#7) the holding of, or the participation

press conference, sales couference,
mw“mdm, trade fair or exhibi-

talogues or price liss

-nchotbum»mbep-b
Pty

ids‘) whlmbun and dhh:"h:han of

newspap was published in that year.
(3C) For the removal of dobuts, it is
hereby declared that ing contained in
sub-section (gA) shall a relation to
ture nature of entertainment

by an as, sessee
connection with advertisement, publicity or
shall be B i Cre et A

section (2A)."" (101)

P-ge 9 line g7 for * *  substitute
“(3D)". (10m) (s5)
The motion was adopied.

MR. DEPUTY-SPEAKER : Mr.
Bnnml?nih, are you pressing your amend-
ments

" *fbH:RI G.M. BANATWALLA : Yes,

MR DEPUTY-SPEAKER : I shall
t amendments Nos. 1 and o moved
%yo ri Banaiwalla tu the vote of the

use.
Amendments Nos. 1 and 2 were pul and
negatived.

MR. DEPUTY-SPEAKER : Now, I
shall put Mr. Venka nnman's amend-
ments.. .

SHRI R. VENKATARAMAN : I only
ask that amendment be put to vote.
As for the others I seck leave of the House

to wi them.

Dm-sm ;ﬂx}:lk the
'phﬂnmeo ouse to grant cave to
withdraw amendments 23, 24 and 1177

mm’ !s._a:‘:-"}' were by
MR. DEPUTY-SPEAKER : Th
stion is e e
“Page 9 — )
omit lines § to 36 (45)
The motion was sepatived,:



'_l,

d'ﬁhtduni.-m nand part

The motion was adopied.
Clause 8 as amended cwas added to the Bill.
Clanse 9—(Amasndment of Section 32)

SHRI R. VENKATARAMAN : I am
moving my amendment No. 25. I begto

Page 10 —
for clause g substitute—

In section %2 of the Income-tax
.Ifb-’w‘hm ()5|hlll be omitted

be deemed always to have been

omitted.” (as).
I want to mention this :urct of
t.luu u

capital gains the law provides
son either under mm

Tax Officer is of the op\inion that the con-

sideration is less by 159, of the market value,

m&nﬁ g‘ charge caplmu ”m:th
on_an

tax thereon. This is contrary to law. In the

ing ;
puthg c-nnotn th.at the tax
will be le\dﬂ what tb: Income-Tax
Officer considers to be the market value,

mgmllcuohhchu whether that has
or not. I would, for the

been received
inrnrmnm of the House, read that sec-

“Without l;diu tohlhe isions of
sub-secti o]
of the come-tax  Officer the

fair market value of a capital asset
transferred an amemes a4 on the

Mm-m*vm.,mwma nnqanm,ml 86

SHRI R. VENK&TAMMAN I will
the opinion an eminent jurist in
—iu“ law, Mr. Palkhivala. He says:

““Sub-sec. .mmdpmc&n, lite-
worbon He-lmnya.‘%n
vomed

vision.” He
sub-section (1) is in that it charges
only those a the tt:.lzr evade

of (n), without any such under-statement,
uit 1 ly stands in this section,
mw' Inmm:-%ﬂ Officer to
capu.] ﬁ tax. This mﬂu'
&.‘“‘n‘h‘“&“ B e abe peoviion
t e provision

is g0 irral timalm had to resort to this
method of what Shri Nathwani said of
citing the marginal notc or what the
Minister said in Parliament. Things which
wcrtnemdtndmnymnh&vem
cited in the j t, that the
Minister when he lpohe in iament
said that the intention of this section is
only to tax those who are evading the tax.
On that ground the court held ﬂlltthit
the consideration

will not apply where
shown is genuine. Why should we have

? , 1 move t sub-clause
'2) may be deleted.

MR. DEPUTY-SPEAKER: I will now
put amendment No. 25 of Shri Venkata-
raman to the vote of the House.

Amendment No. 25 was pul and megatived

SHRI R. VENKATARAMAN: Sir,
the Minister should have at least said a
word

® Moved with the recommendation of the President.
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umn.u.m Veskcata-
m-m‘hnlwd} e
wh“ ml
Shri ‘Nathwani o
MR. mmsm
SHRI H. M. PATEL: No I am not
agking him to reply on my
I am sorry, I cannot accept it.
SHRI R. VENKATARAMAN : 1 want
-ﬁelmmwhhmdl this when
Jhe is revising the income-tax law.

MR. DEPUTY-SFEAKER : Anywrv
4t has already been negatived,

The question is:
“That clause g stand part of the Bill”
The motisn was adopted.
Clause g was added to the Bill.
‘Clauses 10 fo 12 were added 1o the Bill.
Caase 13——(Amendnmt of section 54 E).

SHRI VENODBHAI B. SHETH: I
‘beg to move®:

Page 14—
omit lines 96 to 2. (14)

Page 15—
omit lines 1t to 5. (15)

Page 15—

dor lines 7 and 8, substitute—
“where such deposits are made within
six months of transfer of assets subject
‘to restriction or withdrawals from such
deposits as may be motified shall be
inserted at the end:"” (16)
SHRI NARENDR.AP NATHWANI:

T beg to move*

Pages 14 and 15—

omit lines 39 to 42 and 1 to 5 respec-
tvely (83)

Page 15,—
Jor lines 6 to 8, sybetitute—

'(q in clamse (vi), the words “provided
no loan or advance or any other banking

Mg
SHRI M.M. PATEE: I bey to mave® ;

Page 15,
a_ur:llna _s to 8, (103)

e 15— |
JSor lines a1 and 09, subshiivh—
‘(b) after subwection (1), the following
‘Mm& . namely:

&A}Whﬂethemd:pﬂhm
s)ﬂ:da‘rofa\pnl 1978 the full
the consideration or any part
th«eofmvadormm'uarnﬂt
d‘themmhruftheoﬂ[iml-etm
sny new amet, a deposit referred
to in clase (vi) of t below
subsection. (1) the cost of such new
a-etlhllmtbehkminw account

pﬂx‘ﬂ that sub-section
lowing conditions are ful-
) ﬁlled namely:—

(a)dwml‘umhh:mailongﬁw
M & declara n »
to the bank wthgmpemim

e g A S
W, t
i R s £ the agoeme

t that the assessee

ad
mthzmrlt\r such deposit during
a period of mmﬁmwcd‘um
on which the deposit is made ;

(b) the assessee furnishes, along with
the retuen ol Ihwnm fo;wthe asscss-
ment relevant to previous
year l:u:rhtch the transfer of the

i amet was effected or within
" further time as may be allowed
by the Income-tax Officer, a copy of
the declaration referred to in clause
(I‘ attested by an officer not

rank of sub-agent, m‘_
or manager of such bu.nl:orlno
of corresponsding  rank such
co-operative society.

(:m thltontbei\liﬁlmumo{'thnmdl-
tions l'pl:l:lﬂd in  sub-section (1A
the of the new assct refer

days from the of the of three
“ mﬂp&yﬁm mzwda:enf such

I-ponlt.fumhhwthelnwrm-tn Oﬂinet
a certificate from the officer referred

lll l:ﬂltue{b) of sub-section (1A) to the

—— - —_—

*Moved with the recommendation of the l’rﬁidt.
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ise than transfer) such t
e ey o the date on which puch
loan or advance i taken.';

fer sub-section (! ).Mmﬁ'ﬁﬂt‘
@ |.elmou:1 shall l; ?mrrld. H
(104)

Page 17—
after line 9, insert—

vExplanation—Where  the  msemee
eporits after the ayth day of April,
?q the whole orﬂ:ny pan.hnd‘:ﬁ?;
additiona! compensation or as, the
may be, g!e additional

referred to in sub-section (g) if any rele-
vant asmset, being a deposit referred to
in clause (vi) of Explanation 1 below sube
section (1), and such amemee takes
any loan or advance on the security

of such deposit, MI Ehd]l bei

in relation to the deposit
said sub-sectiens.” (105)

Page 17,~line 10,~
for “(5)", .ﬁm"(ﬁ)“ (106}

Page 17, line w1~
o -
substitute—
“Explanation 1 below sub-section (1)" (07)-

"1 would only make ome request. There

is a verbal change in amendment No.
In caluse (c) of that mendment, fhe

SHRI R. VENKATARAMAN: I beg
to move®:

That in the amendment by Shri.
H. M. Patel, printed as No. 104 in List
No. 17 of amendments,—

fi la (a) and (b) of the proposed
:e'twc m‘!.rulocdzm {u{),) substituge—

““where the assessce furnished along with.
the mulrn dtnecu:‘e for the assessmen
ar relevant to the. previous in
r:hieh the transfer of the m"‘ll‘:]‘:‘l
was effected or within such further
time as may be allowed by the Inccme-
tax Officer, a ure‘:‘ﬁ;:m from the Bank
or Cooperative ty referred to in
clause (vi) with which the deposit is-
made con the date, name, amount
:?d identifica :u:n number or numbers
such deposit y signed an officer
not below the rank of a sub-agent or
manager of the Bank or tive
Society as the case my be! (118)

SHRI VINODHBAI B, SHETH: The
Finance Minister has moved some amend-
ments to this clause.

Chairman of FICCI, also. In order to
step up production in the country, and
illvicwormn' new industrial policy of ex-
pansion and modernistion such tax relief
on investment in existing equities should
also be given. That would activise the
capital market.

SHRI NARENDRA P. NATHWANI:

My amendments were intended to continue
the i ion inves-

loan
facility is taken i such deposits.-

— o —

eMoved with the .ncamml.ﬁﬁm of the President.
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int. In view of thét, I am not
ﬁbﬁ:mww them. '.,‘

My amendment is that along with the
income-tax nm! l‘%ti the next year,
the person who is iable to capital gains
may file a certifieate from the bank which
will “give  the  date, the name,
the amount and indentification numbers
.of the deposits, so that the income-tax
.officer one certificate and that certi-
ficate will cover both the certificates which
the Finance Minister has suggested, I
will just read out my smendment for the
.bcuegt of the other Members:

which the transfer of the 1 asset
was cffected or within » further
time as may be allowed by the Income-
stax Officer, a certificate from the Bank
-or Co-operative Society referred to in
clause (vi) with which the deposit is
-made containing the date, name,
nmls;::' ::;d idhuidﬂﬁcltio;lulnumher or
num such deposit ufm-d by
an officer not below the rank of a sub-
agent or manager of the Bank or Co-
operative Socicty as the case may be,”

“This will telescope the two certificates,
one certificate by the asscasec and another
by the bank. Ifhe thinks it is an improve-
ment, he may consider it.

SHRI H. M. PATEL: 1 would have
wvery gladly eonsidered the amendment
of my hon. friend, but that very idea has
‘been w:r?- carefully gone into. In fact,
I myself thought of doing it in that
way, but T was advised that it would be
n to do it in this way from the
point ; view of those who have to ad.
minister income-tax. Therefore, it became
necemsary to do in a somewhat longer
‘aanner,

MR. DEPUTVY-SPEAKER: Is Mr.
‘Sheth pressing his amendments?

SHRI VINODBHAI B. SHAH: No.

APRIL 39, 1978
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MR. DEPUTY-SPEAKER: Has he the
leave of the House to withdraw his amend-
ments ?

SBOME HON. MEMBERS: Yes.
Amendment Nos, 14 to 16 were by weave

eoithdrason

MR. DEPUTY-SPEAKER: Is Mr.
Nathwani preming his amendments?
NIHR.I NARENDRA P. NATHWANI:

.

MR. DEPUTY-SPEAKER: Has he
the leave of the House to withdraw his
amendments ?

SOME HON. MEMBERS: Yes,

Amendment Nos. 83 and By were by 1eave
withdrawn

Venkataraman his amendment ?

SHRI R. VENKATARAMAN: No.

MR. DEPUTY-SPEAKER: Has he
the leave of the House to withdraw his
amendments ?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Ts Mr
pressing

Amandment No, 118 way, by leave, withdrawn

x5 hrs.

MR. DEPUTY-SPEAKER: The
questions is:

Page 15—

Omit lines 6 to 8,” (103)
Page 15—
For lines ar and 22 subshitute—

‘(b) after sub-section (1) the following
sub-sections shall be inserted, namely:—

“(1A) Where the asmsessee deposits after
the ayth day of April, 1978 the full
value of the considera

in n:wmt.bul:g' a deposit referred
t:o::ychwe (vi) of Explanation 1 below
sub-section (1), the cost of such new
amet shall not be taken into account
for the of that sub-section unless
the following conditions are fulfilled,
namely:—

the ascasce furnishes, along with the
= deposit, & declaration i3 writing,
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to the bank orthe tive
'uﬁrudtolnﬂnmdm(vi;
with which such deposit is made,
to the effect that the amemee will

ot take any loan or advance on
:helwuritydmch 'duri.n‘o:

of three from the
gl o b v Aot
{b) the assessee furnishes, along with the
return of income for the asessment

year relevant to the previous year in
which the transfer of the original
amet was effected or within such

%
B
E
2%
g
i
i

1B) Where on the fulfilment of the con-
ified in sub-section (1A), the

cost of new amet referred to in that
sub-section is aken into account for the
purposes of sub-section (1), the assessee
shall, within a period of ninety days from
the expiry of period of three years
reckoned from the date of such deposit,
furnish to the Income-tax Officer a certi-
ficate from the officer referred to in clause
b) of sub-section (1A) to the effect that
e amesscee has not taken any loan or

whole of the additional
et “.:ipr&cmm be,

addi!
bhoub-ucdwinmyrelumt
asset, '} t to in
clawse (vi) of 1 below sub-
section (1), such assessee takes

shall
they y in relation to the degodt re-
ferred to in the said sub-sections.” (108)

Page 17, line 10—
Jor “(5)" substitute *'(€)". (108)
Page 17, line 11,—

Jor “Explanation 1"

| T

advance on the security of such dep
during the said period of three years.'’;

(c) in sub-section (2), the following
Explanation shall be inserted at the

end; namely:—

Explwmﬁm.—wﬂl:em & ‘tlhe fmenele
deposits after 2 ay of April,
1978 the full value oc? the co:;uderu::n
or any part thereof received or ac-
cruing as a result of the transfer of
lhg original asset in any new asset,
being a deposit referred to in clause
E\P‘i) of Explanation 1 below sub-section
1), and such asessee takes and loan
or advance on the seeurity of such
deposit, he shall be d to have
converted (otherwise than by transfer)
such deposit into money on the date
on which such loan or advance is
en;

d) after sub-section . th owing

(_ ’ lubie::iom du.ll(ﬂbe ie fnl]' na-
mely;—* (104)

Page 17,—

afier line o, inserr—

‘Explanation.—Where the apemce de-
posits after the 27th day of April, 1978,

“Explanation 1 below sub-section (1)"
(ro07) .

The motion was adopted.
MR. DEPUTY-SPEAKER : The
question is :

“That clause 13, as amended, stand
part of the Bill,”

The motion was adopled.
a%rs.mméd,mdﬁﬂrhw

Clauss 14 was added to the Bill.
Clause 15—(Amendment of Section Bo A)

MR. DEPUTY.SPEAKER : Now,
we take up Clawe 15,

SHRI R. VENKATARAMAN
During the coursc of the debate, I have
brouggt out very clearly how the Hindu
Undivided Family according to the
Income-tax Law is only a myth. That
&snotnﬁnlncrrmi«:and t it is used
for evading and avoiding tax. I have
been fortified-in my view which has been



- [ SbriR. Venkntaraman] * Page so, line 10~

Nmes Comaitee ol witd Nes -
inte a number of cases in which the . .

Biindu Undivided Family had evaded and SHRI H. M. PATEL: 1 bég to
avoided tax. Tn fact, the Wanchoo Com- H .

ax i m;*f?r m Page 18, lines 26 and 36,—

make an i i
Doeiaad” Pomils aad the, Sindy Jfor “purchased™ substitute “acquired™
.'1';"‘..‘."&” ber of persons i mﬁd e '

€ numl n i

Undivided Family. ~ A man who is a Page 18,—

member of the Hindu Undivided Fami :
is alwo swewed sa an individual. Al’d gfier line 84, insert—
and

whenever he exceeds the limit of tax, he

trnasfers assets from oue to the other “Ex, ion —Where in any previous
the tax. This has been full year the asessce has acquired any shares

dealt with by the Wanchoo Committee. It referred to in this sub-section and has,

is for this reason that the Gowvern- within a of six months from the

ment withdrew from the du Undivided end of that previous year paid the whole

Family various concessions which have been or a part of the , if any, ng

listed, Wlthtz:tr iving any T&n unpnﬁﬂ o;nhwch .hu:,hze amount :;

taoever, i ce Minister has come paid docmed been

%ﬂw’mdl these concessions the amessce towards the cost of s shares

to the Hindu Undivided Family and that in that previous year.” (109)

t00 at a time when we are short of funds,

when we are running a deficit of Rs. 1000 Page 19,~

exes? i::tﬂ:he time to giv;i:::h & conces-

L ey in such a need of the to 12, substitute—

concemion ? Are they the people who Jor lines 10 ’

need thiswhen you have taxon the poor “the business of—

people? Therel

(i) construction, manufacture or pro-

SHRI H. M, PATEL : I can onl duction of any article or thing, not being
that the intention is not o go back on the an article or thi -Peemediu"ﬁu listin the
renmmm;duﬂwaj’ u{ ﬂ.ere:\.:.z,;bo:h. Com- Eleventh Schedule; or
mittee at v ¢ have tever .

l;u been cl.:::i'ﬁedl iz os:ftion 80oA of the cmnf_:ﬂ pr:vl;:ihl prtmorﬁtzmce !'i::
ncome-tax Act. It b-secti ] P

ﬂu:-i we :ﬁ»e m&:l.in. ..’“Y.y '1;;.“1‘1:;;“ ,59' India for residential purposes :

contain provisions. ut I can on N P

say that I will certainly go into this mwl? Prowged t.hat‘i:dthe case nfi-a pln:‘bclh}:

and see whether, in fact, that gives away m‘a‘lp"u':: M“'mn dobjcct ing on the

more than what we thought it could be :"" s referred 1o in w‘uk”‘“‘l_m @)
ving away. Personally, 1 do not think l" y is by the Gentral

Mg:n‘;:.hmu .,uel.zi""ﬁil: .I'u::nhm Government for the purposes of this

pared to go into that, pee- section;" (110).

_MR. DEPUTY-SPEAKER : The Page 20, line 13,—
ton s : for “purchase™, substituls “‘scquisition™

“That clause 1§ stand part of the Bill,” (x11)

The motion was adopted. Page 20, line 19,—

Clause 15 was added io the Bill, for “purchased”, substituts

Clause 16 was added to the Bill, “acquired” (112)

()llu.ue 17— (Insertion of new seciion aanr  RAR 7. NATH-

-sm\. As m m;lment No.
WANT : Y Nmmmfm P. NATH- ;:Ail:lgl;lnwiih i ble?-ued'upiul. i g

l; ebipdad : you look at wse (3) it says, “For
oy the purposes of this ssection. ‘eligible
emit linc 17, (8%5) imuc of capital’ means an isue of equity,

*Moved with the recomm endation of the President.
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shaves which » thefullowiqaond.i«
tions. ., ,", , there are

laid down, (a), (b) and {c)' Thue teats

are laid N Soﬁr so good. Butin a

1 have never come acros such a

“such other conditions as

y be prescribed”. That comes under

part (d). Aﬁt from this defect indefini-

tion, m! tion is that no such wide

powers be given to the authority.

So far as my amendment No. B6 is
concerned, it seeks to reduce the period of
five years to two years. If a person invests

of capital, he is required to
keep it invested for a period of five

t, 1 am proposing m
should be only for two years. A period of
five ycars seems to me to be unduly long.
It should be restricted to two years,

SHRI H. M. PATEL : So far as
amendment No. 85 of Shri Nathwani is
eoncerned, it was after a very careful con-
sideration that we included this
because it may not be possible to specify
all the ﬂmdlﬁunl in tbe Acl mmllbﬂ

useful to condi-
tions in thahsg hc n:perlmcc gained.
It is purely w.ith a certsin amount of
humility that we drcided to do this rather
than in order t' gain more powers.

So far as the other amendment No. 86 is
concerned, I am afraid, I cannot accept
it.

MR. DEPUTY SPEAKER 1 Are
you pressing your amendments ?

SHRI NARENDRA P. NATH-
WANI : I am not pressing.

MR. DEPUTY-SPEAKER : Has
he the leave of the House to withdraw his
amendment ?

SOME HON. MEMBERS : Yes.

Amendments Nos. Br, and 86 were, by leave,
withdraton.

Mr. DEPUTY SPEAKER : The
qjuestion is :

Page 18, lines 26 and g6,—

“purchased’, substitute
f‘ﬁ‘mpﬂimd" (m&}‘

Page 18,—
qfter line 34, insert—
*Explanation.—Where in any previous

year the assessee has zcquired any shares
referred to in this sub-section and has,

previous year the whole
ora tﬂ&emg:&zﬁm&ﬂﬁu

on such shares, the amount so
shares in that previous year.” (109)
Page 19,—
Jor lines 10 to 12, substitute~—
“the business of—

(i) construction, mmuﬁcﬂm or pro—
duction of any or thing, not being
an article or thin, lpec:ﬁodmlhelnt in
the Eleventh S ; or

(ii) iding lon u:rm finance for

providing 8-

comsiruciion or of houses in
India for residential pnrpo.ﬂ :

Provided that in the case of a public
3 d l,crcdm India
with the main object onthe-

CGovernment for  the purpmu :lns
section;™ (110)

Page 2o, line 13,—

Jor ‘“‘purchase™, substitute “‘acquisi-
tion" (111)

Page 20, line 15,—

Jor “purchased”, substitute **acquired ™
{1 m?m

The metion was adopled.

# MR. DEPUTY-SPEAKER : The

question is :

“That clause 17, as amended, stand
part of the Bill.”

The motion was adopted.
Clause :E. as amended, was added fo-
the Bi

Clause 18 to 23 were added to the Bill,

Clause sg—(Insertion of neww section
200A).

SHRI VINODBHAI B. SHETH :
T beg to move®:
Page 25, line 22,—
Jor *June, 1978", substilute—
“September, 1978". (19)

* Moved with the recommerdation of the President.

847 L. 80_4
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chjlﬁ. line 3,—
add at the end—

« she first instalement beiginning
from Ist September of the current

yeas" (20)

SHRI H. M. PATEL : 1 beg to
move *: .
Page 25, line 24,—

“first instalment”, insert *, or
where he has I;g‘ pﬂiviodv be:':
asseased by way of regular asscssme:
under this Act, before the datc on
which the last instalement,” (113)

SHRI VINODBHAI B, SHETH :
“This is about inscrtion of new Section 209A.
It will creat many complications. In
principle, I agree that the responsibility
shou‘lcrbe transferred to the amcasees for
filing the advance tax payment returns.
TheGovernment should not depend !\\:'pon
its department to issue such notices. Now,
in the month of Jjune, the Ghartered
Accountants, Advocates and others have
to file returns and there will be thousands
of returns. My humble request to the
Finance Minister is to shift the date from
15th June to 15th September. I think,
the shifting of date from 15th Juneto 15th
September will benefit the Government.
Otherwise, there will be so much hotch-
potch of filing of returns within such a short

iod. It will entail litigation also.
Considering this, in the interest of the
trading community and in the interest of
the tax consultants, I woulld request the
hon. Finance Minister to accept my ame-
ndment.

SHRI H. M. PATEL : I am unable to
accept the amendment because I think
perhaps Mr. Vinodbhai has not realised
that the first i nstalment of advance tax
in the case of tax-payers whose account-
ing year ends by gist December falls
due on 15th June, The effect of the
amendment would be that such tax-
payers will not be under any obligation
to p.i; the first instalment of advance tax
on volantary basis. S0, T cannot accept it.

MR. DEPUTY-SPEAKER : Do
you want to press it ?

SHRI VINODBHAY B, SHETH :
I want to withdraw it.

APRIL 20, 1978
ﬁun. DEPUTY-SPEAKER :
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Has the

hon. Member leave of the House td with-

-ir_aw his amendments ? :
SOME HON. MEMBERS : Yes.

Amendments Nos. 19 and 20 wers by
leave withdrawn.
MR. DEPUTY SPEAKER : The

question is

“Page 25, line 24,—

“first  instalment™, énsere*,
or where the he has not previously
been assessed by way of regular
asscssment under this Act, before
the date on which the lastinstal-

ment, "'(113)
The motion was adoped,
MR. DEPUTY-SPEAKER : The

question is :

“That Clause 24, as amended,

stand part of the Bill.”

The motion was adapled.
Clause 24, as amended, was added to the Bill.
Clauses 25 fo 35 were added to the Bill.

Clanse 36— Amendment of Act 1 of
1944)

SHRI G. M. BANATWALLA : Sir,
I beg to move®*:

Page 36,—
omit lines 1 to 7 (3)

SHRI R, VENKATARAMAN :
Sir, T beg to move®:

Page 36,—
after line 7, inseri—

“The net proceeds, in  any financial
year of the above said duty on
Electricity, except in so far as these
procerds, represent proceeds attri-
butable to Union territories shall
not form part of the Consoldiated
Fund of India but shall be assigned
to the States and shall be distributed
among the States on the basis of
collection from each state." (2g)

Page 37, line 18,—
Jor “Five per cent.”  substitute
“Three par csat.” (37)

*Moved with the recomms=ndation of the President.
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Pago 37, line 12,—

gfter “‘ad valorem' inseri—

“In respect of smallscale industries
manufacturing various ":feciﬁed
excisable commodities ex-

specified, clearances up to  five
Takhs of rupees shall be excmpted
i the total clearances for

proceeding financial of the
above nnn'aed goods dir:fn exceed
fifteen lakhs of rupees.”(gt)

Page 37,—
omit line 11 and 12 (47)

‘Page 37,—
-qfter line 12 insert—

“and (ii) after clause (c) the follow-
ing clause shall be inserted,
namely:—

“((d) hosiery fabric and hosiery
garments.” (50)

‘Page 36,—
-qfter line 24, inseri—

*(viiia) in Item No. 26A in sub-item
(2) to the entry in the second
<olumn, the words *‘but not in-
cluding the manufacture of such
articles exclusively from ¢ T
.and copper-alloy scrap” shall be
.added at the end.’ (73)

‘Page 36,—
after line 24, insert—

“(viiia) in Ttem 27, in  sub-item
(b) in the second column afier the
words “form or size” the words
“but not including such articles
manufactured exclusively from
aluminium scrap” ghall be in-
scried.’ (74)

SHRIMATI PARVATHI KRISII-
NAN :  Sir, I beg to move®:

Page 37, line 12,

ﬁr ltF‘ 1] " wle i
ha.'li'”.“c(r,gimbs it Two and a

SHRI G. M. BANATWALLA :
Mr. Deptyy Speaker, Sir, the Government
proposes to levy duty on coal and elretri-
city and the amendment I have sought to
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‘:_m is t:d axempt both the znntiwitm:lf
coal clectricity from the purview
this duty. It is well-known that duty on
these items is highly inflationary in
character and it is the people in general who
will be suffering from this duty because
of the inflationary character of the duty.
I strongly opposc it and thercfore I have
moved my amendment. In view of the
:lact that elemicits;l;: Eulnued bﬂ{ v;rioul
ectricity boards, uty is on the States
themselves and the duty is therefore not
ﬁd in any respcct. 1 humbly plead to
House that it is very unfortunate
that' the Government has come forward
with this duty on electrcity at a time when
the States are pleading for more resour-
ces at their disposal. This levy is an
onslaught on the economic authority of
States. Therefore, it muat be opposed with
all the power and the vchemence at the
command of this House. I am sure that
the House will rise above party considera-
tiona in order to see that the Govrrnment's
design to levy duty on clectricity which
amounts to a tax on the States thereby
undermining their  cconomic  authority

is opposed.

Several States like Kerala, Tamil Nadu
and others have opposed this particular
duty. As far as Kerala is concerned, the
levy of two paise duty on power generated
will cost the Kerala State  Electricity
Board Rs. 8§ crores, and the Bourd is al-
ready in deficit.  If the liability is trans-
ferred to the consumers, the sufferers will
be the common prople and the small
industrialists, It is only about two years
back that there has been a revision of
electricity rates in Kerala, Generally it
is after about five years that the rates are
revised, This levy  will also hit the State
Plan.

1, therefore, submit that both the levies
arc a severe blow to the common people.
In view of the serious nature of hoth
these levies, 1 appeal to the Government
to reconsider and see that coal and clec-
tricity arc not brought within the purview
of the mischief of duty. Otherwise, I
have to appeal to this House, as I
aaid, to  rise  above all party
considerations, to treat if it as =&
maticr concerning the nation, the prople
in general, and to sce o it that such 2
duty is not tolerated. Il the Government
docs not sce reason, 1 am sure the House
will certainly perform its national duty.

MR. DEPUTY-SPEAKIIR : B fore
I call the hon, Member, Mr. Venkataras
man, T would ask Mrs. Parvathi Krishnan
to move her Amendment No. 59, Ace
you moving ?

*Moved with the recommendation of the

President.
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SHRIMATI PARVATHI KRISHN-
AN : Yes. I beg to move*

Page 36,—

emit lines 6 and 7. (37)

SHRI R. VENKATARAMAN : I
d the el 1 made

fully c nt ap
by my estcemed fricna, Mr. Banatwalla,

Electricity is really a source of revenue
for the States, and if it is taxed by the
Centre on the specious plea that it is & tax
on production,—I still feel that it cgn be
challenged in court—it will lead to the
State Electricity Boards becoming more
and more anaemic. The Finance Minister
will remember that the Committee
which went into the working of the State
Electricity Boards regarded this as a
revenue  accruing to the Electricity Boards
and that it shouldd go to
to make up at the first stage six per cent
of the capital-at-charge and nine per
cent at the later swage. If the Finance
Minister is not able to accept the amend-
ment that the levy should completely
removed, then 1 would s st that the
amount may be made divisible among
the Statrs.  Let it go to the States,

One of the points which the Finance
Minister made in his reply was that the
State Electricity Boards were not strong
enough to levy an appropriate charge on
electricity, that they were shirking their
responsibility 10 levy the charges for
electricity which was legitimate, If that
is 30, let the Centre take the odium or the
oncrous responsibility, let them collect
the tax and then divide it among the
States in accordance with the rule of
collection. This is my first amendment,
No. 36.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) : Do you want the
Central Government to send the army
to colleet ?

SHRI R. VENKATARAMAN : At the
moment they are going to collect from
the Electricity Boards. You do not
require an_ army to collect from the
Electricity Boards. You will have to
srnd an army to collect from the con-
sumers * I can understand that. But this
will be collected from the Electricity
Boards and the Electricity Boards are
dependent on the Central Government
for everything, Now, my point really
is that it must be rc as a devisable
resource and made available 1o the
Statcs.

APRIL 29, 1078
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My second amendment is in %'
of the goods not elsewhere,

rate is a very stiffl one and this will lead
tn ralling of prices. After all, th
first ;vmd 19, and next year Mr. Pa
raised it to 20,. Well, he can raise it to-
3%, but why should be jump to 59

1 of & su ? IT you want some
revenue, & better way would be to raisc.
it by steps and stages rather than make
a big jump.

The next amendment I am moving is
No. g1, which is in respect ol‘mallnngalé-
industrics. There are two kinds of con-
cessions which he has given, sccording
to his budgetspeech.  In respect of certain
small e industrics he has said that
clearance ;sa-_to Rs. go lakhs will be
cxempt, and in respect of certain other
small scale industries, he has said
that the first clearance up to
Rs. 5 lakhs, if the total eclearance
for home consumption is less than Ra. 15
lakhs, will be cligible for exemption,
My plea to him is to make this uniform.
Fi:her you may say that the first 5 lakhs
in respect of clearance up to Ra. 15 lakhs
for home ption heth it
specific excise gonds or goods not clse.
where specified or you put everything:
togrther and say in respect of clearance
up to Rs. 30 lakhs there will be no duty.
I am only asking for uniformity in this.
Supposing in certain cases yuou say that
clearance up to Rs. 5 lakhs will be exempt
in case the clearance is less than 15 for
home exemption, the diffcrence is, if an
industry is able to export Rs. 15 lakhs
and if its home clearance is a less than
Rs. 15 lakhs, it will become eligible to
claim deduction up to Rs, 5 lakhs, I
think this is more in tune with the Go-
vernment’s policy of encouraging exports
by small scale industries which we want—
increase exports and take the bencfit
of it. Therefore, in my amendment
No. 41 I have said that in respect of small
scale industries manufacturing various
specified  excisable commodities and
commodities not elsewhere  specified—
for both these things—clearance up to
Rs. 5 lakhs should be exempt provided
that the total clrarance for home con-
sumption does not exc 15 lakhs, T
hope he will find it psossible to accept
this amendment.

‘Then, I have suggested omitting certain
lines. I would like 1o bring to the atten-
tion of the Finance Minister the great
hardship suffered by the small scals in-
dustries. When sheets, circles ete. are
made out of virgin metal, a heavy excise
duty is levied. Then, when out of the
clippings and  scrap which fall out
of the fist manufacture and out
of the wused utcnsils, pots and pans,

*Moved with the recommendation of the President.
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» i ies.

7 rould The for speak specially on my
wo ike to spea il on my
-amendment No. 57. I am totally opposed
to this excise duty that is being sought
2o be levied on electricity. The Finanoc
Mi_ni.met;,‘in his regg, tried to ﬂ::abe a
point t sinee present tricity
undertakings and seon themselves are
working at a loss and ing inefficienly
.and so on, he argued as ugh he is
1hrough ‘this levy going to set that right.
Recently, in my State, you ‘have scen
‘what a disturbance there'has been  because
of the discontent among the agriculturists,
They arc being asked to pay a very high
ntemdmnﬂwr and, they are
asking for a downward revision of the rate
that is béing charged ‘there. The Finance
Minister will, of course, say this and that
and then he will to get away with
it by saying that he is exempfing those
agriculturists. He tried to make a point
that his budget is agricilture-oriented.
ﬂmhl‘ said, it isnota s’ oﬁul:‘tjcd
‘budget, he tried to be very de ic about
the whele thing. But actuslly, E?ﬁs duty
that he is secking 10 Tevy. as I pointed
out when T spoke in the first mm:. is
going to affect the working of the electricity
undertakings ; and is going to affect the
uction also. After all, whatever
may be his debating dymnastics here,
the real thing is that it is going to come
on the consumers, Thercfore, I oppose
this levy, and fhat is why, T have moved
my amendment,

I support Shri Venkataraman's amend-
ment on hosiery and the amendment
that he has moved about the brass vesscls
manufacture and to which I have already
referred. He has already sald  that he
is considering hosiery, 1 would ask him
‘to consider tlils along with that. T am
lad lhatl;lw gave an asurance about
zmer' while speaking in on the
'Fi.llln,r;e Bill. pakine o

MR. DEPUTY-SPEAKER ;: I will now
amendment No. g of Shri G.M,
N twalla to vote. Now, the quemstion

Page 36,—
Omit lines 1 to 7 (3)

The Lok Sabha divided :
Division No. 2]
AYES

Arunachalam, Shri M.
Banatwalla, Shri G.M.
Barman, Shri Palas

Barua, Shri Bedahrata
Bhagat Ram, Shri
Bhattacharyya, Shri Shyamaprasanna
Dhondge, Shri Keshavrao
p go, Shri Girid}
‘Gotkhinde, Shri Annasaheb
Joarder, Shri Dinesh
Kalyanasundaram, Shri M.
Krishnan, Shrimati Parvathi
Lakkappa, Shri K.
Lakhminarayanan, Shri M.R.
Mukherjee, Shri Samar
Nair, Shri M.N. Govindan
Patil, Shri Balasaheb Vikhe
Pradhani, Shri Ky

Raju, Shri P.V.G.

Rao, Shri M, Satyanarayan
Reddy, Shri S.R.

Sathe, Shri Vasant

Shanker Dev, Shri

Stephen, Shri G,M.

Tirkey, Shri Pius
Venkataraman, Shri R.

[15-33 bers

Noes

Agrawal, Shri Satish
Barakataki, Shrimati Renuka Devi
Borole, Shri Yashwant
Chaudhary, Shri Motibhai R.
Chauhan, Shri Nawab Singh
Chavda, Shri K.5.

Das, Shri 8.8,

Dave, Shri Anant

Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

‘Gulshan, Shri Dhanna Singh
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Jain, Shri Kacharulal Hemraj

- Krishan Kant, Shri
Kureel, Shri R.L.
Lyngdoh, Shri Hopingstone
Machhand, Shri Raghubir Singh
Mandal, Shri B.P,
M=k s'“,i ‘l‘l Hhait
‘Miri, 8hri Govind Ram
Mishra, Shri Shyamnandan
Mrityunjay Prasad, Shri
Nahata, Shri Amrit
‘Nathwani, Shri Narendra P.
Paraste, Shri Dalpat Singh
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri H.M.
Patil, Shri S.D,
Ramjiwan Singh, Shri
Rathor, Dr. Bhagwan Dass
Rodrigues, Shri Rudolph
Satapathy, Shri Devendra
Sharma, Shri Yagya Datt
Shrikrishna Singh, Shri
Singh, Dr. B.N.
Sinha, Shri H.L.P.
Surendra Bikram, Shri
Swamy, Dr. Subramanfam
Tej Pratap Singh, Shri
Tohra, Shri G.S.
Varma, Shri Ravindra
Verma, Shei R.L.I"
Verma, Shri Sukhdeo Prasad

Yadav, Shri Hukmdeo Narain

MR. DEPUTY-SPEAKER : The result®
of the division is 3

Ayes 26 3 Noes 46.

The motion war negatived,
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MR. DEPUTY-SPEAKER : I willnow
put the amendments of S8hri:R. Venkata-
raman to wvote.

Amendment Nes 29, 80, 31, 47, 50,
and 74 ngl sui’h? 1“35 b
Negatived.

MR. DEPUTY-SPEAKER :1  will

now put the amendments of Shrimati
Parvathi Krishnan to wote..

Amendment Nos. & Wers
Put and .\PJM »
MR. DEPUTY-SPEAKER : Now,
the question is :

"BI:ll:lnt"clamc 36 stand part of the
ik,

The motion was adopled.
Clause 36 was added ¢ the Bill,

Clauwe 37—(Special dutiss of excise.)

SHRI R. VENKATARAMAN : I beg
to movet :

Page 37,—
Omit lines 13 to 18(48)

SHRIMATI PARVATHI KRISH-
NAN : I beg to movet:.

Page g7, line 18,—

JSor “five’ substitute “two and a half*(61)

SHRT R. VENKATARAMAN : Al-
ready there is a specified excise duty
varying anything from 100 to 120 per
cent in the Excise Manual and over and
above that, without examining the re-
lative capacity of various items to bear
the tax the Finance Minister has suggested
an inerease of 57/ —1/20th on that,

*The following Members also recorded their votes :

AYES : Shri G, Mallikarjuna Ran

Noes : Sarvashri Morarji Desai, Larang Sai, Karia Munda. Zulfiquarulleh,

Vinayak Prasad Yadav, Vinodbhai B. Sheth, Chaudbary

Multan_ Singh,

Ramapati Singh, R.D, Sarangi, T.S. Negi and Pabitra Mohan Pradhan..
tMoved with the recommendation of the President.
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The Jha Committee said that most
empel&l& by budge ne:::i:ls
tary to
impose taxes without examining whether
the commodity could bear the tax or not.
A very senior and semsoned Finance
S, y like the Fi Minister now
should know that as far as these items are
concerned, many of them cannot bear
any additional duty, Already they are
subject to very heavy duties, yet is
raising the duty another 5% just
across the board wi t consideration of
. ms to bear the tax.
While the existing du..es th lves arc
high and need a fresh examination, it is
totally inappropriate that we should now
increase the tax by 57, on that. I move
amendment No. 48 .

SHRIMATI PARVATHI KRISH-
NAN : I have already spoken on_this
when I was speaking on the first reading.
Basically and as a matter of iple, I

Dp‘]:oulhilincruuinthcnloﬂtim or
indirect taxation which this Budget is
representing. I point out that such steep
increase in indirect taxation is definitely
mgmluwit‘mﬁlmmprim.

will be in flationary pressure.
Therefore, I have suggested that since
Government does need resources for plan,
the increase should not be more than half
a pereent, Thh,inaaenn,ilmrmmd-
Eent. I hope the Minister will accept

at.

SHRI H. M. PATEL : I am sorry,
I cannot accept these because that would
mean my giving up the revenue which I
desire. As I said at that time that this
excise duty, this particular one, has been
levied frankly as a revenue measure,
This is what I said in my t
In view of the paramount n for mobi-
lising resources for development without
creating fresh distortions in the tax struc-
ture, I propose to levy a special duty@
1f2oth of the basic excise duties presently
collected on each item, which is also
excluding the various other things.

Therefore, by raising this, I am not
creating any fresh distortion. I do not
apprehend, as my friends opposite appre-
hend, much effect on price. I hope they
will concede this much that we are as
anxious as they are that the prices do
not rise. It is a question of assessment.
Asscssment is being made and the view
that we take is that it will not happen.

I hope that with their co-operation we
shall ensure that. " "

MR. DEPUTY-SPEAKER : I shall
now put amendments of Shri R. Venkata-
raman and Shrimati Parvathi Krishnan to
the vote of the House. '

Amundment Nos, 48 and 61 twere
put and negatived.

MR. DEPUTY SPEAKER : I shall
put Clause 37 to the vote of the House.

The question is :
':Thlt clause g7 stand part of the
The motion was adopted,
Clause 37 was added to the Bill.
Clause 38—(Discontinuance of Salt dupy).

SHRI R. VENKATARAMAN : I beg

to move'
Page 37, line gs5,—

omit “For the year beginning on the
1st day of April, 1978,” (33) .

MR. DEPUTY-SPEAKER : Shri
Gattani is not here.

SHRI PABITRA MOHAN FPRA-
DHAN (Deogarh) : I am not moving.

SHRI R. VENKATARAMAN : E

ar the levy of salt duty is discontinue
r; a section in the Finance Act. Salt
Duty is one which has become something
like a sacred thing to India. The Freedom
Movement itself was started with Salt
satyagraha. There is no reason why you
should discontinue it from year to year.

My suggestion is make it ent.
If you remove the words—“For the year
beginning on the 1st day of April, 1978"
then the Clause will read—

“No duty under the Central Excises
Act or the Customs Tariff Act shall be
levied in respect of salt manufactured
in, or imported into, India.,"”

There is no reason why we should
g0 on every year suspending the provision
in respect of salt. Every year this is
being done. This has become part of
our national life. I don’t think any
Finance Minister on this side or that side
or any side will have the courage to come
and levy salt duty in this country.
Therefore, let Mr. Patel get the credit for
having removed salt Duty altogether
from the Excise Manual,

*Moved with the recommendation of the President.
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SHRI H. M. PATEL : I really
with my hon, friend that this could be
ﬂlmlﬁr‘t‘l}' hutithum:{ h
” e acceptance the
amendment which he pro will
alo not achieve the objective that he has
in mind because in the '::tuw‘éhere is
a provision which says t uty as
announced annually’ and until these
words are removed it cannot be done.
The required objective can be achieved
H having nil rate of duty against item

0. § of the Central Excisc Tarifl. I will
have to carry that out. That I am not
moving now, I don’t think I can do it
now, will keep it in mind next time,

SHRI R. VENKATARAMAN : Is
it not pomible for the Minister to ad-
!nini_l‘tx?‘ltively reduce it and say that it
is mni

SHRI H. M. PATEL : If it is pomible
to do it, certainly I will do it. Bur it
serves no and so, as I said, we
will do it next time. But it serves no
purpost at present.

MR.DEPUTY-SPEAKER : I supposc

ma are not pressing the amendment,
. Venkataraman.

SHRI R. VENKATARAMAN : I
am not pressing. I ish to withdraw
it

MR. DEPUTY-SPEAKER : Has he

the leave of the House to withdraw his
amendment ?

SOME HON. MEMBERS : Yrs.

Amendment No. 33 was by leave withdratwn,

MR. DEPUTY-SPEAKER : T will
mow put Clause 48 to vote.

The question is @

““That Clause 38 stand part of the
Bill.”

The mation was adopted.
Clause 3B was added to the Bill.
Clause 39— Amendmeni of Act 6 of 1HgH)
MR. DEPUTY.SPEAKER : Now

we move to Clause 39. Mr. Banatwalla,
you have two amendments.
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SHRI G. M. BANATWALLA ¢ I beg
10 move® ; : )

Page 39, line 5,—

far(';m mu substitute u5 m'”
4.

Page g9, line 12,—
Jor ‘10 paise:"” substitute *'s paise :**(5)

Sir, this Clause 39 in the Finanee Bill
deals with d\epm%al rates. In the case
of Registered Newspapers the present
position is that registered newspapers
with a weight not exceeding 100 grammes
require the postal stamp of 5 The
Government has brought  forward an
amendment and that is that the registered
newspapen having a weight not exceeding
50 wo require 2 paise stam,
:.mi that in respect of weigh ewwedingsg
grammes but not exceeding 100 grammes
they would require 5 paise. The object
is :hum laudable. However, as you go
further in the Table, you will find that
the present position is that in the case of
registered newspapers for & weight ex-
ceeding 100 g o nl.nd. mi: ding
250 grammes the postal rate 10 prise.
In the present Bill this postal rate is gei.n;
changed and we are told that upto 100
grammes the postal rate will be 5 paise
and for every additional 100 grammes or
fraction thercof exceeding 100 grammes
it will be 10 paise. Now, Sir, I opposc
this increase in postal rates for registered
newspapers.

To put it in a simple lynguage, the
position is that in the casc of registercd
newspapers weighing 250 grammes for,
€ s ng to the present position
the postal stamp required is only 1o paisc.
Bi:let, for thl?' same ?ir;licl‘[i: l.ccord;m ng to
the present Finance Bill the sta
required will be 25 paise. That is '-';;l:
the same article for which originally the
stamp required was 10 paise. From 1o
Paise 10 25 paisc rise is rather unfortunate
specially as it hits the newspapers--
registered newspapers—about which [
have nlrmdz made claborate submissions
and I would not repeat them.

This particular amendment which I
have proposed, I hope, the Government
will consider kindly.

SHRI H. M. PATEL : It is not ac-
ceptable to me; nor is there anything to be
argucd on this point.

#Moved with the recommendation of

the President.
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'm:ﬂ. nﬁmwaa:nmn ¢ I shall
son gl e et s e

Amendments Nos. 4 and ' and
4 "‘.5 were pul

MR. DEPUTY-SPEAKER :
T shall put clause g9.

The question is:
“That Clause stand t of the
Bt 39 par
The motion was adepled.

Clause 39 was added to the Bill.
Clause go—(Amendment of Act 38 of 1974)
MR. DEPUTY-SPEAKER : There are
Government amendments to this Clause.
hﬂlr. P?.tel Do you want to speak on
ihem

Now,

SHRI H. M. PATEL : No, Sir.
Amendmants made®

Page 39,—
Jor line 18, substitute—
‘“(m) in section 4,—
(A) in sub-section (1),~-"" (114)
Pagr 39,—
after line 29, inrert—

‘(B) in sub-section (g),—

(1) in clause (a), for the rtion
beginning with the words *“‘in
a4 case re  the Income-tax
Officer” and ending with the
words and rea ‘'section 212 of
that Act’, the following shall be
substituted, namely :—

“‘In a casc where a statement is sent

by the person under clause (a)

of sub-section (1) of section 209A

of the Income-tax Act in the
financial  year immediately
preceding that assessment year
or where the Incomestax Officer
has made an order under sub-

section (1) or subesection (3)

ofsection 210 of that Act r:‘?:sirm‘

the person to 34 vance
tax during the financial ycar
immediately preceding  that

assessment year and the person
has not sent an estimate under
section 209A or, as the case may
be, section 212 of that Act';

S 2 e T

(2) in clause (b), for the words
brackets, g:um letter
E';)l.lb-ncﬁon (1) or sub-section
2) or sub-section or sub-
section (3A) nl‘ncﬁn‘ns’!le". the

" and letter *‘section
or section gta*shall be
substituted;

(b) in section 5, in clause (a), f

the word and '(‘ujaéti;’:

211", the words, figures, brackets

and letter *'section 211 or sub-

section (4) of section A"

shall be substituted;® (115)

Page 39, line 30,—

1] b II. m 3 i " 6
f"(sn(ri) H.M. Patel) Ll

MR. DEPUTY-SPEAKER :
question is :
““That Clause 40, as amended, stand
part of the Bill*.

The metion was adopted.

Clause 40 as amended was added to
the Bill.

The Schedule, Clause 1, the Enacting Formula
and the Title were added to the Bill.

The

SHRI H. M. PATEL : Sir, I move :

“That the Bill as amended, be
passed”,

MR. DEPUTY-SPEAKER : Motion
moved :
““That the Bill, as amended, be
passed™’,

Shri Stephen,

SHRI C. M. STEPHEN (Idukki) :
Mr. Deputy-Speaker, we are at the end of
the journcy as far as budgetary
debates are concerned.

The Finance Minister took satisfaction
rom the fact that this budget icncrat.cd a
lot of interest in the course of the last two
months during which period the budget
was under discussion.

It is true that the budget generated a
lot of interest. But. in what direction
this is the only question. In my memory,
there is no other budget which had the
distinction of being adversely com-
mented upon and reacted against from one
aspect or the other, by one section of the

population or the other.

*Am=ndments Nos, 114, 115 and 116

of the President.

moved and made with the recommendation

114
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[Shri C. M. Stephen] from that dnhl. ' shown
35°47 borm. a'hc s idone Sriber i:vhmu
[Mz, Srxaxer in the Chair) Lo there was, ;h-wlitdediﬁwm
* There is no aspect of this about fellows suffered m::ummm
which the nation at large and the diffe- things are 4 alright. As we have
rent sections of the people at said said, there is another new
this is good, welldone, go ahead. No—mnot the removing of the brick from thestructure,

one part of it. Every sccion of the popu-
lation had bad to say about
one part of the budget or the other. There
is one aspect of it which 1 want to mention
when 1 say I am opposing this, That is
this. The Finance h;lfmawr initiated
last year, & new process of undoing certain
things which were done and ensuring that
interests of certain classes of would
be completely tected. ¢ has taken
those aspects still further, There was a
new innovation injected into the last budget
where under  the industrial houses were
told that if they go into rural arcas and
certain - d ment  works
on thier Oﬂﬂg thmﬂ'thm exemp-
tion, that 18 (0 say, the 's paying
out under the guise of rural development
to the industria] houses for acquiring asscts
in the r arcas. He has now taken
one step further in  this  budget.
In the Jlast Budgetary proposal the
Industrial houses could acquire assets in
the name of rural development and for the
money spent on that exemplion was
granted. Now a new dan us innova-
tion is injected into here viz., they need
not go and start: the development work,
there may be some organisations, which
may have some schemes, the so called
approved schemes, so to say and if they
are going to donate for that, that donation
amount will stand protected. You are
opening up the flood gates for corruption
and behind the door dealings. Phoney
Institutions will be coming up. The ap-
provals would be forthcoming. There
is no guarantee that the so called d
ment schemes will be implemented and m
the name of implementing d ?
ment schemes, moncy can be given by
industrial houses to these organisations.
They say: these organisations will be in
force onlyy for three years. May I ask one
permanent character totally devoted to
the devel t of rural arcas, pursuing
a rural devel ent p me, why
this three years? It is so r that it is
only for a evanescent purpose that this
is being in
‘Then again, the Capital Gains Tax and
it was commented in such detail by the
Wanchoo Committee and certain provi-
sions were enacted in the Act and  the
whole thing was undone in the last
year. Now he has taken care
that if there is a dispute and the compensa-
tion is to be given and if the compensation
is decided by the Tribunal or the Court,
then the period of reinvestment will begin

thing ? If these organisations were of .
t

About the Hindu Undivided Family,
the Finance Minister said, everything was
not undone, His own explanatory bfmo-
randum will bear out that this is exactly
what was done. “The Finance Act,
1976 has withdrawn the following conces-
sions in the case of Hindu Undivided Fami-
lics having one Member with independent
income exceeding the exempted  limit.”
The entire thing is given up and he has
now taken that away. In this matter,
the Wanchoo Committee, after all investi-
5‘8)0!!0 came to the conclusion that this
Id be done and this was incorporated.
Byanenuoteofthem.thhhnowm t
to be taken away. Hindu Undivided
Family has been identified as an arca
evasion has taken place. The

vation being brought in.  If you are buying
a share, you have , You have
your income and if you put that income
to purchase a new share, that income will
be exempted. By buyini‘t share, you
are an asset. erely because
you buy a re that is exempted. An
entirely unheard of innovation is brought
in—for whose purpose, 1 do not know. If
you are acquirring a capital asset incase
that is for the e of a new company,
then you have got Ee exemption, But if it
is for the pu e of self-employment to
start a new industry, the protection clauses
will not apply. Supposing I am un-
employed and I put my Rs. 10,000 and
start & new industry and if industrial in-
vestment is the purpose, why not give
me the protection? That one will not
get. You must put your money in a cor-
porate sector and for that money protec-
tion is given. I am asking, for whose
interest it is being given? The purpose is
clearly to safeguard certain  interesis
and certain companics and certain capital
floatations you have in view and for that
the whole emphasis is now being given.
This is the second aspeet of it.

‘The third aspect is the most dangerous
one viz,, electricity and advertisement, I
am speaking about their implications on
the Centre-State  relationship. Strains
will be built up. Every State Govern]
ment came and ented to the Govern-
ment, Please ta your hands off,
This is an arca whrre wre can raise our
revenue by sales tax under the Consti-
tution. If you impose excise on it, to
that extent, our effort will be limited. For
Heaven's sake, do not do it. But the
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Finance Minister would not listen to that
unanimous pleafrom the States. Adver-
tisement is an area where, as e&l;aﬂd
by Shri Venkataraman, the State -
ments can raise revenue. If it is coming
as a tax you will have to pay it back.
8o, you do not bring it as a tax, but you
say ’i’:will not be treated as expenditure
and you convertin into an income. Ifitis
a plain tax, it should have gone to
the States, By calling it income-tax you
have put it in_your pocket and you are
denying the Statcs their rights. This
is the most dangerous thing that has been
initiated under this process, apart from
the Draconian aspect of it. Having done
all this, protecting persons who deserve no
protection, straining Centre-State rela-
tions etc., You are putting the heaviest
burden on the common man by the most
Draconian method of imposition of excise
duty of 5% on itcma which are falli
under item 68. Somecthing was sta
2 years back  19;. Last year you rajsed
it to 29%,. Now you have raised it to
5%.. So, merrily it goes on. The ex-
riment is fine. The fruits are sweet.
‘ou arc going further and further about
it. This is the most Draconian method
of imposition on the common man.

‘Then, fifthly, whatever asscts you have,
E:u are now frittering away. Gold has
en spoken about, I do not want to go
into it in great detail. What ever gold
you have, you arc going to scll. You
say, there is nothing wrong about it. I
do not know whether this gold is going to
replenished again. You are going

to impo::‘ﬁoid not for bringing down the
price fi er but for manufacturing
ormaments and sending them  back.
Therefore, it is not guing into circulation,
If it is going into circulation the question
will arisc as to at what price you will sell
it here. Itis not gning to bring down the
pricc. You are thus fruittering away the
foreign exchange over certain things which
are not essential {or the nation. In non-
essential  arcas, foreign exchange is
being frittered away, Whale‘\:cr gold you
ave, you are i to fritter away.
On the one I:E:.;d‘:g you are ta.kigg
further steps and further steps in contra-
vention and in destruction of what was

built up in line with the recommendations .

of the Wanchoo Commission. Year
aflter ycar, onc step after another, you
are ﬁm‘lhing away whatever strurture
was built. Secondly, new  inmovations
arc being injected into it, like building
up share capital at the cost of the ex-
chequer.  You can as well buy the shares
rather than allowing the building of
share-capital for the investors at the
cost of the exchequer. Centre-State rela-
tions being strained is the most dismal
aspect of it.
‘The Finance Minister says, the prices
have stabilised, Let him live in his at-
phere of compl y. I wish him

well. Let him sleep in complete com.
placency. This is not a matter about
which there is need for argument. It is
for the common man in the street who.
mw the market 10 say whether prices.

gonc up or not. The comumon man
who gocs to , vegetable oil and
common articles got his own version
to say whether prices have gone up or not,
Let Finance Minister look round and
see why there is s0 8 unrest in the
country and why a new awakening is-
coming in this country in areas where
you did not expect, why there is restiveness

g the king class, g coni-
mon man and in the rural areas. There
must be reasons for it. No body is moti-
vating it. The rcason is economical.
This i3 the beginning and it is going to
decpen more  and more. Yoy  pass
this budget, impose these taxes and ercate
difficultics and you siart the nation on
its lim of journcy towards greater and
greater tension and furstration.

H']'hmfo_ re, Sir this m‘?;nlnuuéhen t.hﬁ
ouse is to pass thi get wi
remain a8 mmaf hour in the history
of this nation marking the beginning of a
course of destructive march which will
end up in complete demolition of the eco-
momy of this country a reaction
which will not be very edifying to the na-
tion. I am sorry, have got to be a
witness to this tragic incident.

With thcse words, I oppose the motion..

16 hrs.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, we have gone
through the whole process in adopting
the Budget and now passing the Finance
Bill. 1 do not know what effect it is
going to have on the Finance Minister
and the Government at this late hour.
Ncvertheless, 1 want to bring to his notice
a few points. Member after Member on
this mide spoke ul)ecially about the tax
on electricity, coal and coke. Sir, this
Government is not tired of saying that
they are having a new starategy directed
to the improvement of rural economy. I
want to caution thc Finance Minister
that this going to ruin the rural economy,
especially the tax on electricity. It w:}l
be better and useful for the Finance Mi-
nister and the Central Government to draw
lessons from the recent agitation that took.
placc in Tamil Nadu. Itis notsudden.
It is a containuation of the agitation that
took place in 1972. During that agitation
also all the parties supported it. Includ.l-:g
the latc Kamaraj stood together
supported  the agitation. 22000 far-
mers went to the jail and 17 lives were
lost during that agitation because the
State Government tried to increase the
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tariff for pump sets by one paisa unit.

Now it is 16 paise per-unit. Egﬁl"‘.‘“

The diffculties
of pumpsets I:;ethﬁ:.rm i the Tife
irr area should be ly

‘"They t proper return and they
Are n&nmw remunerative prices.
"The Government does not provide help in

Tospect of lift irrigation. It is they who

It will continue and I do not hﬂ":
the State Government is going  to the
When this burden is

‘State Government is _ﬁvlng to bein a
miserable tion. ere i3 no usc
“hel thepg:iaw Government by sending

y from here. Do not use the army for
‘the purpose of dealing with an agitation
by workers and peasants.  Let the army
at least remain outside the Party politics
and do not use them for sup?reumg mass
‘action. Learn the lessons from what is
happening in other ies. If you im-
volve military in thesc matters, then
you will be doing great harm to this
country.

Let me come to the effect of this elec-

tricity tax on t.hc!'umﬂ? ;n:. on m:pﬁm
vious speakers also have explal

I;.:u':“th: State-Centre relations. The
‘Seventh Finance Commission is yet 10
submit its report. A decision will have
to be taken on those things. The States
are expected to get more resources as a
result of that recommendation. Now,
the Finance Minister is ukint away wh_n.t-
ever they have got already by imposition
of this tax. Even now it is not too late.
1 would appeal to the Finance Minister
to have re-thinking, and at lr.n‘t set
whether he can exempt that portion of
eletricity used for pumpscts and for small
and cottage industries from the cffect of
this additional tax. Something must be
done. Coke is also brought into this.
Tt is going to affect people in the far South.
They are very short of eoke. Small
foundries are in great difficulties. The
additional tax on coal will affect small
foundries, and workers who are employed
in them.

I would also make an appeal, in this
connection, to the Finance Minister. He
should come to the rescue of cottage indus-
tries like cigar, tobacco, tannery
others, The cigar industry in Tamil
Madu, especially in Tiruchi—which is
my constituency— was a famous one. It
is now h.ngu;i.uhigl. bcc_:_:m: it is suhjected
to heavy exicse duty. e entire tobacco
indum";in the South is run by the workers.
“This should b: exempt from excise duty,
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dustry, so that it can survive. '

With rTrd to the import of gold, I
find Mr. T. A. Pai welcoming it. He
;i’ d some , e.g. that it will

ve some employment to our
smiths; but he misecd the point, By
the import of gold, who will be bene-
fitted? Not that I am objecting to it.
But my point is that the who
arc ‘working, should get the benefis.
Goldsmiths ~are languishing. They do
not get gold, and they do not get adequate
employment, because of the high cost of
gold. Who will be benefitted by

e? Big c ies like Surajmull
will be benefitted, 1 would t that
distribution system be cvolved, so that
the actual buyer i.e. the actual user of a
ornaments is able to get gold; and some
quota must be fixed for the goldsmiths.
Cards should be issued to the goldsmiths,
Already they are registered with the
Government. Cards should be issued to
the actual goldamiths, so that they can get
more employment avenues.

SHRI VINODBHAI B. SHETH
(Jamnagar) : I rise to welcome the Finance
Bill. Some impressions have been created
bﬁ the wl‘.’]!::l of some huu.l Members,

ere was the very r-mmtfn ech of
Mr. Stephen. It could not give?:r. satis-
faction, He says that equity shares held by
small persons  should compulsorily be
invested in the corpurate sector. If small
amonts of Rs. 5,000/- or Ras, 10,000/[- are
invested in the corporate sector, without
any hitch those persons can get dividends
ies.  Of course T have
made a suggestion for the expansion of
equities of all companies,

Mr. Stephen has unnccesarily brought
in the Centre-State relations. Mr. Patel
is not going to take all the collections only
to the Central exchequer. Ultimately,
the benefit is going to be distributed to all
the States.

Mr. Kalyanasundaram says that the
proposals will ruin the rural rconomy. 1
am surprised to learn this, Nobody has
taken cognizane of our Finance Minis.
ter’s remarks made in the afternoon, i.e.,
when he said that he was earmarking 41°/,
of the budget allocations for the expansion
of dairies, rural roads and irrigation.

For the first time, we have a very bold
budget. Tt is a bold Finane Bill. We
are thinking of importing gold. This
will give not only employment to golds-
amiths, but it i anti-inflationary and em-

loyment-oriented, Clertain features
ave not been looked into. For instance
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they have libaralised the concemion to
lct out residenitial from Rs, 1,900
to Rs. a,400. Nobod from the
opposition to apprec this.

Then, the amendment of section gz (1)
(4) & the dep ion to 40 per
cent, which will give a boost construction
of houses for employees The _relicf
under section 35-B is welcome. It will
boost the export market. Of course, it
is a support measure; it is no privilege.

Section g5 CC(a) is now amended, It
i t come. Of course, when this
amendment {s made, it should not be mis-
used. The fiscal authoritics willhave to be
very careful and quick in disposal. Be-
cause, when you lpplngnr exemption
under sections 11 and 88G for charitable
institutions, a lot of time i* taken tz):.hc
Government. I would request that a=
tion in kind should also be given some
exemption.

The estate duty limit has been extended
rom Rs. 50,000 to Rs. t lakh. 'This is
one of the overdue concessions given
in the Finance Bill. reading the
newspapers, I find that most of the sug-
gestions given by the public have been
mccepted by our Finanee Minister, parti-
cularly the tion regarding capital
gains tax for investment.

Shri Venkataraman was very scared re-
garding the omission from scetion 8o-A(4)
of HUF. Thisis enlargement of the bmegt
to HUF, becausc it was available only to
the individuals so far. I think, on the
contrary, we should welcome this amend-
ment.

One of the most important aspects which
they have convenicntly forgotten to men-
tion is the exemption of industries upto
Rs. 5 lakhs fram the Central excise duty.
This exemption upto Rs. 5 lakhs will
away with unnecessary formalities and will
be welcomed most by the small-scale indus-
tries in the country, This exemption was
not given till now, in spite of repeated
requcsts from the small-scale industries.
In fact, it fell into deaf ears.

It is good that some of the suggestions
made here were accepted. Geg:.rally.
most of the amendments to the Finance
Bill arcin oonformitlv with the manifesto
of the Janata Party. would request the
hon, Members of the opposition to appre«
ciate it.

ot w7 A Teg avaw (varorg) ¢
weay wgigy, § feaiw fasr w1 aude

W gU TLEIT T GATT TR AT ¥Y
WX wrefew s wmgar § fe amar

i ¥ TTeTT WY T A WO B
@t §, ¥few ot aw wreaer W Af
ez ot gf & faw & wror fage
wit o< wdw ¥ dwrware @Y fgar
o weard B ot £ 1 Y weew
forr ¥ qre 7 wefry &, 7 Qo § WK
T faer &, 37 & fau o& faw & o
oY s Y feqr T &

¥ goee w1 oW &= Sun
wdy, off ol gatAfen ¥ wawre &
oY us el Ui arsfgr s
argat § 1 afr e R anT A ¥
FT qFT T9 Afa £ g w5, a7
% 3w ¥ A7 79 gEg FOT FA-fowd
TUAER AW §, 99 &1 &rw A o
=t o FATAfEE & sar oref Bt Qw
©: g Friww faar @, fagw F o &
g7 @1 Redz g e gffem, 22
i, F e Iw gT e 1 9 &I
A § —

“Job reservation for all socially and
;:untic::ll:y weslixk:r—sgctiom and
ec:ar. :I"‘:hejt;b- mm:be“nuwl::l:
including the existing reservation
for Harijans and Adivasis."

ot g STeEEr 99 w@r g f

orew gwisE 6l dfws gfe ¥
g a1 geEfaw gfee & & 1 wemey
AET, oF W9 wheew, i e 1,
AT wIYA gg wfew fea ar fiw 9T g
R gudeAer dead f—ww F
gwraifas g ®7 q/a 7@ w7 -
wifew= (15) 4 % wga fmdwr =7
I ET g% & | WIT T AT G wE
¥ gg sfaw ag & —

gu ¥x F afew ¥o owe Fs,

wfezw W7 WYX wfezy wg @

“Mr, Justice K.5. Hedf (now
Speaker of the Lok Sabha) sitting
lﬁ:‘l’ with Mr. Justice ]J.C.
and lﬁir JlL::ice‘rA.Nv Grover,
upholding the aforesaid view
olla:trved i
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“The classification of backward clames
on the basis of castes is within
the purview of Article 15(‘;1.3 ir
‘those castes as shown to 20~
-«cially and educationally back-
ward. ... There is no gainsay-
ing the fact that there are nu-
merous castes  in this country
which are socially and educatio-
nally backward. To ignore
their existence is to ignore the
facts of life." »

T w & figad sfadrer frar & wi
g frart g ¥w o agfer £ a0
et aTangfen & gfm #12 o1 qwdz
wa aF " FIE 99 71 g7 §< vane
] wT ¥ ag uq 9T argfew §, wopre
a3 ¥ $YT AATIER 9T WY 1 &T faagre
¥ AT TH T AN § W1 IR G W@
g fegar &Y < & =AY wArdmarg
¥ d wafdt # 9 947 1§ fady
g * S9ET W, 4 ®I GAH £ ¥
faw & wgw f4 g w94z 37 9z
wydr Aifa #r Twar w7 2 o
& g2 uF ®aT gim FE #Y @
#re wEA A q2ee wfwn & for ¥
WETT 9T W WA AR 4E
) & fr 65 wiaaa F=dws g1 1 38
g F1E 1971 F ®ad 35 1770
§wo2aHE:

“that in adjusting the claim of both
the wcaker and the stronger
clements, the reservation for the
former should be ordinarily leas
than 5a%, although no flexible
percentage should be fixed and
the actual reservation must de-

pend upon the relevent prevailing
circumstances in each case”

¥H % wawq 9 gWi % 50 ¥ wimw

Y Y wwAr & WYTIA ¥ v AT g1 wwar

& 1 %9 & # g9 WAy H WAL AvsT
oy & 9o wfana glera  wifgamy
s sfedisawEfaa s Asd
# o wfama sredy o feeXx @ aqt
¥ WL FAE IA, FAF T W I
Y H afi wg § 1 gfoT Far w7
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wfor go & §few feodr wfedt &
feagm fO F a1 T R arw
¥ warr ¥ 1 ag dheae ¥ &, g
wE Yy s F § O wrar ot ®
i § fear gar &, @Y @ ¥ ¥t
ATCH W E 7 % R F wgAT IEAT
g e xo a1 w géa @i we frar
W) gfea # ara 15(4) W)
®T 16(4) Wxa ¥ fag wrewwr
NamsH bt 1 39 F WA
6o wfana €12 frat a4t & fog wrhaa
s 2 =fgg |« adr 36 gwrX wqE
w0 FY AE FAE § IA W[ AW IA FY
ot fRdm T T/ TR TNE T AW
¢ TT ATA F AR IIAT, IH F
T q@A wWYT aE@r LECHEdd
Arwledi § fac wsdd o gafra &
T & wreqw ¥ so60T ¥ frdga w0
wgar g fe ag <t wew Afa g
s mdf ® AfaiEr ®#oma oW
woRT faar firdr 3T & A wz )

ST AT AT AT Y AT TF ®AT
¥ oAtz 7 § 1 AT FFH OFATFL
st #Y o dwqE FEa
& g ¥ ¥ 93 w1 wiw ¥ gfw w1
A ErHaf ey O
f= faqe Fqar

““The contention is that the list of
the social and edurational back-
ward classes for which rcserva-
tion is made within rule 5 is no-
thing but a list of certain castes.
‘Therefore, reservation in favour
uf certain caste based on  caste
consideration  violates article
15(1) which prohibits discrimi-
nation on the basis  of
caste. But it must not be for-
gotton that caste is also a class of
citizen and if the caste as a whole
is socially and educationally
backward reservation can be
made in favour of such caste on
the ground of it being socially
and educationally backward
within the me:aning of article

15(4)."
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Therefore,; through you I request the
hon. 'linamfn Minister to give a definite
reply to this question of urgeat public
importance.

Al

it ifex ow Gl (aring)
weaer WEEE, W gt sa qw ¥
W gy gaT o wEr e @
fo—

gow adt wew aIwol
oo STy e e

waT qE & AfAeer § W wir wY
wHFAar W OFr am owEr wE 2
aTq Y W9 weEd W andrEey
famasafaer £y sweaT W1 @wTT 4@
v ara a3 T & | fexy smagfon
w7 & gy § wew gror g e admi
& fag fafw =7 & 37 ¥ %1€ Tga A4Y
fam wd@r & | gw @ wOy GH51 F Wl
g ot & qud & «vr g & fv ww
w1 e fram & fF o aw § fag
TUW G, W@ gan, g
faeri, ag Fwavgrm ? Srw g, #
givar g v A amw % faadr
g% wisuaear w1 w17 oF AR A
I AG FLATA TG SAET WIS
T wqmw na frrd 3 @ §——0ar @
[IAT 7Y Z1 TET & | | 0747 FY WA,
W1 I Ga § @A §, W7 a% qg=T w@v
g | WU dF AYIAGAT 6iF &, wal &
gfa ad 75 & 90 gwre AW FATA-
= F oy 9saw 92w ¥ fafasr €51 &
FITAFAT § a7 §, ¥ifts  gar amt
37% far & sTra A § i
THATT & HrE ot g ITereyr 7 31
IAT IR T AT AITT FH AT H
1 & o o a<H A I ag-afediE
W qE S Wk gwmd A
IAFT da1 O ot sirar & 1 gore w3
& diwerariy, 34, orErt T
WEET 9T ¥TH FT R AALY F7 Fro-aiy

126

wZE 9T $PI-FET 11,714 TI4T T
gor E ek IEaiT acercwT e s
i) fremiaa d 39 T
Ty o fel s Wik po faeiw wew
X Y T AY XA AWl F R-FAA §
ford arg< €Y WA 9gAT | SE dA |
FATATT 17 QA A AHTH IE @T & |

AT W AT FA SwESAT § (ST
o7t 7 geqT Fha-w0F 23 FUT
sitfe g SreeaT a1 w0 35 sfawa
g1V EHE NFIX Y FE qwA &
fir 2w &7 g ot sufm gfea &
wgx ¥ fad 1 war orar & f gAWY
gfey af wdrT € Wt IAAT WA
T7 0T % frar wAw &, afewdr 4w
¢ afrr smaafe w1 § 9g W@
IT 7% T4 Tgwar §, ¥4 55 wrear
qF A BIAET AT §, STHT TAT AH FE
FATSTOE ! FgHASNCH 24, 05 FUF
947 fred i & Fearor § oy @ T
g wifs Fa awe Fr gawfr € 0
wfama R THE | 98 &e F B A
ST & FaTaT § 1 WY awa g g e
qg a4 <t arer & Frowr gur @ =T
gar 7T &, it sfas wor & difew
& gan samF fak wrag a7 @A
2 ? wmfey & faa g4 o & fad=w
FET o & 77 a0 & weuor & fariy wfas
gAvrfar &t sygeqr £ | 57 a0t & FqTT
& o welY o 1 wwraa wifufas an,
faq  “wr-grarwfare wfafes”
& amw i waw faur T &, wwE oA
Jozvrey & far Faer 15 A WY AT
I 5N e ¥ fwar mar &, oifw
SAHT SAWEAT FT ¥WA g aga & T
&1 9 @ sard—agr gadr gaafer
& IuFT gr e g1 ada ¢ gl
dfqam & WSz 46 A W agroaT §
fr von & waar adl, are w1 9Y-
gfeer srrofaaY F daforr atc srias
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[y M ow frdl)

futt o faliw  sqrr frar oo AT
e Wy T g AW ¥ Wi
& IwT Ty fear STET ) R T
T od T Wgorrgwr  F Wt oy
g1 wx xw e AT gardy A §, fex
war wwg § fr = a0 off oY ox
T W aeT =g Ag & ) Ty e
# agaré & ®roor AT € WAL 2T
t ) fofew <o wrdwi § we-
®TAT ST T & ¢ AT &7 v & oy
eI gWT & 1 K avwgm fw
Aurerga A & qgr Wit feafar oY, ga¥r
Wt wrer axas feafa &, 1 A ary, A HA
¥ w% wawrer wiy § fr fafee
ML F B T T IF WA T
war @, St o oy Y frer B0 &
frrae w&w fe g0 9FTILHT AT wewE
WY Fareqeorr ereft Ty §, oy T ®Y wrd,
afew dwi e o3 fagw fat ond fr ot
WTAT ¥ Ww  S9eew  fear @rd |
gfr, sfenfedi ®7 =or 3% # ot
are &, sad fagwi &1 finfae foegr ond
oz ¥7 ¥ fafedy g w1 R,
avr & ST 9T A | GTH ¥ =TT
H adf o1 ¥, I AAEL FIA w7
wreor 76y & v & wifew s & fae®
gq &, mrnfas = @ fre¥gg &, I
FETAT AT F+1=7 ZT AT § | o7 F oreyeny
qrEf wraw ¥ owrd &, ST Y gewrd
0T wrF™ aga 93 7 § | gaien
# fadgw w3 Frgar g i o9 39 wve
o W wfew T d

&5 & J0T §F 7 gF qvew WL AT
ACATE | FATL AT ¥ AT gOA IGHT-
g% Ty §, *F Fr 9, I wg
FRTAA A &, ATHBITE, TTHT TG
TreT X I AT Y, SN g At prgre wid
W, W FFT FATT A G, IAR GH 6
gy W aga wua g T T Iaw
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*t grofffr wok kfed wiew wnge
sruwwrd | & gt o¢ gy ww W
wxar f fir b woere v gowey
wY &1 GuT RAT &, o W T s Forw A
& fa¥ dur fegy mar 8, «F S@F @
€ ot T & T T AT aw faaw W
w¥re & qrerer fasar srar anfed o

Tl F Dpzior o) o) oifedt § vy

gfeorr wte wifeifeat & for @i

frfigsr ®Y o | Fow 9#TT ¥ Yo wHo
o WY olmT § ST 9 wfawma
siwi w7 9z o o @, S A@
TN AW, Fevy agT Awi ¥ ot Ty
g 8, wad W gheet st sfe-
arfaa wY gz & Wi

wawg-faag & o7 s
&% g fgar s sifgd ofy ems
¥ et gk weaweyT qUET RS Fagar
¥ T WS WW qgEAAO g OF
o g Fgy & fF 4asqur AT WE WT
Ty fear o wifgw,  Sfew gedr
Wz dro wee Fo, wlliiwa wmifz
fawmii # 2 v94r 709% & 2. 90 THAT
AN 97 F17 O F § W THFT F70
ag qmena § i sosw g §

gfcrratT wifex faai w9 odfia
%Y wrefr &, 7g So< gt §, wA-SuwE
st wafaa @Y 2, formit & G =&Y
e EFA g & wgar g frosew fod
wreet NI ¥ &wi ¥ wiEhT wmaw vy
fadw fad wid afe ST gTSIUR &
foae a%

@ faaw & STt E AR uw mw
98T 9T—WTRE W@ He 4230,
ato 16 feeray, 197 7-—F oWl aw
IaFT warw ol e & A% quT ar
fr 1962 ¥ ¥FIARET, 1977 oF
frasr waoiwTT Swifaer gu & o SR
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Pl & A il goewm ¥
ooy foy & wer e e &
waT Tare-§ Wi il o e §
wr gpna k7 ¥few i ow R

weer oy W Brar &1 o Wt o

wmre e §, 9% Fdfefde
® Frdairamn il o &) cE W
8 Bk g wff Frwr @ &) wwavg
#Y T el Y aE § A amw
wrk gk &

Ry ¥ farer welt ot & 7 Fre
WO WY U §O% 3l Sy
AN RFT Wi war faar T @, W wgw
@' w7 & &t Tval ¥ ogi & varer
FaeaTg W gfrad & st § 1 gw S
®T R 500 TI4T FAT WYX QATSH W
forar &, sad & FA1em, gFw T
feoar, s WA gy APAET w1 o
TA HTAT § | X gAY & foAr ovw #
gfgar §, 7 ww-asai & fag w0
gfwar §, @ &aw ¥ & w7 oW @
WY Y AT A AT w¢ | IAT NI FH
% THe T e To ﬂ'i"{"Q!l‘-o Lu O] lﬂ'o ﬁ
1 EH €47 ¥ faqar § AT gus!
o sdr-v0a Sgm i v g1 30
fra watet & Sqar & s & 7@ O
erre 3 Wi wfew g &, faaw @
woaerar W1 EHTART & W T A |

T weaT % are, X o & 0 el
o ¥ gEET AT R ea &, Fgw
faer w7 gadT FQTE |

SHRI1 H. M, PATEL : We¢ have dis-
cussed the budget now fairly. fully, theo-
roughly and exhaustively. I am sorr
to say that the ﬁrur er in the .1,-..5
reading the Leader of the i , i8
not here. I had hoped that he would
have been here because he said a number

of 40 which at lcast he should
havewaited to_listen to what L had ta say
in to his observati Some of

them were extremely provocative, because
he attsibuted motives. [ do not mind

criticism. If he had be by mayin
that thisis a mkabudpﬁrnmc ing.
::yd:;:teﬂ‘eqt, I wm:i;l not ﬂiud. But to
t vagious poisions have been in.
cluded in the budget, in the Finance Bill,
which have some ulterior motives to assist
Bousts, ' du ”n.' g e
uses, some industrial housey, what ri
had he to make such an inﬁnmuv!u:.t
There was nothing in it. He lives in
an atmosphere of intrigur, suspicion and
casting motives. That is how he has been
brought here; that his party’s motive.
Otherwisc, re is the necessity "or say-
ing, what was the need for saying thatilin
the c:gmil gains certain changes are made
then ('?y arc made only to fmﬁl some
cople What is that particular pro-
vision that those who make investment in
new  venturs, in now companies com-
ing foward for investment and those who
invest in it, will be certain 1gx
concessions P Is this for the benefit of
any industrial house? My hon, friends,
a number of them, sitting opposite would
say, no. Itis definitely in he interest of
any budy or smaller people whe would
investin this. They get tax benefit.

Now, in any casc, even that is not so.
He had no business, whatsocver, 1o make
any such suggestiony, But that is nop the
only thing. He sajd on other things also
similarly. But singe lic is not herc, it would
prrhaps not he proper for me to say more
in that partieular context.  He said (hat
the entire budget scheme now and the
last year's was designed to help industrial

He said ; the industrial houses
could go to rural acas. I am glad to sce
that Mr. Stephen has come in.  He said
that we suggested-—last  year's budget—
that industrial houses may be given a
certain concessions in order that they may
do rural development work. That he
thought was very dangerous. But now
he gaid that we had gonc a step further.
We have said that they may maze some
contribution to authorised institutions
which work for rural development.  For
that also, they would grt concession.  He
thknks that this is the most monstrous
thing that could have been done,  He i+
apprehensive of all manner of things.
This is a door opening to a vast amount of
corruption, am afraid he is a wvery
wrongly informed and he has not taken
the trouble to study the scheme. Ob-
viously, again he is unfortunately so
steeped in this particular atmosphere ol
corryption that he cannot get out of it
Otherwise, he would not have said that.
Qtherwise, he would have seen that the
industrial houscs gring into the rural
arca for rural drvelopment work or the
specialised organisativns which arc going
to do this rural development work arc

ing to be approved by a prescrived au-
ority. 'Of course, then he says that the
preacribed authority might be approach-
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able. Why does he'suggest this ? ‘t\rhg
does he think that it is going to be 0
Has he any reason to think o ? Has he
any reason to go into the question of who
is the prescribed authortiy, if he has taken
the trouble to see this ? Then what he
says is that all the highest officers of the
Government of India are going to be
approachable. So, was I wrong when
I said that only jaundiced eyes could see
these things ? Nobody else couldde it
beeause there is nothing in it, there isno
such thing. It is not for the benefit of
industrial houses; it is for the benefit of
rural areas and rural development  work,
The rural development work is going to be
stimulated by this. Merely becausc you
gO on insinuating in this manncr, it will
not go in any different dircction,

He then proceeds to say that all this
business is solicitude for the rich, notfor
the common man. Coming from Kerala,
perhaps, he does not  understand  the
meaning of the word ‘Janata’. The wvery
R;r itscifis meant for the comunon man.

y friend comes from the arca where the
word “‘Janata’ is not knowm But I would
enlighten him on this that ‘Janata’
means the ordinary maun, the people.

SHRI C. M. STEPHEN : I know the
meaning. (interruptions).

SHRI H. M. PATEL: 1 am vrry
glad he has made this great discovery,
If you know that, then you sho
know that the party which standsfor pou:me
also goes on  working for the people and is
interested only in the wellare of the people.
But being interested in the welfare of the
ordinary man docs not mean that you do
injustice to those who are rich, ‘That
does not mean that. You may say that
the rich should not be favoyred. But I
would like him to show  where we have
shown any apecial favour, None at all,
We go on the basis of the main objective,
The objecive, as 1 said, in this particular
matter was rural development what was,
the ohjective in the matter when he talked
about capital gains concessions ? It was
not for the purpose of benefittting only
the rich. The ohjective was that those
who are less rich, those have some
asscta which are tied up and immobilised,

release them, so that the immobiliscd
money comes into circulation for the pur-
pose of investment.  what is our greatest
need today ? Itis investment which is the
greatest need.

He proceeded again to insinuate that
the entire concept of electricity duty was
to encroach on the States’ righws, I
think he might have given the Janata
Government some credit for a reasonable

t of Farsighted: It understands
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Ultimately are the State Governments’ de-
uleptlaum pr wg;n any wa;
* resouroces

ment out of its way in order to see
that Samacisl facilitles are given to Ses
that their development plans are not
curtailed in any manner whatsoever in
spite of the fact.. ' .

:rclonc relief not accounted against Plan
locationa ?

SHRI H. M. PATEL: I am sorry to
say that Mr. Kalyanasundaram does not
understand. Although it is true that

calamities beyond which we could not Fh,
Nevertheless we did this we gave  the -
money and said that it was an advance
it was against subsequent Plan contribu-
tions. But he forgets what I said in this
House that we would not allow this fact
that the large finances will have - been
drawn and utilised for purposes of natural
calamitics to come in way of develop-
ment plans of any of those Statcs.  What»
ever are the development plans we
will see to it that they are e possible
to the fullest extent.

We do not indulge in this kind of sub- -
terfuges as my Hon. friend used to . We
meant what we said. When we said we

SHRI C. M. STEPHEN: Now that
he asked me a question about the State. ..

SHRI H. M. PATEL: Nao, I did not
ask any question. I do not yield.

SHRI C. M. STEPHEN: If you
will permit me...

SHRI H. M. PATEL: There is no
necessity. I have not mis
him. understand him perfectly. - He
spoke distinctly as is usually the case with
him. He speaks in a most forceful
manner-something wihch T am rarely
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repea:
it: there is no additional argument that
be can advance.

‘SHRI O. M, STEPHEN: If you do
not yield, I cannot say anything.

SHRI H. M. PATEL: Ido not yield
I do not wish to give you more
trouble.

And this is the most odd thing. When
I maintained that these budget provi-
sions will not result in inflationary tenden-
cies, that we will be able to  contain

and
illusion of price stability’. We, Bir, live
in no illusion, Unfortunately, perhaps
the Hon. Member was not present when
I replied to the debate and when
1 pointed out how the two Indices® the
two criteria by which judge the
movement and trends of whole-
scale index and the consumer index—
both these indices show clearly what the
ice position is. And both these indices
orm a method which not only this country
but which the world Also,
these indices were devel and formu-
lated by the previous Government and the
commodities and items that go into the
working out of these indices were also
determined by that Government. It
is not a new thing that we formulated.
It is gn the basis of this that I maintained
there is price stability and I would request
my Hon. friend and the Opposition to
bear in mind what I said in my budget
speech: let them not create a 1ce
psychosis quite rily let
them not keep on saying the prices are
rising when they are not rising. There
is no meed and end. in matters such as
this, to try and gain any political advan-
tage becauwse it damages the country.
In the national interest; I would request
l:_ny Hon. friends opposite to \w:lp away
rom unnecessary propaganda. tis a
sad thing. a

[ SH_RI M. SAT\S:CN&RFYAN RAO
Karimnagar) : ol r own
Members I'lLd the point. you

SHRI H. M. PATEL : .My advice will
be the same to him also. There is no
necessity to indulge in such talks, when
it is not so. My Hon. friend had said
‘go to the market and see whether the
prices of pulses have gone down'. Of
course they have not gone down because
this is one commodity where there is
Mruﬁ_nnd there is no way of making
good the simple reason that it is not
grown in other countries whenee we can
import : it can only be from within this
country.

etc, etc, Bill

Shri Kalyanasundaramn had a few
points to make. But he has and
80 [ think I will not say on that.

With these remarks I would uest
that the House may now pass the Bill.

MR. SPEAKER : The question is :
“That the Bill as amended, bepassed.”

6. 45 hrs.

DEPOSIT INSURANCE CORPORA-
TION (AMENDMENT AND MIS-
CELLANEQUS PROVISIONS) BILL.

THE FINANCE MINISTER (SHRI
H.M.PATEL) : I beg to move :

“That the Bill to provide for the ac-
quisition and transfer of the undertaking
of the Credit Guarantee Corporation of
India Limited in order to serve better the
need for providing credit guarantee to
commercial banks, and further to amend
the Deposit Insurance Corporation Act,
1961 and the Reserve Bank of India Act,
1934 and for matters connected therewith
or incidental thereto, be taken into

o3 deration”.

Sir, this Bill secks to provide for the ac-
uisition by the transfer to thc Deposit
nsurance Clorporation of the undertal m?

of the Credit Guarantee Corporation o
India Ltd. in order to serve betler the nced
for providing credit guarantce to commer=
cial banks.

The Deposit Insurance GCorporation
deals with ensuring the safety of bank de-
posits, It was established on Ist January,
lg@l by an Act of Parliament, with the
ohject of giving a measure Hotectmp
to depositors, particularly small deposi=
mn.fmmtberhkoflol:“
their deposits in the event ol
bank’s inability to meet its liabilities.
When the Corporation was sct up, & major
part of banking in India was in the pri-
vate sector, e State Bank .Gmup was
also brought within the purview of the
Corporation so that its membership and
consequential support, by way of in-
surance premia, of the Deposit Insurance

oration would ensurc the stability
of the private sector of the banking system.
Insured banks are required to pay to the
Corporation premium at the existing rate
of 4 paise per annum for every hundred
rupees of their assessable deposits. The.
pru:lnt limit o;‘ insurance ntt_:wﬁ:r is Rl::om
to a depositor in respect of all deposi
by him in an insured bank,
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The Credit Guarantee ‘Corperation of
India 1}..2! was set U :n g‘;gwy, 1971
under the Companies Act, transact
the business of gusranteeing: indemni-
fying of loans and advances granted by the
commercial banks, ive banks and
other fipancial institutions. One of the
objectives of nationalization of the 14
major private commercial banks was that
bank credit should be available to the
weaker sections of the society, e.g. small
farmers, small industrialists, lelf-employed
persons md small transport owners
workers, in & much greater degree tllan
hitherto, ‘While the s¢heme operated by
the Gredit Guarantee Corporation of Tndis
is umionll, a bank wishing to jein this
scheme is required to bring its entire
lending to the specific sectors within the
scheme, Allcommercial banks have joined
the scheme in view of its advantages.

As the objeatives of the two corporations
are cognate, in that both seek to protect
banks and depositor and since the resources
of the Deruit Insuranae Corporation are
relatively larger as compared to the risk
carried by it, while those of the Credit
G Cor of India Ltd.
are relatively smaller, it is considered
advantageous to transfer the undertaking
of the Credit Guarantee Corporation of
India Ltd. to the Deposit Insurance Cor-
poration which will be renamed as the De-
posit Insurance and Credit Guarantee
Corporation.

At thix stage, while commending the Bill
for ccmsldeuuon. I shall confine myself to
the relatively more important provisions.
For the ukc‘:wer of rlle‘:.londcrtthn of l.h{'
Credit Guarantee Corparation India
Ltd., by the Deposit lmurnnu Corpora-
tion, it ix proposed to provide for the
t by the Corporation to the C.G.C.I
E; way of compensation, an amount of
2 crores (which is equal to the total
ul up capital of the company). The
it Insurance Corporation will take
over all the assein, lnhliﬁﬂ mvd business
of the company. has  also
been made the winding up of the
C.G.C.I. by the Central Government in
Corporation will carry e business -+ of
ra carry eas o
guaranteeing and indemnifying loans and
advances - by the “ﬂgtflmm!f‘:l“
on (o -} c
Gremmm Scheme for small scale
industries which is inistered by the
Reserve Bank of India on behalf of the

th -hh mhll::gn! Corporation
at the may act
as the agent for the Central Government
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Without taking more time, I commend
it to the Howe and I move.

MR, SPEAKER : The question is :

“That the Bill to provide for the
aequisition and .transfer of the undertaking
of the Credit Guarantee Corporation of
{hnd.iae:‘.;mlmd in ‘:Ifder :;d serve better

€ n mg it guarantec
to oummmlpm and further w

Act, 1961, amfthc Rescrve Bask of India
Act, 1934, and for matters connected
therewith or incidental thereto, be taken
inte comsideration.”

MR. SPEAKER : Now., we take up
clause by clause consideration.

There are no amendments.
So, the question is :

m;;‘l"'hnl clauses uto g stand part of the

The motion was adoptrd.
Clauses 2 to O were added to the Bill,

MR. SPEAKER : Now, the question is:

“That clause 1, . the Enacting
and the title mmlpurt oftl:e li-ll"

The motion was adopted.

Clause 1, the Enacting Formula and the title
were added to the Bill.

SHRI H.M. PATEL : I move :
“That the Bill be pamed.”
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MR. SPEAKER : The question is 1 MR. SPEAKER : Yes, you are very co-
open.tl\re.
“That the Bill be passed.”
The motion wus adopled. SHRI H.M. PATEL : I thank you.
MR.SPEAKER : Now, we have finished
SHRI B. SHANKARANAND the day's business and for the first time we

(Chikkodi) : Itshould be “The Bill, as are ing much carlicr than the
amended ., ..»" scheduled time. Now, the House stands
adjourned till 11 a.m. on 2nd May.
MR. SPEAKER : No, no, there are no

amendments to the Bill. 16. 53 hrs.

SHRI CM. STEPHEN (Idukki) : : The Lok Sabha then adjournsd till Eleven
Now, Mr. Patel is satisficd that we are very of the Clock on Tuesday, May 2, 1978/ Vaiiakha
co-operative. 12, 1900 (Saka).
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